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COUNCIL OF STATE.

o *
Monday, the Y6th July, 1993,

The onell met¥in the Courkeil Chamber at Eleven of the Clock
Honourable the President in the Chair. T

MEMBERS SWORN. 3
The following members took the oath of allegiance :—.,

The Honourable Mr. A. C. McWatters (Finance Scergtary) ;.
the Honourable Mr. A. H. Ley (Secretary, Department of Industries.~- <
Labour) ; the Honourable Sir Robert Middleton Watson Smyth ,(Bengal
Chamber of Commerce) ; the Honourable Mr. W. C. Shepherd (Bombay 1
Nominated Official) ; the Honourable Major G. D. Ogilvie (Political
Secretary) and the Honourable Mr. S. Vedamugti ' (Burma : General).

“UONGRATULATIONS TO MEMBERS ON DISTINCTIONS CON-
FERRED., . . .
The HonNourRaBLE THE PRESIDENT : Before we proeceed to the
buainess of the day I should like to say a few words. Since we last met
several marks of distinction have been conferred upon Members of this:
Coumoil, und I am sure the Ilousc would desire that I should-$ender on
behalf nf/ihe (Gouncil and myself congratulations to the recipients of those
honours. I may first mention the very distinguished honour of the Knight
Commandership of the Star of India which has been conferred on the
Honourable Sir Narasimha Sajma. (Applause). I may perhaps here.
be permitted to add a special personal note of congratulation on this
honour, because the honourable gentleman is a very old friend of mine.
* He has been known to us all in this Couneil, but he was known to me in the
old Coypcil. In those days he was a distinguished financial critic, on the
benches opposite to thosg on which he is now sitting. We heard his voice
more frequently than we have had the pleasure of hearing it lately. The
honourable gentleman,.I think, hardly thought in those days that he
wBuid come to sis on the bench on which he is now sitting and carry on
the arduous dutics of gdministration which he is now performing with
such abjlity. (Applause). D ’
= The Council also welcome the,honour ‘that has been conferred on my
friend Sir Purshotamdas Thakurdas and also on my friend, Sir Annswelal
Chettiyar. " {Applause). Their public services both inside and Cutside
the Council have been recognised, T am sure, tp your entire satisfaction
and on your behalf I tender them congratulations:
‘ It was in January last that %ve congra'tq]ated’ﬂ Sir Edward Cqok-cn
theeC.8.1., which had beeh conferred on him. ¢ He is not now a Member of
this Cuncil, but oW congratulatjons dfe agagn called for s he  :'w
réceived the honodr‘of a Knighthood.

*%.shauld like to take this opportunity of ¥egretting_ the log> to this
Cgaficil of fhe eloguent and intellectual contributions whieh hwle always
been made bx Professor, Kale, and I Nm spre %e all hopg that, in his new
sphere of action, ¥ will add lustre to'ghe r putation whialrhe has certainly °
achievedein thie Council, (4pplaug‘§').
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1416 COUNCIL OF STATE. [iGTﬁ’Ju-.iv 1028.

The HoNourasLE 18 NARASTMYASARYA (Education,'Hedlth and,
J:and?-Member): Sir,ewill you kjndly permit me to cxpress How deepk’’ -
‘gri€tul I am to the House®and to -voy in particular, for theskind manner

in evhich you have expressed your apprecigtion of thehoffoyr that has been
—smferred upon me so graciously by Hizl Majesty. The only tMIng that
I need say is that I recognise how ill I deserve that honour, and to assuré
the IMuse and you, Sir, that it shall be my constant endeavefir to be worthy
the ®istinetion and to earn, if possible, the goodwill of this Ilouse and

the Wuntry by.m? conduet both here and elsewhere.

The JloNoURABLE SIR PURSIIOTAMDAS THA_KURDASP(BOI'ﬁﬁay
%a’m Non-Official) : Sir, I need hardly say that I am most grateful
to YOu and to the House for the kind words you have been pleased to say in
commectidh with the honour that has been conferred upon me. This is my
first session of the Council in Simla, and I well recognise that T am one of |
the mMost junior members of this House. The warm approval that the
Plouse has been®pleased ® give to what you said, Sir, makes me feel that
I have won the coiffidence of the Ilouse, even though it be to,a small emefit.
It W always be my endeavour to prove worthy of the approval that the
House has been pleased to give to what you said so kindly.

The HonNouraBLE Sik ANNAMALAT CHETTIYAR (Madras : Non-
Muhammadan) : Sir, T thank yen and my Honourable Colleagues here most
Iteartily for the kind congratulations you have been pleased to offep me
on the homurgthat has been conferred upon me, and I feel,mosigrateful
to you for your very kind appreciation. '

The HonNovrasLe MR. LALUBHAT SAMALDAS (Bombay : Non-
Mubammadan) : 1f you will allow me, Sir, I should like to ask the Ques.
tions standing in the name of the Ilonourable Mr. Sethna as hé is un--
fortunately absent to-day. :

- The HoNourABLE T PRESIDENT : 1 consent to that course.

QUESTIONS AND ANSWERS.
REecoMmENDATIONS OF INCHCATE COMMITTEE.

1. The HonNourasLe Mg. PHIROZE C. SETILNA : Wil GoveMi:
ment be pleased to lay on the table a statement showjng in detail (1) which
of the recommendations of thes Inchcape Committee they have aggepted
1n loto, (2) which in a more ordess modified form, and (3) which not at
w-&vcase of those which they have not been able to aecept’ at
all, will'they state the reasons thatehave led them to reject them altogether 1

. The HonouraBLE MR. A. C. McWATTERS : T place on the table a
statement which shows hriefly the action taken with regard to each.recom:

ndation of the RePrenchmrent Comufittee. The statement has been
:&Bima’in the form in whith the information if most readily availa¥le,
that is, they, progress report m&hltah’:gd by the Fkuance Deparf’ment.
It not wHtogether in theprm in which the Honefirable ‘Member, has
asked £dr information to Bé¥supplied, but T hope he will find the st8te-
ment ﬁax%‘ﬁ %omplete. If g desires further informaton on“any patté
cular poi® 1 shall endeavgur, as far as possible, to obtdiy it. Iealso
lay on theStable { further. sta%&men@ giying fuller reasuns il the more
§mportent cases wiy Government hale beeh unable to accent theswecom:: .
mendations® of gheuc}smmi@tee.



QUESTIONS AND ANSWERS,
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J7— Statement ehosorng the action taken on the rcro‘r\nmendaliom of the Indian Retreq.rk:

ment Committee rejarding) the Military Services, o

..
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; .| gnoe ropased Reduction|  Remasks
7 | Had Keport.| p dation. jon bu;lm. Action taken or proposed. nﬁm :'or {furtherastion
. ol o 0| otc.)..
X $ g 192, propospd, ete.).a..
B | A .
- 5 Reduction of Rs. 146 | Th i wnder die | Noteat
h ) uction of peace 8. e proposal is ise | None a
1748—Army | 9] 4 establishment of | lakhe cussion with the fecrotary | prosont.
British inhw leas the | of Btate. ‘This will
battalions to neces~ de,
British Other | sary lag on the
Ranks. @ecision|
arrived
Reduotion of e | N
31 e 10 B b ishment - of
p active Indian in-
fantry battalions
(other than Gur-
kha units) to 766
: Indisn ranks.
0 Reduction of peree | | Rs. 43 | The proposal is under dis- | Nono at
3 p? ! & establishment of |} lakhs onun’:n with the Becrelnry ) eu# r
I 1 training  battce less of Btate. I{:il will
; - lions by 60 Indiun lag. depend
ranks, on the
; decision
| srifved
. Reduction of peave .
10 uction of
N R X
o active r hate
talions to 722 In-
, ) dian ranka, J
i
[ - lo:: 6 | Alteration of terms |  Nil. This question has boen | Al
' of service gf In- taken up with a view to
. : diun soldierf so as the introduction of new
. to Include colour conditions of service for
and resewe ser- Indian soldiers as. soon
I vice. " 8 te _declsion
has been arrived at on
) items 2, 3 and 4. The
i savings to be effected b"
! this recommendation wil
! not be ’nllud this finan-
‘ cial yea%
i e
|.' .
s » | 111°6| Reduction of 3 Bri-| Bs.74 | The prdposs! is undor dis- | Wome at
| tish cavalry regi | Iakbs ousslon with the Seoretary resent.
| ments. loss the | of State. -] This will
. neces- depend
l sary onthe |
! Ing. ™xcision
' . arrived
at.
-
-
Y n l 7 | Reduction of 10rer | Rs. &3 | Thé propoeal \ wader dis- [ Nono at
® 1 oent. in artillery. | lakhs m“l:mww tha@Secretary ’}munt
i - lewsthe | of State. 4 His will]
! i ’ on the
sary
bs- e
7 at.
v - ] 7 " 2 v -




OJTNCIL OF STATR.

‘(16a Jujy 1998

! Y T v Sk
> Refer. .
3! gneo to | Regpetion| Reduction Remarks
% | \Head. |'5P°™*| Recommendation, |oh budget] Action taken or proposed. em‘::ed (further aétion
= 3 of - 1324, pro”osed, etc.)
z l 195223, - I
Rs. Re. *
oR-\rmy | 13 | 13 | Reduction of officers| Ra. 4 ) | Theso two recommendations k 5
- employed at Army | lakh are being dealt with to- kbs.
Headquarters to | lessthe gether. Urdersof Govern-
% fall extent recom- | neces- ment giving effect to a
mended by Innes [srrylsg. || reduction of Rs. 5,85,0"0°
Committec, Rs. 4 annum have already
lakhs being eflect- P:md. These reduction+
ed in 1923-24. "will take efféct from various!
e Ol seving
| your mn e ful
will not {(Leefore be
realiscd this Anancial year.
[T 13 | 13 | Reduction of cleri- |Rs. 2 The question of roductione
oal establishment | lukhs to the full extent recom-
y]| of Armg. Head- | lews the mended by the Innes Com-
quarters 0¥ Re. 2 | neces- mittee is aléo under cou-
®lakha. sary 1ig.) | sideration.
- L )
10 »? 13| 13 [ The pecemsity for Nit | The matter is undor cxe Nil
retontion of 4 Com amination.
mapds to be again
revjewed after 12
months (.., Fob-
ruary 1924),and in
meantime no ex-
!)ondlturp to he
mcurrod on new
offices for the h
Commands.
n " 13| 16 | The provision for [ Fs. 4| Thess two rocommenda- [Re. 6
Command, ‘8- | Inkhz tions are heing doalt with | lnkh-.
. trict and brigade | less the together.
staffs to bo reduc- | neces- ’
od hy Rs. 4 lakhs |sarylag. || Orders of  Govermm~nt
for 1923-24 in nd- | giving effect to a reduction
dition to ravings 3| of Rs. 7'24 lakhs per
under  transport anuum have already Leex
rnd forage charges. ‘ insued.
12 ”» 14 (17 | All work In con- Rl.ﬂ'“sl The question cfp reduction
nection with move-| lakhs, )| tothe full oxtent recom-
ment of troop: to mended is under consldera
be decentralised tion, .
to Commands and ,
districis and
total provision for
embarkation and
rallway transport
staff he limited to &
Rs. 3,00,'00. ¢ (4
1" w: | 16 | 18 | Benders should bo Nil | Data isbeing obtained to Nil
* obtaingd for the e this recommends- .
constroction  of tion to be oconsidered.
the Hindu-Begh
ort ¢man
Roi]why, and if
e the appaorie
mate to Rg 35 (
lukhs, work .knld
| be put in Mond <
W forthwith.
4 L
1 15| 20 | Al tho x.mf il | Sales aro procecding © “... [Ra, 1b
1 lote M ical | . . lakhs,
T rtéchicles
A should be ecld or
oo
with (xce chi-
o e et b
ypes which shoa
N be dismantled and
tm placed i
fu af spares.




QULSTHONS AND ansthens!
L
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160’

- > e —p—
] o Refere Y IRcd L’ .
[ cdaction . .
o .zo?':‘o propusd 2. . !mn Remerkg,
= (> Heed. pirt. | p dstion. jom b‘l Actlon taken 8r proposed. for & (fummy:'ls
: E.J §| e .. Wi-”- o, 10g8-2, | proposed e1gd.
3 & [ :
o~ = |
d bs. "o Rs.
16 | 48—Arm Whilo present finan-| The pro- | Proposals for revied estab- | The rc-
[ wy |18 | 20 aal pm.mm posed| Iishments are under cone |[Ruction
obtaln, the autho.| redwetion| sideration. -Bome reduce | effirted it
visedt:  estublivhe | 12 inelud-| tion<hase already beeu | included
[ ment of  motor | ed v [ m:do provisionally, In items
vehioles includiog | items 14 18 and !
reverves should | and 21, a1, \
not cxceed 1,600 |
veh.cles exolusive i
of motor cycles.
16 81 | Establishment of | 1 akh... | Deper'mental orders regard-| 1 lakh,
motor cars in _uso ing lél: limitatigy of wotor| -
to be limited to carto 150 e a
180 acd  their iasued. Ordors of Govern-
- mileage to  be meat will issue in due
*| restricted to 9,000 course,
miles per unnum, .
Oidors  of  Governmont
regarding the restriotion
of milongo of motor cars
huve ajgeady insued.
17 22 | The possibility of Nil. Data are being collected (o' 1
Iuerguuing the cusble the Krcoommmﬂ‘:: Ny’1
e | mleuge of Ford t.on to be co-sidered.
Cars per gallon «f ‘
petrol to e explor-
ed (present mileage
being 14 miles per
gallen.)
18 22 | All lorries and mis- | Rs, 48 | Orders of Govornmont re- "
oellaneous  vohi= | Jukhs, karding the limitation :l Bllnkgi5
. cles to he limited mileage and the rationig :
to 1,000 miles of potrol and lubricants
running per havo already been issued.
annum, petrol and
other ~ supplies The full savings will not
being ratboned to aceruo this financial your
ensure the mileoge a8, owing to the bad state
limitation  being of repair of vehicles, it was .
enforeed. necensnry to provide Rs.
4 . . 16} lakhs for special ree
pairs,
o
19 22 | Number of ambu- Vil The exist| ponco estale
lances in use to be ! lishm'ntl:)?motor nnl’u. d
limited to 2.0, » lancow i8+200. No asotion
is necessary regaiding this
recommendation,
2 23 | Total  establish- | Th Departmental of have
ment of motor | poged | iuod eiving ofibok 1o this | Grtircy
cycles to be fixed | redup- recommendation. Ggrerne | effuotod
at not more than “o,,‘\’i, ment orddrs layi oWD | g ine
360, ond al} obso-.| inelffled| tho revised lishuents | cluged
& lete cyeles to Lo | in item | will issuo iy due course. in item
%of scrappad | 18, .. 18,
forfhwith. . ED
) . \ b4
No reduc-| Sales are l'rwinl- The ro-
tions I duetion
) wore
propos. [
ed m: l‘ aaln' !
p acoonn| ™
! of ‘la. }'o b'l. 2
. { 8.
Ll y
e RN, e A— , DO



A'mrom QF STATR.

(¢

T

[16m Jrer 1923,

- c Reduotion
t Becommendsiion. og Q»u;l‘ot L- Action taken or proposed.

(2
1922-23.

-

offectod (!mh- sotion
proposed, ste,).

for
192324,

”»

16

4

%

. waite Comi

The adoption of the
roeommsndltlou,

mf of thé® u.-
mittee,
with the exoeption
of that re] to

Total annoal expens
diture on Aml:n‘

Reductions of
drivers’  of
motor ocars
due to reduc-
tion of
mambers of
cars in use
(para. 21) ...

Reduction in
running .
oxpenses  0f
motor lorries

Deduct
annual
replacements 14

66

There will be an

Net saving...

additiona] saving |_

under the stoc!
acoount of Rs. o
lakhs.

Owing to an over-
ostimate in 102223
on sccount of Bea
Uranspot clm-gu,

there.., hl
[) v
Rs. 48°05 llkh\ 4.\\

10238-24, e
Pronnion for "aile

Bs. 20

1ts. 48°08
lakha.

na.'wu
Iakhs.

D 'mental orders rde
t?;nthh reeommmdawon
have issued.

See remarks against items 16,
1N, 21 and 60,

The reduction has leon .
allowed for in the budget |
for 1923-24,

¢
(

Thke reduction
allowed for in thob
!or 1038 44,

Re. 1§
lnklu.

S8hewn
against

18, 21
and 60,

Rs. 46°03
lakhs,

ad

Rs. 1476
lakhs.




QUESTIONS AND A"x&‘w"rhs.

{ Befor- . Lo
P { suceto Reduotion 1 Roduetion .,
% | Hed ¥ Recommendation. m‘:w bud®yt | Action taken or proposcd, °'}’::“l (turther action

] 4 %’ ! 1982.. 4. | Propes:d, oft.),
? ﬁ‘.’ E 1942-28. - —
{ 4 - .
| du-Ariny 18| 28] (a) Provision for | Rs. 7-42 | Proposals giving effect to | Rs. 6'16
» S| educational and | lakhs the recommendhiion are | lakhs,
instruotional estab-| less the | under consideration. N
illhmnuw !&r. moul-u
0f-24 sary lag. »
rednced by
-~ Bs. 7,62,650.
(b) Grant for prac- | Nil. The increased provision has | Nil.
tiee ammunition becn allowed for in the
will have to be budget for 1028-24.
incrensed » by
Ras. 33 lakhs. R
LN
2 »w | 20|27 | The provision for| 4,168,550 | ‘The second part of the| Rs.
Army  kducation | lexs the wcommendnti‘}, will be |
! to Lo reduced ic ry idered whonl 8 decisi 3,562,000
Ka. 33,00,000 for | lng. has been nrrived at about |
- 1923-24 vnd to be tho preociso reduction in
' at this figure tho strength of troops.
for the next &
yoars, exolusive of As regards tho first part of
uny additionnl the recommendation, pro-
expenditurs  on posals eiving effect to it
the Dohma Dun are undpr consideration.
and King Georgo's
Military Schools.
L A proportionate
further roduction N
o | should be made
it propoenls ree
xarding reduction .
of fighting trooys
are accepted.
27 ” 2) | 28 | An enquirv to be Nl Enquiries rogarding this Nil.
made with a view recommondation are pro-
to closing down ceeding.
hospitals  whete
. thelr retention is
not justified and
to  substantially
reducing the
i:l:nnb;r ol&lﬁ\dﬂ in
e hospituls re- .
tained.
28 w e | 20| 28 | A reductionof Re. 8 | Rs. 8 | Propcsals gicing effeet to | Re. 4
! lakhs (osbe made | lakhe the reductions are undor | lakhs.
J in tho cost of the | lesy the | comsideration. Many of
*prescit estublishe { n(&es- the reduetions negunsar
monte  ¢mployed | ssry lag.| have alroady been d!‘eotoc{.
in  hospals in .
addition to the
savings whioh
should aulomati-
cally resalt from
reductions iu
. Army personncl.
L 2 o e | 21| 2 {Arduction.of Re.| Rs, 81 | The reduction has been | Rs. 81
31 lakhs to be | Jakhs. givon elleot tor ju the,| lakhs,
made under the Ludget for 1928-24,
head of “rovi-
sions and diets.’’ ° -
.
W, ", w|2]2 reduction of Rs | Re. 16 [ The redugtiSn bhas been | Re. 16 )
16 gakhr o be | lukhs. iven elect to in the | lakhs.
nade under the udgot Jor 19-24,
beua®f “clothing
for paticnt»,”’
.8 | 81g] 28 | A reduction of Rs.1| Re. 1| The roductiong hae been | B 1
: ‘ 1ai8 10 be made; lakh, given cffeot ton the bude | lakh.
under the heud of 5ot for 1020~ ¢m
< ‘008t of deugs.”’ -
Tdl  reduction
gnduk‘ head of
working gxpen-
- 808 oﬂnupfum’




1438 DOUNOTL OF SZATE. 16tz Jure 1028,
ones to ¢ Reduotion| Ret
{ ;m M astion thl
S| v | &umﬂ-tﬂn. mm.s P otion taken oe propossd. for| (furthet sotion
S : - 1928 Pproposed, ete.)
{ & 5 o 102535, .
(] -
Rs. Bs,
&f' 1s-arty | 23| 30 | The providdon for Nit | With the exception
. . and charges for railway lrdnt
pance depots for and losses on ssle
c | 1928-24 to be mmuoruwhioh Mvo
E limited to the ﬁrm up. ‘since lnst year
amount provided e provision for Arsenals o
o for 102223, and in the Budeet for 1923-24
bility of has been limited to the
effecting economy same figuro as for 1922423,
by  tewporarily
utilising military The aggregate provision Nil
labour for elesring under all heads on sccount
up arrears of work of rail charges for the
to be explmod. Army has been restrioted
¢ in acoordsnce with the
P recommendation shown
sgainst serisl No. 3} ; but
the share of the umenta
provision spevifically made
y svailable for arsenals and
ordnance depots is greater
in 1923-24 then in 1922-28,
the budget grant for the
latter yesr having proved
too  low. The pro-
vision inoluded in the
=~ estimntes for 1928.3¢ on
r account of loss on sale of
surplus stoves Tepresents [
a loss inseparable from
. N heavy sales of surplus
| stores that will be neees-
sary in order to give effect
to the recommendation
shown against  Serial
No. 59 (8).

The question ¢f temporarily
utilising military laboar
forclearing u p arrears of
work is being exrlored.

It is stated, however, that
all work of & nature that
troops could cawry out has
probably been concluded.
o
" w |22 |Bupstebetakento it | Thg Commitioes appenrs to| M
close down at an have nder a mis-®|
early date 3 out of lppvehemion wh:n they
the 4 clothing and | made this rocommendafion
boot depots. ' T'hero weré 6 boot and
clothing d of which
< ) @t was intended to close 3.
" One of these has been
closed, and the closing of
the cther ds cn the
building increased
storage elu-whorr. the
matter is being considercd.
® 22 [ 31| witna
”» rawal om Nil  |TZais i8 boing done gradually. i
unit charg o‘ of 5 & Iy i
mobillntlon ‘e
¢ sorves of w m .
< cloth ) ¢
ooncent ratiog™ ln °
' depots.
® N Mor 10894 "tor | Re. $4080] Th Some o |
3 or B 4. 24,000 The matter s under ¢ E
Clothing «€>and | less me-| sidoration. v
Eeoot. mpom tcf( oe-nl. fy
0 .
B-t.no.ooo. .
eyt £




QUESTIONS AND ANSUERS

”

A
.3 onge to ‘ B‘m ” ‘dumn * R)n’ir |
. . report. P!
@ Al ___P__ Reoommendation. onbu!d‘t Aeaon takenCo¢ Pproposed. Mn 2’_"é.cw (further m‘”,m
5 o! o)
g E ] 109233, "4 g
& o .
—— ]
Bs. Rs.
Army... 4 A sav] of Bs. 4) | Re. 41 | The saving of Rs. %41 lakhs | Ps. 387

% | de-Amy.. | M| 53 lliluhgbo offect- | lakhs includes #s. 1538 lnkhs on khs.
edinthe cost of | lessthe | sccount of saving In turn- i
the supply services | necos- over of cerwp‘.mo {lisa- PN

- in 1v3s94. ‘the | syylag.| tion reserves of 8upply and L

Y g wholo position to ‘I'ransport Sapplies which
be again reviewed are Mimt or reduced
in 12 months’ time or abolis! Department-
witha view to a lll orders ngli Om”: to
farther reduction these uctions have

been issucd. - Urders of
belng effected. Government will issue in
due course.
.
‘The balance of the saving,™
- f.e., <662 lak is. on
. account of reduction of the
establishmonts of the Bup-
ply Services. Department-
al orders reducing the
establishments have already
issued.  Orders of Govern-
° mont ®ill issuo in  due
oourse.
. .
v [ ) .

a 24 | 94 | Cost of Medical | Rs. -94 | Proposals giving effeot to | N at
Stores Depots to | lakhs this recommonda ion aro | prosent.
be teduced to 1ta. 8 | less the | under consideration.

Iakhs W 1023-24 | neces-
Budget. sary Ing
] 24 | 35 | Reduction in Veteri-| Rs. 3-02 | Orders of Governmont giving| Re. 3-93
. nary services re- | lakhs. | effoct to this recommonde- | lakhs,
commended by the tion huve already issued.
Braithwaite Com-
mittee to be put
into effect for 4922
24 Budgt.
8 | 25 | 30 | A reduction of Rs. | Re. %0 Deﬁpnrlmontnl orders giving | R . 186
20 8 to be | lakhs effect to tho mujority of | Jakhs,
. omado inthe Bud- | lew the| the reductions recommend-
get for Remount | neces- ed have already issucd.
depots breed- | sary log.| Orders of Government will
ing operdtions. lﬂuelin’ due, course. ‘lhe
are umler consideration.
-

© 38| 30 | Accounts ona com-| Nyl A ts on a lal | mviZ,
mercial basis to be basis have already beun in-
institnted for all troduced for most of the
manufact uring principal manhfgeturing
establishments catablishments on the
(vide Appendix E, Army side.. The qu¥stion | , |
of Report with of doveloph‘ the arrango-

. b debit for iiterest ments is ugler considera-
on _ capital and tion, o
depfeciation. .
L .
4 26 | 43 | The proportion of |  Nil | Orders of Government giving| | Nil.
r (] HBgitish personnel effeot to this mcommenda- -
g in Army clothing tion have alroudy lssued.
5 factories and - (
td be re- H
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- Bosd.
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o: bu;lget

0l
14:22-23,

I

\y

Aotion h_loncor proposed.
(

|

"o
i
92324,

e

Proposed, elo.).

of 48-Memy

g

In view of the large
reductions recom-
mended in the use
of the Mechanical
‘Transport, only a
small  repalring
shop should bo
retained at Chak-

lala, and the poe-

-ibifity of utilising
the balance of the

available acocom-

modation to be
explored.
<€

i}ndenvours to be
made to come to &
favourable arrange-
went  with  the
commercial con-
cerns i

pes
of vehicles adoptedy
by the Army to
undertake  com-
plote ovorhauls in
Indin of their own
vehiclos,

.o

I3
@
™
<1

Consoguent on the
r.duction in num-
bers  of  Brtish
troops in India of
the Koman (atho-
lic persuasion, the
numbers of Roman
Catholic Chaplaine
to be reduced to
the essential mini-
mum-snd all other
Koman Catholic
¢l rgymen munis-
tering to troops to
be placed on a
cupitution basis.

An early decision
to be come to om
the proposal to
lolrul:i hlll DArmy
< ins Depart-
manlt’ for Church
of England Chap-
lains ; und, if pro-
:fi:ﬁl with, no
tional ex;
diture tolt bo?i.;

volved. .
.

A reduction o.of
Rs. 60,000 due to
fullin prices, to
bhe mude in nt

on

for Adminis;
of Can.onmi
rednotion of

A

Rs.
il

.

Nil

Re. 1%
lakhs,
lens the
NeCrR=
sary lag.

Nil

Rs. 8
lakhs.

Bs. 2
lakhs,

|

The mattor is. undor consi-
lon. )

The matter is under consis :
deration.

‘The proposal {8 under d.ln-
cumsion with the Secretary !
of State. !

3 ¢
Action on the formation of !
an Army Chaplains Depart.
ment 8 temporarily in ¢
aheyance.

The reduction has boen ;
allowed for in the Bug:et |
for 1923-24, i

«

<

Orders of Government giving
effect to this recemmendce
tpn have d_nuly imsued. ¢

(¥ o

|8
).
Nil.

Nil.
c

Nil at
present,

Nil,

cRe 8
lakhs.

Rs. *2
hkr’.
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QUESFIONS AND nﬂlnns.

_C,

v

l(edunﬂ:?
R
1923-24.

o . '
Aectlon takon or proposod.

A

“ 0

o

Roduetion
offocted

{02
1023-24,

| Serial Ko,

81

[ 1]

An early settlement
to be arrived at on
the basis of the
future capitation
raté for Britlh

v

there will be an
automatic saving
of £44,000.

Bud rovision
in 1‘9':2-22 for fur-
lough allowances
for officers of the

dian hni;;m was
This

£346,000.

will automaticslly
rroduoq a saving
n 1923-24.

The mt to |
War “8&0. of |
1022-

£93,000 in
‘l'tlori‘x lco%unt ?t
clothiz ¢ and equi
ment hrought tg'
India by British
trogs should dis-
appent in 1023-24
consequent on the
luctions propos-
in  Writish
foops. :

The non-recurrence
of the item of ex-
change ooncession
in respect of Meso-
suumh ill pro-

uce an automatic
saving ,of &350,
00,

.

‘The non-recurrence
in the k ac-
count of arrear
payments of
£410,000 and
£80,000 on account
of orduance and
meohnmlmli tmnsi
port  equipmen
indented for in
previous years will
produce an auto-
matio saving of
Rs. 786 lakhs.

p Btocks to be eaten
up §p the extent of
Re.” 45  lokhs.
Credit to bo taken
for Rs. 35 lakhs on
acoount of fall in
yriovs as compal ad]

Rs.

m"‘d

Re. 5.9
k¥ as.

Rs. 1396

? The reduetions have boon
allowed for in the Bud-
get for 1023-24,

Re 873
lukhs,

Rs. 786
lakhe.

Rs. 60
lakhs,

J

The reductidn has been al-
lowed for in thu Budgut
for 1ug8-24. §

Rs.
183-45
lakhs,

lakhe. il

na.00 |
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[16ra Joiv 1928,

B2
lhn

1

Tkednotlon
» antfon m{“ogm,

1922-33.

Wotion taken or proposed,
<

T '.;Tf""'['“?-”“" ‘

Baduation ‘
104

Remarks
(further metion
102824, | Propossd, etq.).

87

Q-Avmy...

33

61

82

33| 04

. €

834,

Messing allowance
of the British sol-
dier to be reduced
to 3} annas por

o

stooks to be eaton
down to the extent
of Re 10 lakhs.
Credit to be taken
for Bs 80 lakhs on
account of fall
in prices gnd re-
guction of ration
soales.  Debit of
Rs. 5 lakhs to be
taken on account
of anticipated

Rs.

Rs 37
lukhs
less tho
neces-
sary lag.

Ras. 5%
lakhs,

lossos and writes-
off,

8tocks of petrol and|

lubricants to be
reduced by Rs, §
lakhs,

The stocks of modi-|

cines and surgical
instruments aro
to be reducoed to
the level authoris-
od by the orders
wsued on  this
subject in Septem~
Ler 1921 and the
estimated figuics
of Re. 3516 lakhs
for new purchases
in 1923-24 to be
curtailed by Rs. 1v
lakhs. A complete
review 10 bo nade
of all articles held,
and, Aapart from
the mobilization
reserve of Ru. ¢
lakhs, any stocks
in escess of 18
months’  supply
of artioles not a.”
common use or
liable to deteriora-
tion to be sold.

Possibility of au-

thorised " * periods

of wear ol cloth-

inz being incaess-

od by 25 per gent.

and other ecquo-

mies in clothing

and kit allowances

fo be furthe ro-¢
viowed. Redug.ion

of Rs. 80 lakhd'to be
affected in existing
stocks.

(a) A reduction of
60 per cent. in the
war reserve could

bo offecteg.
J

q Re. &
lakhs,

Re. 10
lakhs.

Rs. 63
lakhs,

Orders of Government
about to issue giving effect
to this recommenda

The reduaction has teon a'-
lowod for in the Budget
for 1028-2¢,

Rs. 27 75
lakhs,

Rs. 86
lakhs,

The redoction has heen
allowed for in the Budget
for 1922.21,

Reports as to stocks lLave
been called for. A reduc-
tion of Ra. 7 lokhs has been
allowed for at present in
the Ludiet for 1023-34,
‘tho question of a further
curtailment of purchasos
will bo considerod.

Orders of Government, in-

oroasiug  tho suthorised

gorio-ln of wear of clothing
ave alroady l&od. |

€ho question of tho rafec.

tion In 'War reserves M

Ba. 8
lakhs,
'

RBs. 7
lakhs,

Re, e40
lakhs,
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¢ TEnS | : - v ’
K ence to iy Boduotlon | oo
S | meed. repert. Rocommendation. Jon b Action taken of proposod. effected | (i thor aotion _
v. | Bed, - ¢ for | bropos ed, stay
g g|E Y3 Tozs34. | PrOPEROS, £
w | & o
B4 | 2 .
j - Ns. Ra. -
() The totnl stook | J00°43
o of stores should be| lukhs.
uoed t¢ Ms. 8
orores. Expendi-
i turo on purchase .
In 19324 to "
be rostrioted to under consideration. A
Ks. 130 lakhs after rednotion of Hs. 143 Jakhs
allowing for Rs. has been allowed for in the
10 lakhs fall in budget for the present.
prices, a roduction )
of Re. 1,00,47,00, The possibility of obtain-
Any bulwmee re- ing a further roduction
quired for oone is under consideration.
sumption to be
obtained by ro-
. duction of stocks j
| or fiom the pro-
! ceeds of salos of
| ' | surplus stoies.
60 : ¢8-Army... | 67 | The provision for | Re. 21 | The reduction of Rs.6 Inkhs
i additfons by { lakhe. for the purchase of new
purchase to be vohioles has been allowed
| reduced by Rs, 21 for in the budget for 1923-
| lakhs, viz.— 1925,
' Rs.
By consumpe A crodit of Rs.5 iakhs on
tion of existe account of conswinption of
ing stocks of existing stocks also
tyros and been allowed for. The
spare  parts. 15 question as to whether | Rs. 11
lakhs, existing stocks can be | lakhs,
Omission  of utilized to a greator exe
budyet pro- tont during the ourrent
vislon  for your is under considera-
pu:chase of tion.
new vehicles
a8 shown
in 192223
. Budzot. (Mut
800 para-
graph 23 of
I oport). 6
lakhs.
Totai 21
Inkhs.
ol . 08 | No purchase of | Ry 10 | A reduction of Bs. 5lokhe | Rs. &
camels be ng ne- | lakhs, has been aliowed for in | lakhs.
ceseary in 1033.24, the budget fur 102824, A
there wfil be a further reduction may be
snving of Rs. 3'33 possible when the recom-
Inkhs, If roduce mendsgions at item 6 re-
tion . strength of gardin e roduction of
fighting troops is Cavalry and Artillery have -
i naccepted it shonld been settled.
| be possible to re- "
duce purchase of
snimals by Rs, 10
lakhs by ‘making
equivalent reduc-
tion in number of ..
anlnals in re-
P mount depote.
) 60 PNot saving under | Shewn | Bee remarks against itows | Shewn
| | rec moencations | ngainst | 83 to 67. ngainst T
. | contgined in para- | items 53| ‘
wra| 68 to 67 | to6lin- 53 to 67,
inclusive  when | clusive,
compared to the
' is oy T ante
s enly Rs. "
L lukhs, sigoo the
<23 mate
umed eavings
of Rs. 162°29 lakhs|
due to_redmctions
of stocks,
~ S § - ) [ -
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Vo

Recommengadon.

Rodudtion
proposed
on budget

of
1922-23,

fctlt\n taken owropozed.

Reduct
effvot

€ for

1023-24.

Remark«
(furtaer aotion
proposed, etr.).

70

4

7l

7

‘73

The provision for
Waziristan ococu-
pation fot 1023-24
boing limited to
Rs. 19°6 lukhs wil]
1-roduce an autoe
matic  reduction
of Rs. 1583°5 lakhs
under this head.

duced to its pre-
war strength ro-
presenting «" save
weg of Rx, 10 lukhs
on the I¥22-23
Yudget.

—a—

War arrears tdjust-
ments in e.nnece
tion with the
(Oreat War and
tho Afghan War
havi come

nt:g, the sum of
. 3'4 lakhanllow-]
ed  uunder theso

heads in the 1922-

23 Budget will

not recur.

(s) Wherc s‘ores
are vsued by the
Aray to other
departmonts. s
debit should be
raised against the
department con-

cerned.

(b) The Grant for
net miscellaneows
expenditure to be
reduced to Rs. 20
lakhs.

No provision for
unallotted reserve
. to be made in fu-

surcs ** for 102%-
¢8 are requrring
charves nd will
be lhovmu :ndor
by Plﬂl"h wr
,tge net savingtor
' new measures
smounts to Bs. 8
lakhs,

Recommoenad tfat
the pre-war ar-
rangement be re-
verted to nder
which a tle-
ment of on
wax arrived st for
each individual on
retirement on the
basis of his ex-
Cpeotation of

Rs.
R, 1836
Jukha
lees tho
NECOoEBN-|
1y Ing.

Rs. 10
lnkhs lens
the nc-
coesgary
las.

Re. 34
lakhs,

Nil.

Rs. 3
lakhs.

Nil.

A chango in the Wasiristan
policy since the Committes)
reported has rendered
some 76 por cent of this
saving nugatory.

The propoeal f# under ais-
.~u--'}on"3.'i'm tho Rceretary
of State.

A reduction of Re, 8 lukhs
haa heen allowed for in the
budget for 1923-24,

Tho reduction has heen
allowed for in the budget
for 1023-24,

(a) Ordots of Government
have irsued giving cffoct
to the rccommendation.

() The not expenditure re-
commeonded has allows)
ed for in the badget for
1023-24,

The reduction has been
allowed for in the Budget
for 1023-24,

(4

Tho matter is under dh:mo-
alg: with the Secretary of
0.

B
lakhs,

Ru, 3'4
lakhs.

Nil.

Re. 8
Iakhs,

i,
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QUESTIONS AND ANEWERS.
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:Rocummcndnuon.

Reduction

Aetion taken or qoapwed.

+f Serial No.

70

|
|
n'
!
!

i
I

72

48-Armv...

50=Military
Works.

7

75

Tho share of india

or the allowances
and gratuities

able to demo-
ilised  officers
daring  1928.24
will amount to
£416,000 an in-
creaso of £65,000
or its. »°76 lakhs
over 1022-23,

Rocommended that
the Budget for
1923-24 {ur the
Auxil and
‘Territor!

be fixed at Rs. 108
lakhs, the main
savipg being in
Terrivorinl Forces

_ charges.

That reappropria-
tion of funds for
Military Works
be prohibited ex-
cept for works in-
cluded in the
sanctioned  pro-
gramme when the
reappropriat i o n
should be subject
to the surrgpder
of mavings being
justified by the
financial _gitua-
tion,

That the whole ar-
rangemont for ace
comm odatin
both British mﬁ
Indian troope
should be reviewe
ed and
should be consie
dored whether it
would be possible
in some onses to
accommodate thé
t in existing
b kg and in
other cases
whether ¢the old
system of hutt:
grants should
be roverted to
until the lntnro“

{ forces |.

i,

Re. 1086
lukhs,

Nil.

it

that it |

The increased provision
been allow
budget for 1928-24.

has

Tho reduction has heen,
allowed for in the Budget
cstimates for 1923-24.

The rocominondation is

under consideration.

The  roo
) under c

mondation is
tion.

for..in the |

o
N,

Rs. 108
lakhs.

Nil. .

Nil.
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. pr— - semeaefiony .
— e
4K Ilclor-‘F ¢ . -
. \enoe to A ( Reduction .
] N asport. ) Proj ] K Remarks
" Head, Rocommenglation. onbn;lgol: A.qtlon taken,or proposed. | a ; (furéher action
N : of . ¢ or ete).
K| Eld 102023 ¢ 3 )
8 B | B 11 )
< |
-Q
. . o
N 3 Rs. + Rs.
73 | 50-Military | 54 | & | That the whole pro~, K8, 20 | The roduotion has Rs. 20
Works, | ramme of Mili- | lakhs, allowed for in the bnd‘ot lakhs.
o, . Works re- | for 1823-34. .
. qui ts  be' \
- examined and our- | v
v ! tailed on the basis |
that the total pro- |
visim for new !
wm-lui and works |
o{ nmrt i
° 1rom e require-
ments of the ltoyal;
¢ Air Foregand any !
1 measures ! .
* Il':ﬂlde‘:ﬁd m';l.l.t:m ’
sebaat. . y the m Ty )
« gituation, should : 4
- be reduced by Rs.
20 lakhs.
74 » 84 | 6 | That in the present ;| Rs, 67 | The rocommondation ro- | Rs. 67
financial  condi | lakhs. | garding the major worh Iakhs,
tions no major is under considerat fon.
works should bhe | The reduotion has
—t—— embarked on with-| allowed for in the Budgot
ont examinationnt ' for 1v23-24. v
hendquarters and - .
that the annual '
rovision should
reduced to 16
lakhs, i
) » 64| 7| That the reservc. R § The reduction has bzen al- Rs.
for buildings and  Jakhs. lowrd for in the budget | lakhs,
works costing up ° for 1023-24, le
to Rs. 10,000 he :
limited to 1+
lnkhs. ;
70 | XXXVIII | 56| 9 | That the possibility,  Nil The recommendation is Nl |
~Military be explored of under further consideration
Works, effecting ccono- | although the policy recom=
mies in new con- | mended  is already in
struction Dby uti- force.
. lization of vacant '
::ﬂldlngs for mll:!- : . .
ry purpoges an .
:hu:’ steps be tukf\“
o dispose of o]
buildings which
cannot  be
- S, >
77 |50—Military| 63 [ 9 | That the provision Ra. | The reduotion has .
Works. foriropairs to buildsp  9-47 allowed for in the budgot f
ings in 1983-24 | lakhs, for 1923-24,
be limlted to 66
Inkhe,
T8 e | BE[10 Thnt the _dechiion Nil. | Tho rocommendation is nn- | Nil,
be expedi on dor consideration,
retraratorring cor
8 ref o cere « .
ot b tain frontier roads « !
. . to tho civK auth~~ o '
. rities, ¢ . N
70 [ ul 10 | That the total pro- Re. 2 | Tho roduction hags been | Rs. 3
. vision for ronds | lakhs. allowed lor intho budgot | lakhs. -
b be reduaxd to 27 for 1033-24, o -
lakhs. . L
N < Bs. 8:35 | The roduotion has boen | Bs. 825
80 wy o '8 ({11 | That the total ba- | lakhs. | allowed for i the - bmlgot clpkha, ¢
R . ditare in 1923« for 1033-34.
+ wn der the .
« o head Niscellane- « . .
o Eramec| |
. -
. " do |- T I :




QUESTIONS AND ANSWERS,

- ';
- Veler- '
b l ! Reduoction
onoe %o ion
proposed . Remarks
:9{ Head.o :"""“ M onb&dcot Aot’on taken or proposed. ""'.“"' (furthe* astion
Z ' 108334, | Proposed eto.).”
i ! ! 1022-23.
o .
Bs. Re.
50-Military | 56 | 12 | That the staff of | Re. 6 | Proposals giving effect to | Be. &
s \Works. i officers employed | lakhs, the mommn‘dntlon are | lakhs.
on Military orh under oonsideration. The ”
o | Eomek RS b
sive! &) or udget for
* 3'"":5::?& .
pre-!
grant for establish-
ment in 1033.-24
b;i;)%o%ud ntilu.
 8avin|
oA a8 Iakhs an
t further sayv-
should be
thereafter. s
2" e 86|13,/ Thattheruleunder | Nil. | The recommendation is| Nil.
which im; under oonsideration.
material must be
obtained through
the High Com-.
missioner for India
should be amend- ‘.
ed, 80 as to enable
new works or ex-
tensive repairs to ot
be given out on
f ¢{ lump sum ocon-
tracts.
88 » 56 | 14 | That some system : A%l | Orders of Government give | Nil,
should be immedi- ing effect to this recom-
ately introduced ! mendation have already
to obviate tho issned.
wasteful expendi- |
' ture incurred in
| consoquence of the '
. | lapsing of unspont
grants. l
84 n o *-| 87| 18 | Thatl the provision i Re. °5 | The reduction has been tal- | Rs. 8§
under the head | Jakhs. lowed for in the budget | lakhs.
“Tools andeplant’’ | for 1023-24.
be limited to Ra. 8
8. .
85 im!lfl\".lrl,l- 57 | 16 'l'bl;tlntht Ccase of A 'I‘hod° recommendstion is |  Nil.
all new ocoupan T coneiderati :
Warks. of Military wm: q w mHlos. 4
“ ren
&Mdmoharsod
with reference to
mofiin- J,
of the dite of oons-
r i “l‘mt sub-
3 o u
maxithpm of 10
pef cent. of pay.
€6 | 50-Military | 37 | 17 | That s reduction of | Rs. 10 ! The reductida has been al- | Rs . 10
Works, 10 laks shodld | lakhs, ® | Jowed for udpet
effected in the n Y u t b fot | lakha.
1 purohases of
Mili Works
stores {n 1928-34,
87 | 48-Army... 126 | 3 | Reduotion in tho Rs. 4| The reduction has been al- | Re. 4
establishment 1akhs. lowed for in the budget for | lakhs.
His Excellency thc 1083-24, -
v *s  body-
guard,
8 " 12 Redlctionin the | Rs. *# | Tho reduction has been al-| ...
establishment of | lakhs. | lowed for in the budget for
‘His Exoelleney the 1923:24. - o
| Vioeroy’s band, » |
it —

B |
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COVNCIL OF STATH,

[16me Jord 1928,

the,aclion taken on the recommendations of the Imdian Retrcml—
t Commitiee regabding the Rowl Imhan .Marme.

o Befer-. Reduction - .
= report. | o - proposed Action taken |Reduction|  Remarks
- Head, : ndation. on budgot or offectedfor| (furthor actlon
_! N § q . ot_) | proposed. 1028-34. , oto.)
t ‘ \022:24. i
o _as . |
n 9 R Ba.
(5. 8" | The three troop- ' TORA0 Ve-eas 1aid p nnd_ placed | 8,00,000
vy ships “ Dufferin’’, | wnder g efrg and main-
‘“ Hardinge ** and | t°"‘unce porty from 1st -
s “ Northbroo k ** APril 1828, Confirmae
5 be laid np forth- tion of Secretary of State
| with and placed for India awaited before
' under care nnd advertising sale of ships.
maintenance par-
Co ties until sold.
|
1 [ Fitting ue of the 4,682,000 Proposa aooepted  in
!l‘s‘f 27 | ** Lawronce ** } gﬂneirlo by Government. |
| perform hoth tho nction of Secretary of
2 | duties of the State will be asked foras | .
; Political Nespatch 800n A8 ible. Direo- | *
. . Vessel and Light- tor, Royal Indian Marine
. " houre Tender in ! nanthorirsed to refit the
i i the Persinn Gulf. i TLawrence * for dus]
; ! the ** Nenrchus ** ' duties nnd meet exvendi-
' (the - present ture involved from oxisting
‘ Lighthouge Tend- | roviaien o Morine
| er) being disposed | ‘stimntes for this yenr
; of. Cost of main- pending n decision on
7\ taining the % Law- question of jncidence of
i rence ", exclusive cost which is under | o
i of intorest of capi- consideration.
i tal and deprecia-
| tion to be transfer-
; ! red to the Political
[ Estimates.
s 44 | Armngoments to | 108,000 | This can only come into
™ ‘ be made for the | ° force  wheu the port
tending of cer- ruthoritier of Rurmn take
i tain of the Burma over certain lights which
: lights by trawlers nre venlly harbour and |
! and for  the port lights nnd not  const-
! “Clive **, station wise lights, This ques- |
| ship nt Burma, to tion ‘l» under considers- |
o combine the duties , tion in the Department of '
! ! of Port Blair and (ommerce in connection |
Burmns  station i with the general question .
' nhlpn_ thus enabl- I of light house mdministra-
' ing poknl tion in Indla. It will
of the ** Minto **, sometimo before a des
station ship at Aion can be arrived at on
Port Blair. the general quostion.
Discontinuance 1,%0,000 | Scheme for reorganisation
4 the use of 4{,,’ """ ¢ of Royal Indian Marine
“ Il)!dmi“v:: a8 ;Illboldnruly affected
; a Rece! shi y & recom-
! ut Bombt‘ -ns mendation. Question of .
her d A polloy to bo adopted in
regard recommends-
tions of thh kind under |
consideration.
3 .. L
‘ 6 | Immediate ¢ispom);iNot enlet Ditto
s of one patrol eraft | Iated.
boat.
6 | ImmedinteMispoac! | 19,600 & Ditto
of - of at lcast traw-)
7 | Beductios in tho [Not enleus| !'irector, Koyul  Indlan
v . \lu:?bo{ ‘n’ﬁ yard | 1-ted. M"m p":;w %: "“bm“
oraft . roposuls for re-
‘ wbgs, dation.
4
g4 7 | Reduction in the | 000 | Military launchos reduced | 1,21,0%0
b numhoy of military by ¢. . ¢ (&
Iunches bye or ‘
[{ e
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] Refor- Reduction i
s ence to p Action %aken ion]  Remarks”’
= Lead, - teporie. Recommendatjon. |on budget or effeoted fo> (further action
- g o propose®. o 1923-34. | proposed, eto. Do,
s 2 é 1932-28,
Rs. Rs. -
e 8 lacement of | 1,70,000 | “ Sladen *’ pluood'out 1,183,000
® “ hamo * and commission.  * Bhamo "’
“ Sladen ** by two will be replaced on arrival
u-ell urol of vessols purchased by the L
by the Government} Govomment of Burma, i
I Burma.
10 | 1—General | 45 | 10 | Beduction in the | Not cale | Under consideration by Milis or
Supervision Accounts Seotion. | oulated. | tary Accountunt General
and in consultation with oone
Aooounts, troller of Marine Accounta.
‘1 » o | 48 |10 | Abolition of ap- 84,800 | Vide remsrks against
tment of item 4.
ty Directar,
1 Indian '
. ¢ Marine, and house
under construce
tion for that
officer to be occu-
fed by l)irector.
iovnl
Marine. .
13 » 46 | 10 | Permanent reten- | Nil Financia]l Adviser has de- o
, | tion of an officer cided to give effect to .
{ in the appoint- recommendation by not -
ment of  Con- transforring Controiler of |
troller of Marine Marine Accounts  too :
g Aocounts. frequently. !
!
13 » 46 | 10| Provision for 00,630 Recommendation largely 6,960 -
“General Super- dependent on  acoeptance
vision and Ace of iteme (10) and (i)
counts’*  to  be which are under consideru- ;
limited to Rs. 3} . tion, Director, Royal In- |
lakhs of which ! dinn Murine, was agked to i
Re. 8 lakhsshould | submit specific proposeals :
he recovered from | by which reduotion could :
Royal Navy and . be effceted and to let us
other  bodies iu | know smount likely to be
connection  with | recovered during this year
the work scarried from Royal Navy ‘and
out in the Docke other hodies. His propo-
yurd. . 8als have just been reveived
| and are under examination,
- ! In the mesntime a sum of
: Rs, 4,12,550 has been pro-
i vided in this year’s b Eo..t
i estimates as against
i 4,\9.580 inoluded in the
i last yeRg's budget,
14 | 3~ Mariue | 46- 11| Reduction in the 50,000 | Recommendation of the - ’
Burvey. | 48 | 14 | number of crews Director, Royal Indian
5=—=8nlnries o . of Boyal Indian Mu!he. who wu asked to
and Allow- | Marine vessels. 8] "
ances of | ., for ndnotion. bave just
officers und ! been received and age under
wnen afioat. I oxamlmtion.
18 | 2=Marine | 46 [ 11 | Inclusi int Not oft- | Under comld‘ution. ]t
Survey. ;. oln upltal. dvpre- culated.
? oh Eﬂhl gsg: @ 008t
e Bu
to be movm
l from Port Trusts,
I Governments
) | and Anglo-l’onlnn )
| Ofl Company.
18 S—flleob P12 C’ of ®working 10,000 | Under gosidémtion by Dee
laneous erim Lighthouse partment of Commervce,
Btore En. ‘ to be reoovered 1t will take some time to
tabli from lightelucs, | srrive at  deojgion, -
ments. ! "
NP ! A > z




o0UNCII, OF STATE,

[16rs Juty 1098,

T Refer. ¥ ' -
. enco to Redgetion o
7 . report, | proposed Action takeu Redustion Remarks
% | Head, | .| Recommendation, ou budget | or offeod for| (fgrthes sotion
a | @ ] of | propfscd. 1023-24. | p , ote.).
% 1922-23, |
& al& ;
— -] Bs, Rs.
W7 | 8a~Miscel- | 46 | 12 | Coal depot at Hen-| 82,000 Employrent of outxide 16,000
=% ! lameous {lm be cloged une contraetor annctioned,
gyt [T Es~ egs it ® can be whioh will effeot nav ng
t:hli 8 he whown that its re- of Rx. 28,000 per annum
ments, tention 18 justified approximately und further
financially. If it saving a. ticipated.
be retained, a sav-
' ing of Rs. 32,000 Que~tion of retention, or
will be etfeoted by otherwine, of depot wiil be
the employment oonsidered later on,
of an outside cune
traotor.
18 " « | 48 | 12 {Total provision for 42,000 | Original Budget estimntes 21,000
e ¢ Misoellane o u 8 for  1922.23  incladed
Btore Establish- Rs. 73,00, Amount
ments*’ be li- subsequently inoreased to
mited to Ks. 81, Bs. 1,856,000, Budget He-
. timates for this year
1 provide Rs. 1,33,700 «nd | |
saving of 48,000 on
this figure is anticip:ted.
There will be a suving
of Rs. 49,800 over last
yenr's Revised Kstimates.
4 Further savings antici-
pated.
19 | 4-=Do o) | 47 | 13 | Drostio reduction | Not eal- | V'iie remarks against item .
ynrds, . be made in the | ouluted .
Banbuf Dockyards ¢ .
and only sufficient
rsonnel maine
nined to provide
for ourrent work
and leave the
Dockyard cnpable
of expansion:in nn
cmergency.
20 | B~Salaries | 48 { 14 | Reduction in the | Do Government  of  Bombay
and Allow- rates of pay of the usked to furnish informne
unces  of ratin of  the tion 18 to reductions of pay
ofMoers and Roya Indian of Indian \ ereuntile Marine
nion ufloat. Marine cousequent| raiings employod by whip-
on the recout res nine companies in the Hom-
duétion in the pay bay Presidency.o
of Indian Mereans
tile Marino ratings.|
a
8! | 6—Victual-| 48 | 16 | Baving owing to the| 80,000 | Dgpendent on siate of mar,
ling of fall in the price of ket. No action takon, t
Officers Tations. :
and men .
sfloat.
28 (9--Miscella-| ¢ |17 | Limiting theaoog/ 2,868,000 |Fa, 8,46,840 provided in | 3,89,370
v neous; . Proviolon under | . this year’s Budget Bstie
‘Head 9-Miscel- matez. Recommendations
laneous’* to Re, 8| ¢ of Dircotor, Royal Indi.n '
khs, l;rh;:, whql)ﬂwu asked tlo
. submit specific pro s
whereb nvl.nzpvaa
effected, have just been
' received and are uud'r
¢ examination.
2 » oo |50=]| 18- Restrioting  the | 17,9%,000 | Under copsideration. ¢, 22,390,200
L a 202 | 7 rcserve of import: |(£1,10,W0)[ Budgct Eatimates fort. 928- | (£148,680)
¢d marine stores, r4 fixedat 4467:0 or
. - to ome wars Rs, 6,45,800. Ordo'8 issu~
rquirements, ed for the dispornl of
limiting the pro- surplus articles,
- visjon for, such .
S:)orf';‘ during
192324 to &;5,000
‘ cr Rs. I&&WJ
and early ard
progressive reduo~
tlon in the stocks ’
¢ ) o\ present’neld. ‘
-~ " oy <
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L) (e Refor-
s I.‘“‘.,.,“ ! oot Aotiod take T Beduot
. on n u Remarks
n, ol i“___. Recommendsgion. og kt’xdget - im i (Turther sotion
i [ g i ! ptopou&? 1028-34. | proposed, eto.)e
2 ‘ 1922-28,
-_— 2= - 'y .
Bes. . Rs.
24 | 9—Misoella- 80 | 109 Limiting the provis | 8,24,000 | Provision for 102534 fixed | 1,74,20C
neous. sion for eupply of | (£31,000) | at £84,980 or Rs. 5,34,700. | (£11,620)
coal to lumﬂ At present prices -ndon
vessols of the the estimated quanti
Royal Navy and %l.lrod it is hoped to
. the Persian Gulf nditare on lnpply
during 1028.24 to of oocltombudhad
£265,000 or Rs. of the Gyn.l Nav; ln tho
8,786,000, Persian
figure of £25,000 mggelted
by tho Committee The
balance of the Budget pro-
vision reprcsents the cost
of coal to be issued on
payment. ®
2 | 4—Docke | B0 |uez’| The Dockyard bo | Not. cal- | Undor consideration ¢
gards, °%§ worked asa sepa- | culnted.
&8 rute entity on a
b ] commoercial busis.
@ g;
A8
o3
26 . 50 || Budget estimales | 75,00,000 [ Total nol Budget Mlmmnu 61,092,000
©% for 4123-24 e limit- for 1623-24 fixed ut Rs.
& odto  Rs. 76.07,000. l‘.nde.woum\vlll .
Z€| Inkhs, be made to effoct as much -
gg cconomy as possible.
%
[




1486 boukcit, or stTats. (L6ra Jorv 1923. 7
. ¢ e
III Stptumct\w the action taken on cach reddmmendation o Ramnhmnt
.‘7 ™ ¢ Comm®ee on the Civil Side.

] Rofer- .® i ) 4 © 4
R ener to ;Reduotion' o
z | report. proposed Action taken Remarks
Head. R dendation. on bndget‘ or in (further action
! <l ; now proposed. 1033-24. | proposed, ete.).
. § *l & . . !
. |4. Be | B ° ; ! .
|
© Rs. l Rs. |
1 | Railways,., | 618/ & | Steps be taken to | ... Steps have been taken Lo . )
! a ourtail working ! limit working expenses dur- | ¢ o
| J upenmunecoh ! ing the current year to : -
|
i to ensure thnt' the provision madein the
n er normal con- | l»udgot,m., Iis. 61 orores. .
ditions an average If the onrn wgn antioipat-
return of at lonst | ed aro realised and working i
5} prr cent. 18 ob- | expenses limited as pro) :
¢ i tained on cupital | ed the net revenue wil .
‘e H L invested on State ! is estimated, give & roturn i
i Raflways. ! of 648 per cont. The Fi- .
| ¢ nancial Commissioner is
; « cxamining the question
whether in the varying a e
; circumstances of the itail- .
- ; ' ways tho sveragoe of b; per
! i ! cont. reprosente a standard
which cun be adopted for .
the regulation of working |
expenses snd ad justmont i
of rates and fares. h
) ! |
2 n 62| 6| Tho overtuking of * Y} crores The question of provislon ; 23! Crorox..
- . arroars of mainfe- for overtahing arrears is
nanceand renewnls | under consideration in con-|
whould he post- | nection with the report of
poned on Railways | the Depreciation Commit-
not able to earn . {ee. In the case of the
uuﬂiclent receipts ' Railways mentioned it has
interutandl been  necessary to allow
sln ing fund ' for commitments and
harges. ) essentinl ronewals, e. g., of
. | vorn out material and also B
This would mean for works in progroms.
(paragraph 27, a ‘I he firure of K8, 2§ crores
suvinz of Rs. 2} referred to is based on
erorcs on the N. certain theoretical figures
W,0,&R,E R, for normal deproeiation .
G. "L P and M. proposed by the Deprecia-
&8 M. l{m]uays ; tion Committee and these
\ figures hud no connection
with_the Budget figure
for Programme Revenue.
The sanctionea utimnto. .
« however, stands at Rl :
crores which is Be. 3§
crores less than the ﬂgun
originally proposed. The
) HAVID| suggested has
7 thorefore beon excecded
- though it was not
| poesible to accept the
i recommendations as re-
q‘min mdivtdusl Bﬁlwnyl.
of dealing
with ltal and Bevenne
Expen ture on the Rail-
ways classed by the Com-
L oo .| mittee a8 unremunerative
~| is being separately oon-.
sidored. .
« (SR -
3 ™ 82+ The prosent system 1 .. Ax stuted ogainst Berial ™
63| 7! of Programmo | No. 4 the whole question
Revenue tv  be ! of provision for renewals . d
abolished and ade- | is now under consideration
quate prrovisional and it. is expected thata ~
« provisiop to be Ppro system will be
: | AJ.'NA E evol vod shorsly
4 mh Railway < "
. mlnta;lnoto and I
renewals of per ! -
! ¢ - manen®way rol- ' 1 i ¢
‘.| lingstocks. |
: o . .
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Refen L)
enoe to Mm " Buluﬂ t&:’h
< reporte Pro Aoction taken or fow o,
—p—— | Recommendation. |on budget in [{ fon
B| Aed of el 109424 | proposed stae
i 5 $022-33, e
2
Res. Bs.
ways | 06 | k2 | Rovision of regula- The rulos for aljocation be-
¢ | Bail tions to ..mf'm a tween Capital &hd RBevenue
more  equitable are nation in
distribution  be- conneotion with the estab-
tween capital and lishment of a depreciation
revenue of expendi-| fund. J
ture on the main-
tenance of way .
and works and on
rolling stook. .
" 66 | 12 | In present financial The principle laid down is .
| ciroumstances re- generally in foroe.
nowals of perma- newals are not made before
i nont-way on unro- track has r ed the limit
" munerative lines of its useful life and in gl
be limited to cuses onnes rails and sleep
. when track is worn taken from the main line
out and not cap- aro uged in branches and
ahle of heing subsoquently  in sidings
strengthened  to whon the demand general-
moot probable re- 1y exeeeds the supply.,
| quircments for n
! substuntial period. °
] 67-| 14 Expenditure  on |55 Jukhs. | The canctioned grant for | 70 lakhs
08 fuol to be reduced fuel stands at Rx, 8°B30H
» to Rs. 8:68 crores. crores or a further reduo-
tion of R, 16 lakhs.
"7 ) 6% [ 14 The system of The Railway Board controls -
I ' plnoing leng term contracts for tho three
contraots for fuel Stute Railways ouly and
to be reconsidered. the present contracts run
till ~ April 1025, Most
Company Raflways have
contruots for a  similar
poriod.  The questio::
whuther the decislon to
, make  theso oontracts
i hus proved of advantage
to Railwaye will be farther
: examiued.
[] " ] 154 Renewalsof loco- | = ., ‘The guestion of expendi-
motives on unre- ture on lino+ olagsed ‘as
munerative lines unremancrative is being
to be postponed. examived. As far as pos-
. sib expenditure  on
rendiggls of locomotives is
| being Mimited to actual
! | commitmenta. .
L] ) °
] » 70 | 18 | Operating staff on An onquiry 18 in progress
. oll rallways to he on all raillwayg aud every
reduced levol possible reducliqp ir befng
necessary to meet made. Itis pointea out
ourrent ~ require- that th® inoresse in the [,
ments.  Reduc- G. I. P.gadministrative
® tioms in head- ond olorien! staff hetween
! qenrters staff to 1914 and 1922 was 89°8 per
bo effcoted us on cent. compared with 28 per
G. L. P, Railway, cente in gencral o1 all
rallways @nd possibility
of reduction was greater
¢ ; on that railway. New
! atatintion nwe heing pre-
ared whioh will form a
| ettor, oiisifioation of )
! nungbers and oost of stafl
B omployed, ) 2
h L[]
| : —a .,
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[l6a Jupr 1928,

INE& Red " c -« v
} onoé notion X .
] oo | vepert. go&oud Action taken [Boduotiofi| ~ Remar
Thead.’ |- Reodmmendaiion. dget or n (further sctfon
- ) & of now proposed. 1984-34. | proposed, ets.).
1922-23, ’ . !
& [ |
|1 i
. ° Bs. Be
~~ | Railways... These statistios will be atie | ...
iy - ‘ lired for the purpose of
fd, reducing staff on BState-
worked  Raflways to the
. most ec. nomioal standard. -
S
10 ‘. 170 20| That an investiga~ Therc was no opportunity of|
” tion be made explaining to the Commite
into the methods tee that one of the reasons
i adepted by the E. for the lurge reductions in
B. way to re- compensation on the Easte
duce losses and ern Bengal Railway was
that the provision the oconstruction of the
for cuompensation 8:ra Bridge over the Ganges|
be reduced still and the oonsequent reduc-
further. . tion in damage and loss
ciused by tranthipment
over the river. 'I'he position
of each railwny isnow being
—"" cxamined with & view to
reducing expenditure
under tho head to the mini-
mum.
1 » | 70]|2 |8 to be taken to ‘The Report of the Commite
eliminate records teo on Statistics has been '
‘ which serve no roceived and the new sys-
praotical purpose. tom is being introduced.
Only those items which are
suthcient for working re~
quirements will be main-
tained.
12 A e | 71| 31 | The present forms The Financial Commissioner
of Railway accounts| i8 considering the systom.
{0 be investigated
recommenda-
tions of the Aoe
counts Committee
w.l:loh lnv‘.‘ not
yot been adopted
to have the -
to attention of
the Finanocial g
oner. J
[
13 w o | 79|23 Asaving of Ra. 1 - Tho raving of Re. 1 erore
crore ou  salaries was included in the re-
and wages. duction of Rs, 8} orores in
working expenses as sum-
1 warised in paragraph 30,
0 uud the Committee has
. revogniscd that it might
he necessary to muke ale
terations in the methods
recommended for effecting
thie reduction. Bee re-
marks against 8erial No. 9
a8 regards redactions of
- . staff. .
1 o 75 | 28 | No expenditare to e Owing to conmitiments |,
bo iucurred on ontered into before re velpt)
. renewals of loco- of this recommendation
motives on the | it*hu not been possible to
b North-Westerx- oarry it out entirely,
Railway in 1928- Some of the engines order-
% ed will, however, be trans-|
v ferred  elsowhere. The
v total provision for reronlw
Q@ whioh cannot bc avoided
' s} stands at RBs. 27 lakh.
¢ oumpared with Rs. 48
lakhs originally vrovided. |
14 -
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‘ﬂﬂ- | r
Y v | Fvoposad. Actian tak Re ‘B
Top propo ie takon 3aetion
: Hoad. E Recommendaticn. |on hn(«lgol, or ?lf' (lm
. | o now p d. 1033. 4. posed, eto.
i E ‘ 1328, 2 pro )
- = v
1
| Rs. Bs.
]
16 | Railways | 78 | 2@ ' Progra™mo  for The figuros uponwhich tho
| Trenewals on Great Committes wirked woro
i Indinn Peninsula not the finally authorised
! Railway for 1928- figxures and nt+ useful dc-
3% tv be limited ductions ecan be wado
' | toactual require- from them, Aa improved
| ments, system is, howsever, under
! consideration  whioh wiil
! euable demands for re-
i newals and replacementst o
| be more rigidly scrutinised
i and rovised.
1 » 76 | 28 Expenditurc on Seo remarks agpinst Serial
: freight stock on >0, 16,
! W.and M and
. 8. M. Rallways to
be largely cartsilod
a8 also the provie
sion for miscel-
laneons vehicles
on the O. and K. [
M. and 8. M. Rail
I WAYS,
1
| .
1i » 76 | 28 Onal! un cmmmeras Sec remarks against Sorial
| e« | tive lines ronew- No. 6. The expenditure
i I als of tracks to he on irnck renowals on the
: limited to sections) railways spcoified has beou
| of line completely rostricted to actual come
worn out and ex- mitmonts in regard to
Endituro on cere running  ountracts  for
' tain railways to be [ rails,
drastically  our-
. tailed,
|
18 » 1 76 | 28 Total provision for The actusl provision  for .
. other works (o he ‘other works® depends ’
! limited to Rs. 1 largely on tho Capital Proe
orore, gramme and is made up of
' a number of amall items
| representing the revenue
| i portion of works of im.
t mainly oh d
| to Capital. Ral fre '
| Il;::n_- thd: |
an
| these are revised it will be |
| P to estimate the
; offect r this head.
o, %6 | 38 | Remodelling * of Thesn estimates aro now -
Grant Road and under  recondideration.
Viotoria Terminus No sanction has yet been
at Bombay to be ﬁgven to* either work,
reconsidered, be Commifgee appear to
have besu unaware that'
these works are counected
with tho reorganisation
and gelectrification of !
suburban tr3fie in Bombn{ i
from v;:hh substsntia
oconomiss are cxpeoted
in dealing e«ith these
estinates oarc will be
S taken that such ex-
pendimre will be allowed
:ia' is financially remunera-
(Y
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T Beter | LA
enoe to Reduotion . )
: report. - p®posed Action taken BRedvotion Remurhs
« ] Hesd, ' Recowmendation. on budget or d:- (farther aotion
I ] g o of now pigposed. 1923-24. | propused, eto.)
:i bis 1922-38.
& &
. T e o—
a«
* ways | 96 | 20 | Programme rcvenuc| Tho provision has been .
‘80 hl} 4 oxpendifure  In limltzd to Rs. 0 crores, p
1933-24 to  be The secord proposal
limited to Ra. 9 involves an important
crores.  Aygents question of prinoiple and
to be empowerad in under oonsideration,
to utiliee the Tbe Railway Bourd point @
amounts allocated out that this recomzenda-
to them at their tion ”P-" to be ineon=
discretion, sistent with recommenda-
3 tions mude elsewhere iu
the report that the Board
shoul provent money
! being speut on unremun
erative lines in roncwals
¢ e of plant, permanont-way,
' ete.
2 77 | S0 [“Budg:  provision ‘The reccommendation  has 469
1 for workmg  ex- 450 heen yiven offest to. crores.
ponses  to bho | crores.
Im ted to Lk, 64
erores subject to
further ullowa?oc
) to et any
. increose in trafic,
29 ! . 78 | 31 | Excopt for (-xlstlnf Capital prozrammes for all
’ commitmeuts no Railways for the current
| further  cupital Y6Rr are now under review.
|t expenditure w be ‘The revised programwes
i incurred on un- will be examined by the
i remunerative lines Railway Board and the
i until the position Financial Commissioner.
| hus heen examined ‘I he question of expendi-
| by the tinancial ture on  unremunerutive
Commwissioner. lines is under consideration.'
I .
2 ) | 73 | 82 | Reduction in Rail- . Stores balances are heing e
! b 1 way stores. examined by the Financial
i | Commissioner with a view
; | o reduction of balsnce:.
) Stocks are being examined
! for disposul of obsoletr
material and new standards
ure beiny fixed. 'l he figure
of Rs. 34 creres is not
correct. It should be
Ag { Rail ‘%:. ™ crarel. fuvol
79 ents of wuyp This question lsvolves a s
» » 8 to be dulnntoyd ﬂ:mm cousideration of
General Managers e whole question of d&
and made respon- leguted powers which will
sible for adminis- be examined. It msy ve
trative working obgerved that Ageots of
and financial re Btete Railways and Boards
sults of t of Oowpanies Lines ure
9 Rallways. already responsible to this
oxtent. The extent to
which powers are dele-
gated to Ageats of Com-
ies’ Lines is a matter
or the Company con-
cerned.
o ® .
79°] 84 | Appointmeng of a - A Finanoial Cowmissioner -
» ” &nnchl Adviser. has been appointed with
cffect from 1t April 1922
<
36 | Abrogation of th v dhere is no special rule in
» " ¥ rule Imp!in? foroe as regards salaries
! restrietion on ol Agents. The prexent
| salaries of Mana- scale was fixed by Govern-
wors of Begilways, ment after very oareful .
consideration. The
' matier will, however, be
further cousi@ored.
(YA 80 | 87 | Grouping of Ralle e The question {8 uuder ex- v
oWy tion. ¢ -I
* o . © e :
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S
mh ot v (Radncuon .
.8 ”p:’ l,gopo.d A Action taken &d-tsoﬂou « ‘Em
Head, [® Recommendation. ivn budget or urther action
E‘ [ 1 g4 q. of now pregoscd. -Mc proposed, eto.).
§ 2 Yoz9.3. .
[ h
—— - v T
Be. Th dation has He. Bavings
. te 93 | ~ | Reduction in num- 6,060,000 e recommendation o
2 P'F:b..“ ber of officers. been onmllmd. It has been on
graphe. been pointed Sut that the o
. increase of othoers includ- 0 the genera)
' ed 44 officisls who, on reduotion
| revision of pay, were auto- under mala
0 matieally olasved as such.
‘The of 44 includes
17 offiosrs and 18 officers
ty the new
Wireless and Telephone
liranches in which no re-
duotion is possible. Of
the remaining 12 officers,
6 have been reduoed. No
further roductions are b
possible, @
w D4 0| Econemy in stalf The Director-Genoral Rax ®he  question
3 «mployed in te'e- shewn that the sanctioned will b or
gruph ofices, stiength of tclegraphists cxami u
if not in exceas of 1eqnire- onnection
monts. 1t appears that with the
in making their cilcula- traffic of tho
tions the Cmmittee did current  yoar,
notgake into account the It is under.
. authoris:d proportion of stood that the
telographists employed on trafic of 1921-
. . non u? ration duties and 22 was below
t1:0 additional leav - reserve - normal.
. theroon.
30 " v6 | 10 | Economy in engin- Undor consideration. e
coring and line
staft,
*1 ” 95 | 10 | Reduction in pros | 25 Iakks | It is pointed out that the | 31 lakhs | Fhe reduction
vigion for wnlariow, | Committee did not take on the normal
Into nccount ke, 162 lakhs 8cale of expen-
required in 182+4.24 for in- diture on sala-
crements of pny to staff on ries has been
time scales and for new effocted mai;
snnctions nccorded in 1022- under the fol-
3. With these udditions low eads
the normal budgct of 1023« durfog the
would have beon ourrent year.
: Ru. 6,16,8%,000 for malirie-. Hs.
, The oo ding figure Officers... 50,000
! for 1023-214 s wotually 255 clerks
! Re, 5,94,74,000 n reduction sore
: of Rx, 81 lnkhs on the ters .., 1,383,000
the Tautt "imposed. by the W ...1,1600
' U] PO: 0 staff ... 1,1
i Committes has becn exoee- 900 Post-’
- ded. .aen .. 1,88,000
‘;w. .. 1,328,000
b ' Tlh' o 78,000
o : clhtlin?-
ment... 1,898,000
| uction
in grant
» for nor.
mal .:i
Ppenses
The totarr duce
tions for 1923--
! <4 amount to
- s 14 lakhs in
K 3 {tion to
: over Ks. 16
| ) Iakhe retrench-
! ; r’mt‘ho.wovi
n o
b sion under thid
. hm;.) in 1933«
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B ! m? Redygtion | ¢
- 0 i X tion
x| Hpa 3P0 | Rocommendation o'l:rhudm Action taken or now i (llm:“ q
a ' i E o of 19%- propocc: : % préposed, oto.).
3.
s 'y '
M Rs. Rs.
n - .
.03 | PosteCand | 88 | 11 | No additional motor| Existing motor services are |
Tdlsgiaphs. services t0 be pro- governed by contracts but |
, | vided save on on termination of theae, '
grounds of econos recommendation of tho]
my and use Committee will be follow- ¢ =
L motors to be.cors ed  Proposals for new |
fined to large motor services will be
towns, etc. Bet- dealt with as proposed.
ter rutes to be
obtained on re-
:ww-l of con-
33 w .| 98| 14| Reduetion ig pro- | 7,00,000 | The provision for the curs -3 lakhs
vigion for dunveys rent year has bheen reduced
ence of mails. to Rs. 74 lakhs,
o 88 | 12 | Reduction in chur- | 8,71,000 | - reduction to Rk, 25 luklis 371,000 | The quostion o
» wor for Account | = has been effected in the | T ro(‘llu:-!
. and Audit. budget snd endeavour will | i tion is under
be mide to keep 10 this | considerntion
igure but it has to be res but the Aoc-
membered that it is false countant Gene
occonomy to restrict the ral points out
check on the transsctions that considers
of the Depariment, which able reductions
o may wean b the ond a ‘amounting to
considerable loss to the about 170
Revenucs. ¢ cler’s had al-
ready been
effected in
192223,
8 w e f 97 | 14 | Roduction in ex- | 4,61,000 | Tho provision has been re- | 8,565,000
! penditure on duced to Ks. 16 lakhs and
] travelling  allow- with the revent alteration ¢
: ances. of the rules and the strict
supervision of travelling it
is hoped to keep within
: this reduced figure.
8. 97 | 15 | Check over wastage | 3,00,000 | The provision for the curreut, 6,00,000
in forms and con- ear has been reguced to
sequent reduction 27,21/000 and steps are
in expenditure on being ‘taken to minimise
stationery and wastage of forms.
printing.
n s o | 97| 18 [ Reduction in pro- | 910,000 | The programme has been | 9,19,000
vision for postal revised and the expenditure
buildings. in the current year is limi- !
. {~d to Rs. 6 lakhs. i
] s s | 97|16 | Outside tenders to The matter is under consi-
bl:r“})‘:.tlild‘lo, for dtem.ionllnd 2! dls hoped ,
g ngs, o employ outside agenoy
more extensively in future. )
<80 w o | 8817 | Beductions ir | 4,92,000 | Tho reduced provision of | 4,902,000
@ '( churgos for gup 8. 8 lakhs has been accop=
plies and 08, N
C
D
& ...| 99 | 30 | Revision of house | 3,061,000 | Thy scale of allowances is | 3,690,000
” ront  allow e \:fdor considoration and ‘o
and reduction in the provislon has becn
rovision for reduced to Rs. 32 lakhs,
. ouso rent, ‘]ocnl
~ | and other ailow-
' { ances.
M| 4 S [100] 21 | Automatio reduc |© 50,000 | Thy reduction has boed | 80,060
. ‘| tion in subsidies of
. to cablo compa- . .
¢ T nies. ¢ ‘
' Od 2
y - -
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a8
T | - > P
é enog (o .Mm ] * Red R.; e
| PF Action taken or now uction emarks
% | Hoady "’&" Jecommendagion. |on uduet ool 100 | (tursber aeti
Y] 023~ . | proposeq, sta.),
i g[8 i .
. ]
| Rs. Ra, N
) -
48 | Pouts and 100 | 22@ Maintenance  of . 6,70,00 | The provision ha®beon re- | 6,0,000 ) -
Tolographs. telegraph aud | diced acco-dingly.
‘ telephone lines.
)
43 w101 [ 231 Miscellaneous ex- 843 lakhs | It has bgen nccesdary « to | 768 lakhs| s
L4 | penditure (pur- raise_the provision by ,
chace of stores). s, 7? lnkh8 owing to
commitments on purchaso
. of stores in knglund.
“" " L1082 | 84 i Payments  under The Aum of Rs. 7 lakhs has | 7,00,000 .
arrangemeuts with been omitted on the
‘Treasury. presumption that payment
will not be requi this
year a8 the ATngemanu >
' are still under disousaion.
S 102 Reduction in furni- | 8,756,000 | The reduction has bhecun | 8,75,000
ture.grant. effected. .
40 » 103 | 37 | Reduction in scales The question will be taken 4
of clothing and up with the Stores Depart-
extensfon of pe- wment.  Scales have been
rlodshetween issues reduceq and periods of
('fcm ru.\]“purohnso {ssne vxtended.
of supplies.
1} ”" 108 | 28 Reducx:um in pro- | 6,31,000 | Reductions have  boen | 8,31,000
vision for contin- effocted but it has been
' gencies. found nece-sary to reduce
the saving by lis. 1 lakh.
48 "» o 108 { 29 [ Reduction in mis- | 2,20,000 [ This reduction 18 being | 8,29,000
cellaneous expon- effected.
diture.
49 n |10 | 30 | Reduction in ex- | 4,88,000 | The rcductions have been | $,60,000
. ! ponditure on offcetod in the hud<et but
! maintenanee  and it is now 1oulised that tho
repair of build- ! reducetion was too  severo
nas. | and it may be necessary
" to increase the expendi-
ture, the increase to he
. met by savings elsewhero,
50 » vl 31 | Reduetion i ex 97,000 | 1t has heen found noces<ary
penditure on appa- to provide for the same
riatus sl plant. expenditure as in the past
. 2 year owing to commit.
ments.
51 » o [104 | 93 | Reduotions in depot| 1,01,060 | The. establichment of the.| 17,080 | Purt!
establishments, © | dopoty Ix under examina| mhm
tion all possible upon the em-
° sources of ecomomy are now pro-
being explored oo Aoy
2| 18°) 84 | Reduefion in tele- | ~ 80,000 | This- reduction has been | 30,000
graph workshops. oarried out.
83 " 106 | 3§ | Reduction in Wire-| 03,690 | Further reductions. have | 1,75,980
less expenditare. been effected.
Closing of stations, o, P;m ha  been ol > ’
0ona placedyin charge *
¢ maintenance party, Isha-
S pnlznhﬂxdod over to Army ,
signal »
9 Maymyqplaced in charge of
oareiaker. 9 »
Eight out of nine stations
J mention have been -
[ B placed undep care and 1
. ntenance parties, 2
L] o . Peshawar me being | N >
[ . retaineg ® with minimum ”
Dismant i o * | e mattar s t . ’
S o og o matter s one of goue- N
more stations. ral policy "and _is wun
J » 4 considerstion, © dog o ¢ )
= L - 2 .
E—rr et — ———e— | g o 2 — L
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e Refer- ! e
S 1 ot 'n&m i oduol Hemark
. i proj i on emarks
z Houd. <« Recommendatjon. iol:x budget “"“°" rf‘“m“" now L (farther action
) 5 | of prop 1033-24. | proposed, eto.)
§' g 193228,
< & f
! |
' Re R,
84 | Posts and |108 38- | Reduction in capi- - 607 The programme hns heen 807
Teolog raphs, 39 | tal expendiiure lakhs reduced sccordingly hat | lakhs.
on the telexraph the reduotiona did not
dopartent, tuke into account neces- J
sary expenditure on tele-
gruph« for new Delhi
and esrential expenditure
on railway control lines
and it will probably be
nevessary to raise the pro-
vision by Ra. 16 lakhs
. pproximately.
[} - 106 ' 379 Raising of @ntal This  question {s under o
rge8 on oanal examination.
, and railway lines.
W ., 107 39 | Further purchaso of No new commitments will -
sutomutic  appa- be entered into and tho
ratus to be post- proposed enquiry has been -
poned and enguiry undertakon. ‘
to be made into i
(mmpnmﬂ\'e CONt. i
of ordinary  nnd |
nutomtic exe
changes.
87 1 e [107 40| Appointment  of The appointment wae made
innncial Adviser. with effect from April
l 16th, |
68 " 102 | Reduction in total  137°27 [ The estimate has been ree ' 187°24 | The differenco
L | ostimates for the  lakh. duced to ks, %90,18,%0. | lakhs, is mainly ace
. 8| Department for . counted for
Ly | 192330 . mder ‘aaluries’
= i where, e
) i shewn ahaove,
, ,3 ; the ' 0 mittee
' ' had not taken
! into  account
' una~oidable
. ¢ommitme n t 8
for 1924-3°,
59 | Indo-Euro-|118 | b | Bteps to be taken to ' To attain this object further ..
pean Tele- improve the output recruitment to the' signal- |
. graph De- per man. . lixg branches has been
partment. stopped.
[ ] w .. 116 ] 7| Beduction in allow-| 2,603,000 | Bome oxpenditure will be Fiact maving
' ances. ' necessary on kran com not kaown.
tion owing to state of ex-
e. Allowanoes are be-
| ing sorutinised and some
I local allowances have al-
| ready been rednced. It is
| hoped that reduotions snti-
olpated will be secured.
i
6 R 131 Reduction onrepﬁn-] 92,700 | Fstinates have been sub~ o
tolines. o J‘mimu reduced aud the | 0
full saving is cxpected. |
Y i
62 . 117, 9 | Reduetion on repairs r ARcepted
° to bulldings. 70,700 | AScep 70,000
63 » . Q17 | 0 [ Reduction on appar.| 33,600 | Estimate has heen rednced
atus and plent, to Rs. 92,600, 10‘0&) E.: l:t'n"“;. }::
N cWect further
ible save
. g,
84| » g |17 |11 Reducticn under | 28,000 | Bix months supply wil) on) 1
featione W ‘ P y 8,000 |, Full saving no~
ﬁ‘vrlnttngf’ sd bo kepy yot koown.
o ™ - a
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b Refor- | ”
' lloduution o r
8 iy | Action m:en or now Beduction) = Bemarks.
% | jead, | P! Rocompmendgtion. on ndm ¢ ropomsd, in 1922 | (further sction
1 el e 1oz2. P 4. | proposed, otc.),
-]
@ Rl ; “ 2
1
! Ra. Rs.
. o -
Eurap- 118 13 , Bavings nnder con- [ 1,78,000 | The stimates have been | 2,39,000
@ “nf:'-‘ 'Ill‘:‘l?- . tinxgncie» aud rednced to Ra. 2,39,000.
yraph Do- mireellanoons, v
partment. - .
(7] " 118 { 14 ' Reduction on cable 76,000 | Estimates have becn reduced! 94,700
J repairs, to Re. 82,000 as u.ainst
Rs. 1 lakh recommended.
67 " in's {16 ' Reduetions on cable 7,840 | Estimates have been reduced 6,200
o fuctory, to Re. 73,634 and it is
: i hoped to reduco to the
| ! full extent recommended
| | if prices fall. o .
(1] " (139 | 16 + Reductions in ex- | 1,00,000 | The budget estimate stand® 2,000
R penditure on cable at Rs. 2,565,000 and rednce
steamer., tion depends on the fall in
| ! ’ prices. The question of
) l reduction in salsrien and 1
| ! wases is under considern-
! I tion,
{ " Arrangement shonld| The offly company which
! be mde  with hos n steamer near lu the
. commercinl cable Eustern Telegraph  Com-
i company {or repair pany at Aden and this
| of cables. steamer cannot be spared
| for other work.
. 09 |Indo=Euro~ 120 | 18 | Decikion to  be The question is under the o,
’ pean Tele-! arrivod  at  on consideration of the Sec-
uraphs. | future control of retary of State and mean-
! Uepartment  and while no expeuditure of a
| meanwhile no capital patare is being
capital  expengdi- incurred.
ture to  be in-
. curred.
10 " 120 | 19 | Rystem of comuner- e Under consideration e
: cial accounts
shonld be Intro-
duced and  form
; , of accounts im-
i | proved.
b -
H
g Reduction into
h 7,84,000 | The provision been | 7,34,000
n " 120 | 5 | ‘total estimates. . reduged wcol'dlngl’ G
. § -
5]
12 | Irrigation |23 Reduotion in ex- | 2,18,000 | Thewavings will be effected | 2,18,000
penditure and and one division has been
° clodn‘ of one cloged.
division.
.
73 | General Ad-|138 | 6 | Modification  of The propouﬁh ot present
'mlm’ stra- y mh-l &( faf- ;:nm - nmon.p De-
on of on Ill"d‘
N thé™Becretariat, prmnotlon at the e ci::gl; e
bar ere olerks are not
qualified fo§ more import- .
ant work.
7 L ~ 1w 9| Bconomy 1 ex- The sllotmengs of all de- | Iglnded
' e o Bt |
contingept charac- cu n or| )
der ¥ undewp !heu’ ﬁ reddc-
appesr from tho dmds tions in
. for 5 nu‘ the ex- | Uepart-
are {8 lmdargoh‘ .
J mhor scratidy y m
. N [ ) - . -
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L Refor- :lloduﬁtlon
enoe to | Reduétion Remarks
CE report R Action taken or now
| R dation budget gy in astion
| A == " (o e propoltd. 9 1ornas. | Propomsdenes.
S é‘ i 5 | 1022-23.
l )
' o|n § C B ) Reducti h boon | Inoladed | The sotual
126 ' 9 eductions i n mun- ctions ave n 0] Y.
’ a‘.n"“h- : ber of peofis. carried out in all depaste der ing effeoted iu
tration.— | ments in accordance with | general at 14
oontd. i [ a revised distribution seale | redmo- available but
| ' Spbromimmate reduction of | doparisy| In thaaelph
| appr te uction of P gh-
| | 3 per cent. mental®| bourhood of
i ! budgets.| the Bs. 75,000,
suggested.
% .- - [128'10| Beduotion in ex- . Bubstantial reductions have "
penditure on telee :»leun ef;oto%lg the prorl‘;
[ - graws, on under all department
which are ourtailing the
i number and length of tele-
e . moulblto the full extent
e.
. |18 11 uotion in num- The proposal is being exe
wlow r of officers and amined in all departments
amount of estah- in conneotion with the .
. lishment and re- next move and expenditure
?ordl élpov]:d down will be';elstrlou-d a8 much
rom Simla. as poasible,
76| . .. (120 12| Reductiansin For- | 117,000 | It will he seen from the | 1,0!,700 | The possibility
elgn and Political demands for grants that of further ro-
Department. b the allotment for this de- duotjon Iu
riment has heen reduced under oonsider-
Trom 413;60 10,420 0 to ation.
Ul 4 .
™ . ... 120 13 | Reductions in 67,00 | The Department is effect~ 87,000
! Home Dopartment ing saviugs of Rs. 87,000
! including aboli- snd the halunce will he
; tion of post of In- elfected by larger redue-
! tor of Office tions  under  attachod
! rocedure. offices. The post of Ine
‘ ;pcc{.)or of ;)ﬁl\f:(]; (I"drocedurc
a8 beon abolishod.
80| «. [180 | 14 | Reductions in T.e- | 1,08,000 | The full reduction is being | 1,08,000 | o
' gislative Depart- accopted. One post of
ment. Deputy Becrotary has hoen
held in aboyance. The
Peace Treaty vranch hus
l heen nmnlgnmnued with
the Local Clearing Otfice ]
suving Rs. 24,400. Fur-
ther reductions have heen
\ mu}iru in clerical and menial
H staff.
6l ... {130 | 18 | Reductions in De- ‘L ho Department of Educa- The economies
- ! partment of Edu- tién and Health hus ¢ are shown under
; cation and Health, been amalgamated with the remarks on
that of Revenune and Azri- the general re-
Abolition of Edu- eulture. Government havel commendation
cational Commis- | ~ decided that it is necessar for amalgamae
sioner, lureau of |/ retain the Educationa tion of departe
Education  and’ “ommissioner for a further| ments.  The
Central Advisory year but propose to effect retention  of
Board. ; economy l ing him . Eduoationa]
in charge of the dutles of ' Commbmianer
Buperintendent of Educa- will be recone
tion, Dolhi and A jmere. sidered after
The Central Advisory experience has
. Board bas been held in been gained of
cabeyance and the t of the working of
le'ator.hl%\ix.rha::’ Edu- _the p‘l\-ta‘mn-
cation, aho . organtsation.
. 16 | Reductions in Fie | 1,01,206 | The budget allotment has | 1,01,900 [
L9 » - Bmoe Department. ’ been reduced to Rs.
L £,00,000 a8 proposed and
1 the rod&wt:::_n noted have
been effec
™3 e ¥ | Military th:\oe. 69,000 ‘I‘I:Teac{:él saving is being 09.%00
[ .
Ya.! Reductions ingRev- This Department hasbeen | .. | The . financial
84 ow w8l enue and Agfoule amalvamated with the De- offed; of the
ture Department. [ rtment of Eduocatio. on
d Health. - is shown under
Seating “with
¢ e g
. +tion _ol. the
Becretariat,
.

v
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. O P
- e T [4
Weters T Rodnetion . o
é e to pro Aotion tBken or in | (farther actlon
o re| . . now ) o
% Head. _"1. Recommondatioun, [on b:;lllol propowe. 192524, | propoacd, ote.),
i} slg 1923-28
o a | &~ Py —
Rs. Ba,
. " nlargement of the The s30pe of the Bouid has -
8 G:nnic;&ltét:l 198 110 EBonrfl of Rovenue. been enlarged to include
ton— the administrations of
' (nld Cnstome«, Salt, Opium,
oomid. Eseisc und Stamps.
Disgont inuance of [ The intolligence work hea e
& " 187 | 10 Industrial Intelli- besn discontinued. The
wence and the reorganiration  of  tho
Lubour Bureau, Department involves the
abolition of the Labour
Bureau as such and ooneee
quent reduction of staff,
Reduotions in Army| 84,000 | Further reductigns have 64,000
& " 182 | 20 Department, ’ been effeoted in the Marine|
cstabiishment and Army P
list sections and iu othor
. portions of theofoe. The
total reductions proposed
q huve been curried out.
% 21 | Reductions in s The Department has been e The offect of the
; " 18 Publiec  Works amalgamated with that of Teorganisation
Department. Industri® wnd Labour, is shown under
The *estnte work® s now the section
L dealt with by the Cousult- dealing  with
ing Bugincer in toneh with the reorganisae
local officers. tion of the
Scerelariat,
B . 183.122.  Reorganisation of | 10,808,000 [Government have not adopte | See The figure of
' 134] 24 five Departments d the exnct line suggented | remarks Ks.  14,00,000
¢ under two Depart- by the Committee but have 1epresents the
' meots and expans proposed as a more workahle cost  of the
sion of RBuard of |- arrangement the reductior deyartments
Revenue, of five departmeuts to a8 reorganired
[ ' three o oLing approximately and with the
a follows ; — addition of
‘ Rs. Re. 1iakh for
. H add!tion to the
I Commerce ... 8,00,000 Hoard of
[ Revenue, the
Education, &,15,000 reorganisation
Health  aud wil cont
Lands. slightly over
R8s, one lnkh
Tndustries and 8,00,000 more than the
Labour, arrangoments,
. rmpnud by
— ho Committes
‘The figure for
'lbul 14,156,000 the Edueation,
:‘ie:‘l’:hn .mi
° 01 LJ -
ment exeru.dnu
the co<t of the
. Secretariat
Livrury  for
. whioch a reduc-
ed figure of
Rs, 17,900 will
: be required.
| * On tho other
| * hand there will
;? a saviog of
v, 14,00
° ,| ®pproximately
ou the mpe
tion by the
ldnm:lor’:l
- ommiss joner
of the 1es
of Saperintend.
on| Educs.
o tioa, Delhi
Ard.mAjm.. e
>
1 . . . .« It *muse be
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N LA 3::‘20\ . . n uetio:ll ' ﬁ‘ ’
K . . . Fopo-c . eduetion) Rewarks
2| Bead. P | Becowmendation, 'on b::'dg..t. Action '“"::u&;‘ now pros l?in’ (further setion
- . . . P R .
3 i é . - . ‘ . 10:3-24. | ©ro; osed, ote.).
s =
] g~ N
89 [* General R, Rs. understood that
« |Admintstra- . o tho tutel saving
tiow—ocontd of its. 9} lakhs
will  not be
| realised in the
ourrent year as
¢ l Y it will be neces-
. waty to provide
| funds : —

[ - (a) for the
period  Tee
quired  to

- bring  the

. Bew  OTRBNi.

b sation iato
. effect, fe.,
. ¢ up to  16th
April.
- . ! (b) for cxpen-
‘ ! diture o
i the grant of
t notioe, leave
i | and  travel-
! [ ling allowane
\ . ov CONCCRe
! sions to the
i eafl  which
| has hoen
| . © retrench e d.
| “ Details of
I thin extra
t experd ture
during  the
currgut year
ure not yet
¢ wvailable,but
a  posmible
entimate_ is
Its. 3 inkhie.
s ©
- Saving on  Stafl 13,300 | There will be no examination 17,920
% » 133 | 20 Selection Board, this year au({ the question
of the rotention and con-
| stitution of the Board will
be further examined. If
it is retained, endeavour .
will be made to make it )
aelhupponlnf. The
budget provision this year
¢ is only Rws. 4,880,
01 195 | 27 | Central Bnrenu of w € No specific recommenda- 42,000
" lonformation, tion was miade bot it has
. been decided to reduce |
the expenditure proposed
by Rs, 2,000. .
[}
02 " 35 | 38 .| Buteau of Central | 8,01,000  Orders have issued for | 2,86,000 | The Committce
A Intelligencg. Pro- closing of the Burenu from have assumes
¢ po-als a8 regnrds P3 1t July, and arrange- as 8 direct
recovery€ ol cost ments nro in train to saving the coat
of the Finger make the Dosument Rc- 4 of the Doeu-
" Print Burenu and tion sclf-supporng, ments Seotior,
¢ : the Questioned o . but If.it is eoL
o Documeyts Ksc- tinued=—even if
¢ tion of thelr it be made selfs
abolition. supporting—
- ¢ orovision will
L4 . 8 . J Dbe thnocowlr)‘
. : n the cxpens
. ¢ v L VI . ., Yaiture side of
N ‘ . [} the Budget,
Py - -
s "
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Eerial N&.

|
|

04

|
i
|
!

Head

General Ad-
ministra-
tion.—
contd.

137

137]

187

34

mam‘ pod t Remark
pro action| ., {
Bocommenda'ion. |on budgot| AFtion '“m‘&': nowlpro- in \lurthe® ae®n
of ma-zb proposed, ete.).
18g2-23, .
Rs. Bs.
Spoedinr wp of 2,000 | The hudwet estimates have 11,400
work of oliminaion| been reduced to Rs. 1,03,000.
of records  with Recommendations for the
o view to reduo- weeding of the pre-mutiny
tion of stafl and records are under consider- | ¢
sotting free valu- ation. Measures have been
able accommoda- taken for weoding tho post-
tion. mutiny records.
Abolition of ap- 78,100 | After careful comsideration 8,400 | The cost of the
pointment of Ins- Govornment have docided Consulting En-
tor-General of that in view of the import- gineer 08~
mmtlon. anoo of irrigation q toblistment is
it is necessary for them to | o ostimatod at
retain the sofvices of an Re. 69,000 but
export. It has howoves this includos
heen docided to abolish the Ne. 18,000 for
scpdrate post and the duticr establish=rent
will be periormed by the which was not
Consulting Engincer -to 80 toly pro-
Governmont who also takes vided for in the
over part of the works estimates for
hitherto transacted in thc the lnspector-
Publie WWorks rtment Genersl of
of the Becretariat. The Irrigation but
appointment of Assistant was  included
Inspector-Genoral has in the budget
been abolished. of the ,old
rublic Works
Department.
It Tocal Govern- ! roe This has been accepted in vor
monts press clajum | rinciple and claims will
for services render- he dealt with in the light
ed, the Centrul ; of this proposal.
Government
should oonsider
whether arrange- |
ments cannot be
more economically °
carried out by an !
agency of its own. |
|
Roduotipvs on the 1 Tho estimate Las been 16,000
Northe\Vest Fron- reduced to Rs. 17,28,100
@ tier. 4 as against Rs. 17,338,000
| Pproposed.
Reductions  in = 32,000 | Reduations hnve actually T 26,000 | The budget as
Delhi, and pay- ° been  effeoted under the shown in the
meont by the Munf./ Chief Cownmissioner’s ds for
oipality of the | establishment tothe extont Grants is ine
oost of thelr feo- nofed. The arrangement creased  this
retary. with the Municipality has year by the
boen in force since 1908 but transfer
the t::lon‘hhub«n hlken corhlz re exe
up w er the préposal of en ure
! the ttee is . rom the
| csll{! ble and inig- | ® o ~lLand Reves
b i tratively nue.
i
Reduction In $000| The savings have been 9,000 As in Dewi,
Ajmere, i effected. , chyrgos  have
Leen tranafor-
red from Land
HRevenue. Kx-
cluding these
the buydget on
|® the old basis is
b alts. 1,40,000.
~
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s &’o‘:"'o Bodncuo: . ‘ [ Be.. o o
. * o 'Y propose en or Rednoti marks

B e Recommondatign. |on buiget | Action tak goq mow pro- in (further action
» - of po 1823@4. | proposed, ete.).
-4F . ‘ 1922-23. h
& (& |

L4 -
. £
-

*. oral _ (143.| 40- | Expenditarg  of | 52,000 | The High Commissionor has| _ .., Nore.—The
minigp Ad=| 144|556 | High ommis- becn addressed on  the total  reduc-
tion—ra- sioner. specific rccommendations. tions  under
conel As the budget is a net General Ad-

. [ budgoet after deduction of ministration
recoveries much depends o| 8lready offact.
on the actual recoveries n  tho
but meanwhile a lump de- budget  esti-
duction of £10,000 has mates of 1928-
heon made in the net total 24  compared
for 1923-24 and the reduc- with the
tions in gross amount to hudgot of 1922-
£387,660.  Under this head 93 amonnt to
the net cstimate. for the Rs.  396,37,000

. present year is £142,800 a8 agninst
compared with £100.900 Ke. 40,890,000
- 4 (estimates) or £183,300 recommended
(revised) for 1922-28. by the Come
¢ The question of increasing | mitteo for the
recoveries for ageney work whole expendis
done has been takon up. diture donlt
The reduction proposed with under
under Stationery and Print- “ General Ad-
ing has heen effected. ministration. **
e The High Commissioner
hus been addressed on the
recommendation u8 regards
. indents in paragraph B8l.
‘1he issue of the orders re-
commended in paragraph
52 is alko under consideru-
tion.
100 » 188- | 37- |Reductions in expen-| 48,700 | Tho Government of Indis | Awsiting
143 |48 | diture of Indin are in correspondenco on | adviee
Uffice. the subject with the Seere | from
tary of Btate who has inti- | Keeretary
mated that every practicas | of State.
ble mothod of economy is
being  carefully considered
ond that a detailed statement
of results cxpoctod will be
furnished at un carly date.
Meanwhile under his in-
structions n lunfp dedue-
tion of £16,000 was mude
in the original estimates
for the ourrent yeat. The
Becrotary of State has ¢
pointed out that the actual
expenditure of the past
ear wad  considerably
‘ igher than the figure
d b{) the C
Ghe net budget for the
current year is £97,609,
K
101 al n in cost | ¢ The position on the frontier 100300
lmm o] 7 a::d s‘:?.‘é&u defence | 1,00,000 xmgn unstabilised. The | '
and  iormediate B:o?osed saving will pro- | - [
saving @n cost of bly be effected under
rations, clothing, grain compensation charges.
« 4| eto. .
102 " 164 | © Bednotlotn“ in ‘e?t 48,000 'ﬁ- reduction has becn | 48,000
nment. .
103 » 164 | 11 B‘gdeu::sttei:m in pro- | 26,27,000 | Tho budget estimate o the F10,'7,000 | Red# stion I exe
. vision for political gnr 1923-24 stands af Rs. penditure
expenditure in the b ,34,000, * still under con-
4 North-West Flon- ! :{‘demtion. As
inee. 0 tion on
tior Provin the Froutier is
] still # uystabi-
lised, it is im-
. . possthble to sa,
o what the final.
expenditure of
. ke year will
- r _ 0.
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.. 2 - - .; o % -
for-
Reduotion [
emde to .
[} o, Aotion takenoynow pro- |Beduction
$ report. ‘Iloc&n 03-
mondation. jon budget pose in . | (farther actiom
= Hoal. of 1923-24. | proposed, eis.) .
$ld 1028-23. . »
| e -
. Bs. * Bs. | ® -
04 | Political [166 | 14 | Reduotion in Balu- | 1,45,000 | Reduotions of Rs. 1,21,000 | 1,21,000
v oxpendi- chistan under Poli| have already been effeoted | ®
ture.— tical Agoncigs. and further reductions are
oontd. [* under consideration. .
106 165 | 18 | Reduotion in fem- | 96,000 | Under consideration w“ . Exact - saving
” porary levies on likely to be
the Sarhad. effectod in tho
curient  year
not yo.t kwown,
100 166 | 17 | Additions to irre- | 8,22,600 | The proposed additions | &,22,000
" gular fereos to bhe ! have = beon ®abandoned, *
sbandoned, pending  examination o °
tho Railway Projeot.
-~

107 ” 165 1.8 Reduction in cone 59,000 : Undor consideration e 50,000 .
traot  for food-
stufls,

108 " 165 | 10 | Reduetion in politie[ 2,681,000 | Itis hoped to limit tho | 2,381,000 | The total ro-
eal  expenditure ‘ expondituro L0 Ru. 40 duction made
in Baluchistun, Inkhs this yeur. on the provi-

siona] estimate
o for 1923-34 is
. ! Re. 14,85,000.
109 " 156 | 20 | Re-ronsideration of Estimatos aro being re-con- e
plans  of Kabul sidered.
' Legation,
ilo I156 22. | Administration of Under consideration .
23 en,

111 w * 187 | 24 | Incidence of pny 33,000 | Under consideration 16,000 | A edustion of
of Chairman, Aden Rs. 16,000 has
Port. Trost  and bec:1 made on
othor reductions socount of the
in Aden. Port Trust and

- other charges,
N pending X~
amination,

112 » 187 | £7 | Baving op lightiug | 1,00,000 | A deduction on Lhis account 1,00,000
und _ buoying of has  been mnde., The
othe Persiun Gulf, L4 tronsfer of the “Law-

renoe’’ {8 under consideras
tion, !

13 » 167 | 28 | Ineidenoc of expen- Propomls have bocn made | ..
diture in Persia. . to the Bcoretary ol State

03 tho lines recommend-
ed.

114 » 189 | 34 | Reduction in char 21,000 | An anointmentof Medioal 21,000 | Savings ou the
s in (entmt Oficer, Indore, has heen ogonoy not yot

. India. abolished, Onee agency reported.
has been kept vac#bt for
the preseny 88 an experi- .
o | wental measgre. ®e

115 " 169 | 38 | xamination of in- Proposals are under cxamin-| ...
cidenge of charges ation, Py
on aceount of the . “
Resident, Mysore, . . . °

118 " 160 [ 40 | Adminlstration of | 1,756,000 | The recommendations £6,000 | A lum: dod:ne-

»
. the Bombay 8tatcs made by the Committee . p tion has been
L] p and meanwhile a will be” consid®red when . made for the
reduction of Rs. a decision hasgeen arriv- | o rrent o year
b e ,75,000. o ed at on, she Question of . 3 di ex
- . the tranBfer of the Bombay anfination of »
States. Mt‘tn:‘hiLe the . the queatfon,
L]
9 * ° . are unable to @ooept ne) L B
reduction of more than |, ® .
° 'U' * ‘ ' B
R
°
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i Refer- M e y
Roduction
axpe to ro . redudlion]  Remarks
2 Head. "uport. | RocommorStion, ()l:l m¢ Actipn "“km “0"'0' q in (fusther action
% = of posod. 1023-34. | proposed, ote.).
2 & 5 1982-23,
$ ) *
/] Py [
' %500 | Reducti lightly In | 2,800
Politigal Reduct?onsin | 1,60,000 uctions  slightly in K
wr :x,,gf. 160 | 51 charges fn Burnn.| excess of this amount havo
d tore— boen accepted.
oond. Adoption of pro- The quostion of politieal | ...
pokal for a fixed haryes is under dera .
contribution for tion with the Burma Gov- .
Political charges ernment,
in Burma. :
18 16l |g | Total reduction in | 45,70,500 | Excluding some Rs. 60 | 3853,000 | Furthor rodue-
S | Political cxpen- lakhs “on uccount of tions aro undcr
3| diture, military police in Burma cousideration,
8 and  Assam  transferred
gi" from the head Adjustments
o to this head in the current
year, the provision in the
budgot for 1923-24 is
Re, 271 lnkhs, o reduction | o
of Re. 8} lakhs as -
compared with the budget
estimates of 1922-23,
Audit 164 | o | Reduction of ap- 88,000 | Theso reductious have been | 1petuded
10 : pointment ol Anl:li- ’ aocepted. in total
tor, Qovernment Baving
of India  Sane- on Do- |
tiong, and conver- part L)
siun of other ap- port
pointme..ts.
i . This and the other points
120 » e |IGB | B s:mr:;é.::ﬂ;gwdn ruiscd in parugraphs (3) e
. end (4)  are  under
cousiderution,
Sir The matter is and has been O
121 w e |65 @ b:mgi“l;‘:"l‘:;;t of receiving the vontinuous -
. attoutim ol the Auditor-
. Goneral,
3 .
. . % | Limitati 3 The provision has been | 37000
122 . 165 %_ Lg‘&g‘z"g;‘ﬁmmg{ 76,000 | izod'ut R, 79,40,000, 704 .
8 .
A Redueti Bauciion has Leen accorded
- H Oy
123 At({-:':.ii?):‘.d 168 | 4 Mg{:ﬂ:‘s n °i‘u’ 0,000 | "y ccn:linb rctre:whmﬂnr 26,000
- WV *ron. plopcke Yy the Chidl
Justice. 8:?"’ Wost Fron (bwmissioner  on  the®
. recommeundations  of the
Locul Retrenchuent Cow-
mittee,
. . . | # has been sliewn that the .
124 w «liee] 6 Adb.ulhlioncol' Fmall 16,50 | “Jpolition of the Court | 12
N o8 Court in would cause grest income
Jmere, ' venicuce and involve a loss
of revenue. Kurther the
total saving could not be
Rs. 16,000, Reductjons of .
Ks. 12,000 as, however,
« being mado in other dirco-
r ¢ tions ux a sot off.
C'ho United Provinces’ revisoi
' Adoption of revised scalo in being introdded.
i . ( Izrger 1eductions have
125 | Jaild ... |ie®| 4 ";;%%1‘10:; h?'m!:;r 87,000 | ‘heen mado on account of | 9%
. Acdministrations. fall in prices.
3 [
126 . w68 f Limitation of pudget| ¢,80,500 Provision has been limited 4,20,00
By orision to Rs. 40,090,000 for the
‘fg_| P . . ourrent year. /@ reduoction [ . ¢,
B of Re. 4,260,000 on thoe préi-
g minary estimates of 1022-23
59 and of Rs. 5,04000 on the
&{ rovised estimates for that
‘ yoar. «
_ d (]
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U og‘}:) Roduction Remarks
3 proposoed - dueti emarks ~
2| Hed |TPOY| Becommendati onlnl:’dgot Aotlonhkenozr now pro- i 4 Gurther action
4 =74 ¢ ) posed- o 1823-24. | proposod, ete.).
: 05 1922-28.
& & | & | .
—_— - 4
v Ra. Rs. o
127 | Pulice ... 1169 | ¢ | Mbolition of appoint- 16,000 Y| A lump deductfon of | 1,25,0€0 | The qgestion ofe¢
ment of Pe\?s‘:)nnl R, l,gs,ooo has bcen flll'ﬁl“i‘l’ reduce
Assistant. mude on the estimates for tions will be
1923-24 and total provision considered on
!l roduced to Rs. 50,80,000 :ﬁlpt of the
128 ,,  ..01709 5| Beduotions  in (2,560,000 || compared with iis. 55,6, qmmenda-
police fcree. which was the estimate for tions of the
J | 1922-23, Chief  Com-
mission...
170 | ¢ | Continuunce of e These questions are undor »
129 ” : frontier allowanccs consideration. -
and economies in
clothing of police.
171 | g | Revised seule of Under considoratiou.
»230 v pay for police
reeruits in
Baluchistau.
13 171 | 11 | Reduction of police . Reductions  have  been 10,000
" . oxpenditure  in effocted and provision has
Baluebistau  to been limited to
Rs. 12,16,100. 18, 12,06,000.
132 171 | 12 | Reduction in  exe 02,000 | A reduction of Rs. 60,000 60,000
" penditure on has boon ou the estim-
police in Delbi. ates for the cur.ent year
and the provisiou lmited
to its. 7,08,000 compared
with Rs, 9,746,000 whioh
- was the revised estimate
for 192223, It ix doubtful
whother it will be pos-
siblo to effcct further reduc
tions.
L
4 171 ; 18 | Reduction in police 2] This reduction will beeffoct-| 21
158 "o expenditure  in o0 ed. 00
Courg. *
... [172| 14 | Reduction on poliec s The Committeo recome 000
136 ” expenditure  in mended that expenditurc 5
Ajmere, should o bo limited to
Re. 398,000, Heduo-
tions of Rs, 50, have
boon cffected and the pro-
vision for 1928-2¢ will bo
reducal to Res. 8,97,000.
‘The figure adopted by the
b Committee represepted the
original ostimate o for
1022-28 after deduction of
a cut of Rs. %0,000 towards
meeting the logip cut made
by the Assembly. Neces-
sary e:&mdlturc was sub=
uo?.uon restored under
" this h The possibility
of further ecoddmy will bo
explored.
- o [J
188 w _e |172 [ 16 | Revision of Contri- The question Is oon-
butions from, Dur- sideration in tion
Rajputana with theeeorganisation of
- Pol * | tho Police.
) . <
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Refer- |~ .
Redgotion
enoe to Redpction Remarks
: Had. [JOPo 1| ¢ dation log budget| Action taken or now pro- ﬂn (farther acticn
- . H of . 1923-8. | proposed, etc.).
o K] : ) ! | 1922-33.
8 Be | B !
< v
® Rs. Rs,
16 | Polige ... {172 | 18 | Revision ®f arrange- ... Under consideration.
ments for peyment
of Kailway Police.
o
. . . - ibility
. 1173 [ 16 | Avolition of Ins-| 19,000 | Reductions of Rs. 24,000 | 24,000 | Tho possil
W owe 72 pector  General have been mado nnd the of further 0
and reduction of budget provision  will ductions v}
' expoenditure on standat ~ Re.  3,76,000. bo cxamined.
police. The actual expondituro in
1631-22 was hs. 4,27,00).
.. [178 | 17 | Revision of contri- A reduction of Rs. 24,000
138 e 8 bution for police has been made in tho
A aid rendered to current year and the net
States and limita- exponditure will be Rs.
tion of eXpenditure 2,67,000. ‘The Committoe
to K8, 2,00000 did not take into nccount |+
the additionnl provision
required for revision of pay
und cxtra  establishment
cntortained in consoquence
of the reduction in the
, dalwa Bhil Corps.
139 " .. {178 | 5 | Limitation of The revised estimates for C,‘,’I}ﬁ‘,‘%ﬁf,‘:"l,‘:{f;
€ | police expenditure 102223 were Rs. 84,15,000. beef  eftectea
B | to Ke. 80,33,000 or Tho estiaton for 1923-24 when  allow-
‘s | reduction of Re are Ke. 88,4,000 and fur- |® ances are made
21 9,000 on the ther reductions arc under for . necessury
O | estimated expon- consideration, additional ex-
diture for 1922-23. penditure  on
account  of
increments  of
, par-
130 | Ports and [176 | g | Stops should he | 211,000 | The budget est'mnics for | 1,20,000
Pilotage. taken to make the | 1023-24 are Re. 25,12, 00, n
various  scryices | reduction of Rs. 1,20,600
sclf-supporting und; and it is expected thot
reduction of Rs, receipts will increase. ‘The
2,11,000 should be | reorganisationy of  the
made in cxpondi- scrvices are undor examina-
ture, tion. The case of the
Bengal Pilot Barvice has
been cxamined by a Jocal
ommittee. The (uestidh
of  making lighthouse
services and the s-rvoy of
i vossels ontirely self-support-
ing is under considoration,
141 | Ecclesiasti- 176 | ... | Enrly docisions] 2,00,000 | Tho genornl  quostions of | 1,00,000
cal oxpen- should be arrived policy with regurd to
diture. at on questions of occloninstical matters are
policy now under being considored und no
consideration. frosh recruitment is heing .
Further e recruit- made. A mvinr of Hs.
ment®f chaplaing 1.00,000 at loast 18 expected
should be stopped in the current year.
and further gcono-
mies effect, !
a4 | Feientific 180 | 6 | Reduction in ca \ 50,000 | Four vacancies in the cadre | 50,000
rt- B of military qfficor® of military officers have
ns. etc. ! not been flled upoand re-
| veision of 8 ofticers has
! been arranged.
Retrenchment _of military
) officers has béln suspepd-
« ed. Theimmediate saWing
of Re. 650800 will be
flocted.  ® °L
L]
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QUESTIONS AND ANSWERS.
) . M L)
- M{ L )
ofer- . L.
] *| once to %’;&;ﬁ:ﬁ“ ® ) - 9 k;
< n‘.m
w Head. rewert. Rocommendution. | n budget ‘°t'°;‘r:i;:3‘d°' now in3 | (further action
< ° l slale e of £l 1923-34, | proposed, ete.),
i 5] . loz2-33. ’
| | & . R ~
Rs, \
be- k. Cnd iderati
ific [1¢0 Co-operation . nder consideragion vor vor
13 sf)‘:;:;g. $ twopog Burvey De-
meote. partment  and
Loca!  Govern-
meuts, ete. )
144 " "150 6 | Baving of 20 per 8,400 | Tho saving has been cffect- 8,400
eent. on Supplies ed.
and Servioes.
EH 181 | 7 | Reduction in con- 24,800 | The provision har boen re- 24,900
15 "’ tingent charges ! duoed to within Rs, 40,0C0.
for Triguometri- ,
oal Survey Othice,
Bl
. 181 | & | Piacing of acoounts - The question A being cone
116 " :l‘ tl-o" Mathomatis sidered by & special coms-
cal Survey Office mittec.
on a commercial
basis, ete.
247 ” 181 | 8 | Charges of Instru- Under cxamination by a
: ‘mont Office to be special committee.
fixed on a uniform
basis to cover full o
cost.
8| ¢ » ° .. | Btocks to be re- Ditto. -
. ducod.
149 » 182 | 10 | Reduction in sur- | 9,00,030 | A lump deduction of Re. 85 | 6,580,000
vey partics.  Esti- Iakhs hus been made in the
mates to be re- general charges for survey
duced to Rs. 6 parties and the question of
lakhs, reducing the number of
urtics is under considora-
(] 10D,
150 ” 182 | 12 | Retention of hend- According to latest esti- .
quarters at Cal- mates the cost of new
cutts to be exa- offices at Dehra Dun would
mined. be Rs. 47 lakhs while the
[ Calcutta nffices would fetch
- Rs. 25 lakhs. It har heen
decided to postpone the
transfer,
151 » 183 | 13 | Abolition of Wea- | £4,000 | Monthly weather roview | 84,000
? thor Roports.and has beon abolished and
reductions in issue of reports during dry
genernl  expendi- scason discontinued.
ture on Meteoro-
logy. L]
(]
162 ” 183 | 14 | Vacanoies in Goolo- 07,000 | Of 8 vacanc'os fn the oure 78,000
klcal Burvey to be - rent aeu three only will
kept unélled till | b, flled. The budget
In recruits mate for the current
o available. Uycnr is Ra. 5,78,000,
Department to ndor oonsideration,
work in co-opera- 2
tion with Provin. .
cial Governmeuts. . - L)
183 185 | 17« Reduotion in plan- 60,700 | Tho reduction has been 50,000
hd 'w tafun of guinioc. ' effooted. *
164 ”» 185 | 18 | Estimates for Bo- 8,&),000 The <tstimgte hss been | 9,08,000
tanlun] Burvey to reduced to Rs. 18,70,000,
be limited ~ to
h o ° Rs. 18,35,000. R . »
188 188 | 190 | Reduction of es 47,000 | The pro n  will be 2
o o® om0 | T BT R, Tits 00 || 2P|
®oological Survey and proposals for furfher
and provision to reduction are under
o/ be limied to consideration,
Re, 1,90,000, Y ' ’
- 13
L] i) 7) )
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‘Refor- . ¥ L v
sl o lomto ‘orovodd Roduetion|  Wemark
K i L rmark
“ Heod. m Recommendation. Jcn budget Action “;g::e‘: now pro- in (further :w:inu
5 C& 5 .® 192(2“23 . ‘0 J883-4. | propygsod, etg.).

L 1= o

& |a
166Y Boieutific  185-'20- - Rs. ™

rt- 187 | 23 [ Reductions  in | 6,20,000 | It hus been decided to | 8,01,00
ients. Avchwologjeul muke a lump reduction

I Butvey, of Rs. 8 lakhs in the *

current yeap and restrict

I oxgenditure to Ks.

18,72,000 as against Rs, 10
Jakhs  recommerded by b
the Committee.  The
rcduction has been eflect-
ed under the hends
sup:lllos. services and
contingencies.
187 s e 187 |'25 | Recovery of ocost will bgo taken up in con-
of Aiine surveys, neetion with amendment
o& . l.)nn: . Acquisition
«Mines) Act.
158 o o 187 ] 26 .C‘urhlln_lent Qu} Under consideration
rcg  issues  of
1 | ablientions, ote. .
169 | o sy .. 168 27 eductions in 14,600 | The expenditure has now
. Archmol o gical heen trapsferrod to the
Bection  of Cal- head Archmologicnl Sur-
outtu Musenm, vey in which u reduction
of Rs. 8,00,000 nas been
effected. The present
. proposal  will Ccone
»ldere({ ":'l miulsin;: the
eneral reduction,
100 s e | 180} 30 | Reductions in oxpen-| 16,000 Asccepted o 16,000
diture in Minor
Administrations.
181 . 10| 31 | Discontimunce of | 21000 | Acvopted . 20000
grant to Imperia!
Institute. pe
Grunt to Mineral 18,000 | Accepted o “ 18,00y
Resources Fureau
to be reduced to
£ 1,000. .
162 ” 13| 41 | Reduction in par- | 4,05,000 [ The provision has boen | 8,40,600
I ﬁzm ln:fd Stores in reduced Lo £ 23,700,
n 5
63, 100| § | Provision for Scien- | 30,02,000 | Provision has heen limited | 23,607,000 | Further roduc-
tific Departments to Rs. 88,03,000. tionn nra under
8 g“ g;,sle,?t;tt).d to considarntion.
! 8 .
| 3 |
| S .
104 , Education | 1823 3 | Elimination of gnnt 88,000 | Tho provision for the Rajkot 28,000
i to Rajkot College ColMgo has been reduced | @
l and reduction of to Rs. 10,000 and that for
rant to Aitchison the aitchison College to
ollege. Rs. 16,000.
[
165 " 188] 7 | Reduction in grant 25,000 | Thg post of Principal will
to Training Col 16 kept unfilled and possi-
i lege, Peshawar. bility of furthor reductions
| is under considoration.
Contribution to ‘,000 There is no proposal to
Islamia  Collego increase grant to tho for-
not to beinereased. mer college.  Question of .
?ml K‘I‘: l%ex;n ‘]’utlo{' college undor consi-
6] an Col- eration.
’ n|® lege to be with- .
drawn. ¢
160 ” 194| 8 | Reduction in grant | 1,868,000 | Government have decided | o 00,000
for secondary odu- to reduce Rs. 60,000 unger
R cation in _ the University and Secondary
3 North-West Frap- | eddeation. The Chief
tier Province. Commissioner has boen
: asked what further steps
. will be required to reduce
Lo I the grant to the figure
) ] ;r;a;:od by the com-
4 . o ¢
R 196/'10 | Beduotions in cost |*¢ 46,000 | Reductions of Rs’ 40,0004 40,000
and/ of special school ve been mado.

) 11| and general . '

| s chapges. ¢ . .
L
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[}
_ g [} " .
e Zoemnn ~ | *Rofer |Reduotion . o 4 fduot “ o,
S e o pr Action taken or now o5} g Fomarks
“ re) duion. | on Yiget| ACHOR 7 (further aotion
q Head. o - liccom’vou i lx;- I'1 proposed. , 1923-25. | proposed, ete.).
& 5 1022.33, .
L & .
— e o
-
Bs.
o . Re. " .. 2PN
168 | Education | 196| 12 | Reduetions in ex- 15,000 | The reductions will be 15,000
penditure on He- effeoted. .
. condary Education »
in Baluochistan. )
Reduotion i 18,750 | Tho provision har been 7,000
100 w161 ;enonl charges i: " reduced by Ra. 7,00 and
saluchistan, further reductions are
‘under consideration.
Reductions of 91,000 , It has been decidod that 6,500 .
170 w o | 10615 Eﬂl‘lll“ to Delhi """ 1" the provisional cut should "
Colleges. be restored to ¢he extent
ol Rs. 25,000, © .
9 Schome for Delhi | 50,000 | It has been decided to
b R R R Un‘:vondtuy to !:o ' yotain tho University and
re-considered. provision has bocn voted
by the Assembly.
2 ... | 108] 16 | Reducti in oxe 5 A provisional reduction of 20,000
" " ! pel:‘l"it.::::; " on 80300 S 45,000 was mado in the !
secondiry educa- budget but it has. been
tivn in Delhi. decided to apply to the
. i Assembly for restoration
U . of Rs. 25,000,
173 e | 197 19| Reauction in ex- , 41,000 . The provision hns bocn 20,000
penditure on reduced by Re. 20,000,
education in
Cooryg.
174 » ... | 197] 19 | Reduction of ecx- 10,700 ' Under oonsidoration
. penditure on the
Ajmere College.
175 » . | 195 20 | Reduc:ion in ex- 35000 | A lump  deduction  of 13,560
penditure on Rs. 20,00 was made and
secondary cduca- reductions to the extont of
o . tion in Ajmero. Rs. 13,668 are heing
eftocted. Further reduc-
. . tions are under considora-
tion.
176 » ... | 198 24 | Reductions in 14,000 | Under consideration o "
egrants for secon- 4
L4 'y cducation in
Rajputana,
177 ... | 199] 26 | Reductions in 18,490 | A rcdection of Rs. 9,000 9,000
" grants in "e | has been accopted for the
Hyderabad. current year.
178 w e | 2000 83 | Curtailment of The Educational Commis-
grants for higher 8i is examining the
education, etc. question.
L L
170 " 34 | Grants for primary e It is stated that the aystem s
” )\to{ education pto be advocated, by tho.’Com- .
fixed on a capita- . mittee {s" wasteful and | - .
" tion basis. that it has b&n discredited
. ° in the past.
* .
180 w .. | 203 | Reduction in total | 6,10000 | The provision for Education The total reGuce
2 expenditure  on after & ration  of tions  which
3 education. Re. 90,000 Will stand at have’now been
X Rs.  83,08,000 ocompared sadmittoad
- 3.'3. with Rs. £7,77,000 recom- - amoynt to
d - mended by theeCommittee. | - 4 Rs. 1,90,000.
181 | MeiSal o3 | Abolition of & 30,900 | The appointdents have | *35 . -
Borvy ntments  of ' m.m&d.' el I
l'mbll D cer 03 %wi:l .
ublic @ uty an . A, o
Hoalth, i | J . . - .
[ o o » - o .
9 - - .
° L]
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o| «° c | Refer v ¢ Reduction 1
S |- onoo :.o proposed Rednotion|  Remarks
2 Head. Il'?por Locommgsdati on budget Actim;r’:mé" oY o in Purthor action
i < g m’ogt” posod. 1923-24. | propoecd, ote.).
'_3 E & < i
- Rs. Rs.
‘. . P L]
181 | Medical «'| Reduction of ap- 45,000 | It has been decided that the 18,000
Bervices polutment of post should not be abolish-
and ¢ Public  Health ed during the current
D b! Commissioner. year. 1t is proposed to
Hoalth - cffect countervailing sav-
conty ingq of Rs. 13,000 undor
other items.
183 » (804 | 6| Reduction lu ex- | 34,000 | Reduotions in excess of tho | 37,000
enditare in recommendation have been
. irector-General’s made,
c Office.
c [
188 w . [808| 8| Abolition Cof ap-| 1,97,400 | The provision for 1023-24 | 1,02,600 '
. ofutments of 12 was reduced to Rs. 1,07,00- '
actereologioal Further reduotions of !
officers. Rs. 12,500 are proposed. |
It is considered nocessary .
to retain a muclous of 0 i
officers, |
184 | Medical  |208 | 8 | Contribution to | 6,00,000 | This has been discontinucd | 500,000 |
Bervices. Iodisn Research’ for the present.
Fund to_be dis-
contioued.
.
Appointment  of 8,000 | The appointment has boon 27,500
Sﬂeowr, Medical kept in abeyanco and |
Besearch to be *)roponls havo beon mado
abolished. or abolition.
166 " . 1206 | 11 | Reduction in 10,600 | Accepted 10,500
plague  churges
un grant for
Central Health ¢
Board.
108 w» - (208 | 18 | Reduction of 20,000 | Roductions eflocted, foes | 20,760
char for 1m- will levied  and
perial  Serologist abolition will be considered o ®
and abolition of if officc does not prove
appointment  if self-sypporting.
no o sclf-
supporting.
.. |206 | 18 | Charges to be Ita rs that the amoun
167 * Jevied for training reo%grmble would be s;‘
st X-Ray lostl- small that it would not be
tute. worth while to effect
¢ Tecovory.
Canoellation of | 1,27,000 | Accopted 1,27,000
indent for stores
and limitation of
stocks. 3
188 o o |208 | 14 | Revision of quarane e 1t is stated tbat the Com- . e
tine arrasgements. mittee has misunderstood
“ tho situation and it is not
¢ . o proposed to puwrsuo tho
Y ¢ »matter further. .
{207 | 16 | Reductions in Balu-| 57,000 | A reduction of Rs. 44,600 P 54,500 .
. chistan, ! will be effected Kor
L Xedical ond RBs. 10,000
o 3 under Public Health.
.. |207 | 17 | Reductions in Delhi| 54,00 | The item of Ra. 23,000 was 16,000
190 ” ’ in correctly. reported to the ° L)
' ‘ el S .
‘ LI S ! a saving of Rs. 080':::]" Se
" ) g Modiufmdo! Ns. 7,0% A
B gndet l;;l.bl.le Bul‘tll:. .
. . lague altered the
< e * - -l situation.
- [

. @

[]
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Reria. N

103

194

195

100

107

108

199

200

201

202

238

204

203

anlo’to " [Beduotion = Boduction| *Romatis @
prop uction ks
Doud. ropor‘t. R datlon. on budget ‘ctlo;rtolpk:':d?r now in o (furthor action
5 g *f - 1023-24. | proposed, olv.)
& 19R-25. .
a | G .
L
Rs. Rs.
Medieal  |208 | 18 |@eductions in Coorg| 11,500 | A lump deduofion of 10,000
Services. . Rs, 10,000 has been mado
and further reductions are
under consideration.
Medical  |208 |§ | Total reductions in | 1410,000 | The total reductions made | 12,00,000
Borvices ‘7 these Depart- under these two heads
and P'ublie Z%| monts. smount to about Rs. 13
Heaulth, -0t Iakhs.
S
Agricnlture|200 | 4 | Dairy Farms to bo Under consideration ... "
relf-supporting
and two Military
Farms to be trans-
ferrod to tho e
partment.
» . {210 | © | Central  Cotton 70,000 [ All cxpenditure inourred 79,000
Committee to bo will be met from proceeds
solf- .upporting. of Cotton Cess.
" (210} 7 | Continuance  of It has begp decided to con-
sugar Burcau to be tinue the Bureau in view
examined. of the useful work which
L it does.
w w210 8 J Local Government The Local Government has
to be nsked to ine been nddressed.
creave  contribu-
tion to Pusa Hos-
pital.
w e (200 | © | Roductions ines'ab [ 10,000 | Accepted e - 10,000
lshment of Agzri-
o culiural Advi-or.
w e [210 | 10| Reduction of Rs. | 11,000 | Reduetion of Rs, 5,000 ac- 5,000
10,00 under supe cepted.
plics, services, ote.
w ®.. 211 | 1] Requetion in ex- | 15,000 | Aocepted - . 15,000
proditare eu Re-
searceh Institute.
» . l211 | 12 [ Charges for train- Under considoration . .
g of students at .
'usa Instituto.

" 2.1 | 18 | Mubtesar Iustitute Under consideration, A

to be self-support. reductign of Rs.
inz. has been made in the
expenditure.

» . la11 | M [Rednctions tn North 19,000 | Accepted e 19,000

West Frontier Proe
vince and, Bilue|
Py chistan,

w o [211 {3 |Reductions in total | 2,88,000 |Actusl reduotions amount to | 2,55,00
% ~| expenditure  on s, 8, J LIS
< *| Agriculture, N (

S e
Industries 212 | & Poutpo'emcnt of ™ 1t has been decided to make| o
8cheol of Mines * no provision for the con-
and Grology. ;’t’motlon of tiie School in
’Cl Avia- 1218 |- 8 [Retention of Chict Appointment hss been re-
tion. Inspector uot jus- tained for months ,
tified. - ing consideration of :
uturo amrangements,
) Provision for 4«0- 7,007 | No provision has been made]  18,c00
tiromes, - . 1 -
[
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Refer- ° of ¢
< Reduction|
Elc® o [enceto - c preposod Reduetioh! Remarks (fur-
— | Head, 70 Rocommendalion, [un budget A"“";m‘ now n ther actior
3 3 < g . Ve . 932‘23 o /9 0 1023-24 | proposed, ete.).
2223, . e
.3 &
<. | ¢ Rs. Rs.
200 | Civil Avin- | 213] ¢ [Disposal _of gife 6,070 | Machiues have been dispose 5,000
. tien. Aeroplaties. cd of.
207 Do. 213 p | Reduction in total 83,000 | Pr.vision has boen reduced 24,000
- provision. to Re, 24,000 and further
< r‘ reductions  are  under
counsideration,
" 208 | Misoel'as |214 | 4.6 | Roductions nuder | 2,°0,200 | The exprndilure hus been | 2,927,000
neous De- 61 Commorcial Tntol- reduced to Re 2,53,000 and
partments ligence, the possibility of further
.. | reduction is under consie
L deration particularly in the
“l. matier of publications,
209 Do. ... |216 [*)2 | Abolition of Board | 59,000 | The Bonrd i Leing abolished | 81,000
of Examiners. and expenditure in the our-
¢ A4 ront your reduced to Rs
35,000. .
210 Do. ... |218 | 13 | Fees to be charged Under consideration,
for inspections by
Explosives Depart.
ment.
211 Do. .. [218 | 15 | No rovision to 16 83,000 | Government h.ve deo.ded
for farther that (xpenditure on the
cxpansion of the Stores Depariment should
Indian B:ores De- Le allewed to the ex.ent of ‘
partment until ex- Ry, 4,41,000 in the ourrent
pansion is finane yuar to permit of expansion |&
cially  justified. 1o the cxtent contemplated
Expenditure to le when the budget wus ori-
limited to Rs. ginally fixed at that figure
3,0 ,000, in_accordance with the
sunctioned progrumme,
212 Do, ...[216 | 16 | Discontinuation of 15,050 | Reduc:ions have l-een ( fleets 9,000
registration _ .of od,
Provinoiat Trade °
statistics,
213 Do, ...[217 | 18 | Abolition of scpa- | 1,158,000 | Tho proposul hus Leen ae- | 90,000
rate Office of Indian cepled saving £4,040 in the
Trade Commise current year. : The saving
sioner in London, will bo greater next year.
‘I'he appointment of 1rude
Commissioner, East Afries,
chas also been abolished at
a saving of about Rs.
W00,
214 DPo. .. [217 | 19 | Rednetion in pr 45,000 | A _reduction lLas been 45,000
T|w viston for “m:d(;.( effccted to this extent, but '
ture In England ', itappears ‘hat there will
on sundry items. be a8 carry over of some
£2,500 frcm last yoar and
< it is doubtful whether the |.
whole saving will be effects
° ed, 0
L]
215 Do, ...!217 [Con| Total reduetions {11,18,000 | Excluding the speeial pro- ! 7,10,000 | Further redue-
¢ [tlu-| under the d vision of Rs. 24,40,000 for tions  undor
wion| Miscel'anct.us Dee *| the British Empire Exhi- consideration,
(8) | partments, bition o esving of Rs.
pe 7,010,000 has been gffectdd
in the noymal expéhditure
¢ ‘ o under this head.
216 | Customs |21 3 | Strength and pa The question will ;e taken np)
. 8(» g of ﬂgﬂ' in Cul!.(?t'); when a Custons Meml}er‘
. '§ Houses te be exa- has been nppointed to the o e ¢
L S | mined. Roard of Revenue,
¢ g % [y
« o © . €o
217 | Sglts ... (2214 6 | Introduction  of Under cxamination bf an . [ &
S oomrercial  ace accounts ofticor, ) .
ni (S , counta, ¢ ¢ . ¢ ¢ °|
_ . (
S ¢ @ . .
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Liofore v
. ance to Rodnetion * e @
S prop i T Boduo- |Rumarks (farther
13 Hoad. rogort. Rocommendution. {on budgoet A““““rm“d“ now tion in action proe
3 S|g o of propogeg. 193324 | Iposod, ote.)e
v‘.; sl g 1022-23, .
S— - =3
Rs. Ra,
113 | Salt 221 (89| Reductions in | 13,3:,000 | Accopted 18,51,000
! Northern  India
! Balt Revenug De-
partweat. L
219 | Do. 223 | 12 | Reduction in Bom= | 502,00 | educ!ionacoopled. Quos- | 6,02,000
‘bay and examina- tion of administration is
tion of possibility undor cousideration.
of Centra] Govern-
went taking ovor
adiministration of
Balt.
220 | Do. .. |228 | 18 | Total reductions in | 10,15,00 | 1 heso rcduc!”us havo boon | 49,153,000
Salt Estimates. accopled.
L]
221 | Opium ... [2.56 | 3] Abolitim «f ap- 18,000 | Under ocomsideration. 1If
pointment of Ma- tho appointment is nocese
naging Director. saty, an ¢ndeavour will be
mado to offect equivalent
reductions elkewhore.
222 | Do w1225 1 4 | Reduction of pure The ®oposal has heen exa- Question will be
chuse price poid mined, but. it is reported to reconsidered
! to enltivators. he too early to reduce the after o year.
preseut price.
| Norx.~The re-
| duetion of
Rs. 20 lakhs
assumed by the
Committee was
on esti=
mates  which
i were then ine
i completae.
| Further prior
| commitments
for purchase of
; oplum have
| made 1t impaoxc-
l sible to effvct
! the reduotion
assumed.  In
nnx case any
reduction  (n
oxpenditure
would moan a
considerable
loss of revenue,
2:8 | Land Ree 1227 | 4 | Reductions in { 1,8,030 | Provision has Leen roduced |  GF000 | Rednetions aro
v, NortheWest Frone to Re. 1,861,000, under  consie
—_— tior Provinee. deration. Spee
¢ial provision
hid to be made
for the Peshue
r war  Bettle
meut.
&24 | Do . 2270 6| redvetions in| 3,000 | Accopted |0 81,000
Baluehistan,
A B Y v |27 ) 7 | Reduetions in | 7,000 Are(“:;v‘:inn of Ru, 48,000 46,000
Coory. has Deen wnde, hat part of
this in due to adjustment.
The question s under
o . conuldmtitzn.
3
26 | Do 2.8 |S €| Reduetion in total | 3,97,:00 [ The bud hoa  leen $ 3,08,000 | A paxt of the
220 expendure under reduyged Lo*Rs, 11,066,000, - reduction  is
.[° | Land Reveuue. “due to reads o
. *uatm mt  of
. < g Chare
L _ L . | I .

- -



1462
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0 A
P B Refer- Y o |Reduction ¢ Romte
. o | propBeed . dugti emar] ure
E Head. nporf Rocommendation. [on budget Aeuo;:::m gr now i€ thor action
| £ s of g 1928-24. | proposed, etc.),
3 S|4 . 102233,
T - .
‘ Es. Rs. |
. . . . "
227 | Excise ... | 288| 3 | Arrangements to Supplying provinces are not i
be made with gmpure to forego tho I
o| provinces regard- vty and the question of |
i n yment of erouting a distillery is undor
stillshead  duty considoration, -
or, alternatively, .
direct manuface
ture by Central !
Government, :
229 .l 2% 7|Debit to minor| .. | Btopeboing taken to give ?
. Stampe .. rations of efteet to this, & }
«| cost of stamps ;
supplied. ©
229 Do. 231| 8 | Pfinting of post- Under consideration
cards in India. i
230 ... | 231! 10 | Chargin rovine Undor consideration with
Stampa ciul8 ogxpeﬁdltnro High Commissioner, |
direct to provine I
cial accounts in
England.
231 Do. 231! 11 | Reduction of Under consideration and
stocks. saving anticipated. |
[3
282 Do. 231( 12 | Claim against Proe Under consideration
vincial  Governe
ments for loss in
exchange.
Recovery of railway Accepted
freight.
233 . 3 | Improvement  in The High Commissioner : !
Do, 2|1 gygptem of effects and the Comtroller have ,
ing recovories. been addressed  in  the '
torms of this recommeonda- P
tion. i
234 Do. 234! o Reduotion in net | 22,00,0c0 | Larger reductions aro anti- | 25,80,000
%é expenditure  on clpated. u
gg| stamp operations.
2
® »
235 | Forests ... | 234/ 2-3| Change in present Under consideration
method of sdmi-
nistration and ma-
nagement of forests|
on  commercial .
lines. *
X 5 Reconsideration of 000 | The scheme is undor recons | 91,000 | The reduotion
e Do b I scheme for expan- po. sideration and charges have ’ was made on
sion of Resoirch been reduced to s, the provisional
Institute and limi- 8,78,00v. estimate for
tation of expendi- the  current
« ture to Rs.8 lakhs. year.
257 | Do, 298| "9 | Abolitlon of Up- | 19,500 | Recommended to Becretary | ...
pointment of Dir- of state,
eotor of Foreat Q
ttudies in Eng-
" o
. 298| & .| Beduotion in total | ¢,90,000 | The total provision has | 6,35,000
B Do ) %é Forest expenditure. 90, been _ reduced o le. |
« 44,10,000. N ®
« | €
29 | Interest ... | 298| 5 | Purchase of elnk- [¢ .. | Onderoonsideration .| .. .
N .| ing funds by open
‘ “ tender.
LS I " -~
C *
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; .cmgo‘ feduotion Red tio'l Bemarks (f
© prop fon taken ow ue € 8 (Ture
= report. omgpendabion. fon pdgot Action r o in ther action
] Head. , S fee o P'°P°"°‘£‘ 1923-24. | proposed, ete.). ,
5 W | W 1932:23,
Rl R . >
Rts. Rs.
L]
240 | Currency,., [289 ®*Discontiuuance of The opinions of Looal Gov-
ry 5 one rupee note. ommgnu and Chambers of
Commereo have beon ine
vited. Meanwhile new L4
supplies have boen restriote
ed and quoation of reducing
cost. of supply i8 also under
considoration.
241 | Mints .. |842 | 4 | Closing of portion Under oongideration
“of Mints, i
¢ ‘T'ransfer of Caloutta Under oonsideration with
Mint to cheapor Govornment nfrengnl. .
Hito,
; L
9¥| Do, ..|3#4 | 3 | Roduotion in exe | 412,000 | The reduotion will bo offoots| $12,000
. § ponditure on Mints, 1 od.
]
248 | RKxohange [844 | 2 | Revision of method ‘The method has been revise -
shewing ex- od in the current budget
change {n the though on different lines.
budget.
944 [Civil®Works |48 | 3 | Reconsideration of Expondifure will be limited | 2,00,700
o expansion 3 to existing commitments.
Forest Research Provision for current year
Institute. reduced. .
Reconsideration of . Pluns arc being reconsidor-
luns of Kabul ed,
egation.
I Dhanbad Bchool of | 2,00,000 | Provision has been omitted | 2,00,0.0
Mines. in curront year.
Reduction in | 1,00,000 [ Provision reduced accord- | 1,00,000
provision for ingly.
Agricultural
Institute. o
Genoral roduetions | §,30,000 | Total reduntions effcted ... | 5,00,000
in expenditure on
original works, .
L
b 248 Do, 216 | 4 | Limitation of pro- | 7,60,000 | Accepted v | 7,60,000
vision fo: repairs.
246 Do. 246 | § | Future utilisation . Under Bonsideration
ldings in °
Caloutta.
247 Do. 247 | 6 | Reductions in | 40,000 [ An aernative schemo has | 1,07,000
establishment ' g adopted involving | =~
oharges in abolition of two Executive
Rajputsna  and Engineers and considerahle
¢ entral India. ﬁ:;: her tuving‘l 11t eatab-
ment. .
Reductions in Coorg| 30,000 | Reduction in'ly efeoted 19%¢00 | Further redao-
tion under
hc consideration.
duckions in 8imla| 85,000 | Will be effected 8,000 | Saving of
¢ L for 1&3
Total reductions in | 260,000 | Reduotions "have been | 2,07,000
. o:‘tublilhment effected on lines proposed.
charges.
248 Bo. 2479 7 | Bystem of tenders - The system %as been
. or complete works encouraged @ut as Local
and of lump sum Governgents® are the
mt‘rwt-bh. w) ] A‘;lh 1::. thlls m;rk, t}ho
uestion argely for
.P"l » their discretion., The
N & question is howdver undes
» urther consideration.
o ' o
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[3
[ r] A
Refere 8§ c L .
v Redpotion

,." ¢ ::':f,'.'o N :f('»"‘pmdl Rednction|  Remarks

| Head. | Recommendution. jon budgot|  Action takgn or now in (furthor action

- o of . pre L o | 1923-24, | proposed, etc.).

-5 192223, |
S L ‘l Rs. Ra.
940 [Civil Worke'248 8 | Rovision ¢f arrange- The question is under con+
« | ments for execu- sider:tion and a scheme is
| tion of works being examined for an
now carried out organisation] independent
o by the agency of of Local Governments,
. Local Govern-
menta.

280 Do, .. (248 | 9 | Beappropriation of Under oovsideration e
funds and intvo-
duotion \?tl a
system to obviate

. rush of expenditure|
¢ at end of year,
O
851 | New Delhi [240 | 5 | Revision offscheme Under oonsideration
. «for gonsatruotion of
new station.
983 | Territorial {250 Ende vour to be The piinciple hus Dbeen o
and Polie made to effuct followed in the p:st and
tioa) Pen~ ~Ogreasive  ree wil] be strictly ndhered to
sions. uctions. in future o-ses,

969 | Buperannu- 451 | 4 | Anaotuaris]l exr« The Gove:nment Aotuory
ation al- mination sho'ld was oonsulted, but an
lowances be made of the accurnte examination
and pene cost of rovision would menn very great
sions, of pensions. delay. It has been othere

wise  nsoortained that, | &
pared with the
. system, the revised rales
are not likely to involve
any material charges in
present scale of expendi-
ture.

284 Do. 261 | 5 | Adoption of varying The principle hus been
mortality tates. accopted and un exumi-

nation will be made.

385 Do. 263 | 7 | Debit to commercial This is ulready )eing done
depar'ments o in the uccounts of the
pensionnry eharges| muin commercial depart~

ments and steps are being
aken to inolude these
harges in other dey-rt-‘
ments  which perform
functions of a eommereial
, charucter.
Do. 262 | 8 | Revision of tempo- vsocal Governments have

8 s rary Increnzod _been asked for their opinion
|ca¥e. of pension and the question will be
in 1924, . conside on receipt of

their replies.
257 | Btationery [283- ... | Reduotiofts and im- | 10,87,000 | The specific recommenda- | 16,868,800
and Print- 260 grovemontn in Sta- tions are under considera-
. ing. e ionery and Print- tion and budget provision
\ ing organisation. for 1923-3¢ has been reduc-
ed to Rs. 60 lakhs.
L)
Miscells- (861 | 5 | Special commissions| This recommendatiosk has

e neous. mnqulry to be noted and will be ob-

[ resorted to oxly in rved whenever possible.
exoeptional cases.

289 Do. /961 | 7 |Local Clearing Office This has been carried into
to be amalgamated effeot.
with Peace § reaty

¢ tranch. ¢ P ‘ o .

200 De. 262 | .0 Revision of inel- 48,000 | Decision will shortly be 2,000

. dence of certain :rvll"d .!t.R h%?wﬂ:::
= ments Vo "0 . ng.ol 8.
o T r Deen made.
;
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Y
s oRefer- Rodustion ‘
prop¢ : ) Roduofgon Remarks
7 Head. roport. o Becqumonllation. oy budget A“"“;]:z"c“ o now ln“o (further sction
@ s 4. : of pRed. 1023-24. | proposod, otc.),
& g 4 19:2-23,
@ &1 &
- e | —
Ra. Ra.
L ]
361 | Miscoilane- logg ' 1) | Reduotion in mis- |1,22,000 |Provision for grain com- [ 1,20,000
ous. cellaneous expen- pensation has beon omit-
diture on the ted. ‘The reserve of Ks.
~orth- West Fron- 50,0 has been cut out
tler Province, and a reduction of Ke,
2,000 effocted under Dur-
bLar Presonts.
262 " 83 | 13 | Reduotion In mis- | 45,000 | The reserve has been elimi-
! cellangous charyes nated and the grant to the 68,000
in Delhi. Notified Aren reduc d as [ o
proposed. @
E. .
03 w (364 ] g | Reduction of pro- | 148,00 | It has not been possible to
£ | vigion under the rocuro this reduction. The
§ | head Miscellane- Committce nssumed a ro-
& ! ous. duction of Rs, 7,8u,000 in
T expenditure  in  Englind
! under this head but the
' estimpte for the ourrent
: yenr 18 Re. 21 lokhs, 8
! reduction of Rs. 2,37,000
only. Provision has also
: been neconsary for the
- Public Bervices and for
unavoidable payments to
provincinl  governments,
Umitting the speclal pro-
vision for anticipated
supplementary grunts the
normal cstimate under
this head will be U8,
69,806,000, Reductions
have been effected as indi-
cated under the preceding
items.
204 | A cfj ust-o72 [ o ! Steps to be taken The grestion is under con-
ments to detefnine the gidoration with the Gov-
with Pro- smoant [ the ernment of Burma.
vineial fixed assiyument
Govern- t> be nade to
m.ute, ¢ Burma for the
omt of Mlitary
police.
268 | Expendi- |277 | 4 | Settlement to be The decislon on the report
ture fa & | entered into with of the North-West Fron-
Minor % | the North-West tier Proviuee Enqul?
Adminis. < | Frontier Province COmmitiee ix awnitod.
trations, g | and Baluohistau. Further, owing to the
o | O disturbed condjtion of the
frontier, the present time
is inopportune for fram-
fog stuhdard figures to |
form the bsis of a settle-
. ment. It is therefore
proposrd  to  postpone
consideration of the ques-
tion otill the budget of
1024-26 is dottled.
g LJ
A sp-eial  enquiry This has beeg accepted. It
tobe mpde into is hoped tn,('rnrc the ser- .
ethe cost of minor vicessf the officer who
sdministrations in gonducted the enquiry in
Central Iydia and Coorg und to commence
Bajpnuna. the investigatjon -horq,- t
» ~ 2
o ran T | an g | od
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o ' “dmzlofl‘ ®odudio
propose: udtion ! emarks
2 Read. report, | . dftion. |on ?dget A‘tiou:::;:ogl ngw w;lg.“‘ (fo~ther acti
of g 2 roposed, etc.).
i &4 103323 proposecs
g £\
‘ Rs. " Ra

266 | Pay, lenve 285 | of (l} The whole ques- Looal Governments have
and ulld.:- g | tion of pay and been addressed on the’
anoen, , = leave conditions question of pry and thelr

€ | of the subordi- replies are awaitod. An
S | mateservices to be examination of the present
made the subject leave rules ie in progress
of an enquity in with a view to economy.
which local Gov-
' ernments will be
assooiated.

267 | Pay, Yeave (288 o ! Hevision of travels The recommendations of e The probab'e
and allow S| ling allowance the Commitiee have been saving s not
anges. 2% rules. accopted with a slight known but on

5 ® modification and orders the basis of
éa ihnvle becn issucd necorde f!p:lagﬁg'o N
hd ngly. or
& is  estimated
‘ that a savin,
of about Rs. 1
lakhs should
be secured 13
the revision
tho rules and
stricter ocone
trol over this
expenditure,
268 | General i292 | O | Introduction of - Wil be ndopted for all do- .
Observae commereial a0 partments affected,
tions, cuunts.
269 weee 892 | 7 | Reduetions in ho'd- Btocks are under cxaminae e
ings of stores. tion in all departments
affected and the recom-
mendation {e being carried
into effect,
reeenn Total  reductions 9,05 | Exclusive of intorcet and 7,57 | The pomsibility
%o ;:-c'omuu-udod 'iln mkhs, Sinking fund charges, | lakhs. of further re-
the civil departe tue total reduotions now ductions s
Tuents. acoepted in the current bol::g conai-
gear's budget are over dered.
Rs. 7} orores,
w
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StateMent shogoing® the reasons ewhy Goven.tment have been unable to uccept the recom-
* inendations of the Eetrenchment Committee jn oomt' of thahore important cages.
L]
’
. ABoAITION OF EDUCATIONAL COMMISSIONER.*

It was comsidered necessary to retain an experienged adviser upon educational
matters with the Government of India, but in order to effect economy, it was propgsed,
as an experiment for one year, to put him in charge of the duties of the Superin-
tendent of Educatdon, Dclhi and Ajmer-Merwara, in adflition to his own wprk. At
the same time the Central Advisory Board and the staff of the Bureau of Education
have teon brought under reduction. Thus:a saving of upproximatgly Rs. 75,000 out
oé thedestimaw of Rs. 1,00,000 made by the Retrenchment Committee ggshould be
effected.

ABOLITION OF THE APPOINTMENT OF INSPECTOR GENERAL OF IRRIGATION.t

The Retrenchment Committee reccommended the abolition of the post of Inspector
Feneral of Irrigation and also thc amalgamation of the Public Worke Departmend with
some other department of Government. Had this recqgnmendation® heen accepted in
full, it would have led to the abolition both of the Inspectop General and of the
Public Works Secretary. Both these officers had technical functions, the ont in con-
nection with Irrigation, the other with Civil Works, and it was decided that the res-
ponsibility of the Central Government in regard to these matters was such that expert
advice at hcadguarters was essential. A single Consulting Engincer to the Government
of Indiua, who will primarily be an irrigation expert, has, therefore, been appointed,
who discharges the technical duties which formarly devolved upon the two officers
mentioned.

TPTAL REDUCTIONS IN THE EDUCATIONAL EXPENDITURE.

North-West Frontier Province.$—A lump reduction of Rs. 1,00,000 in the budget
grants for 1923-24 under the head ‘¢ 31—Education ’’ wus made provisionally in
order to give partinl effect to the recommendations of the Indian Retrenchment
Committee. But further investigations showed that it wus not possible in a secondary
school to Pation teachers on a pupil basis in the manner recommended by the Committee.
At the most it was considered possible to cut Rs. 60,000 in the current year. The
Government of India will, therefore, require a supplementary grant of Rs. 40,000 this
year. The question whether cxpenditure on education should not be reduced or
restricted in other ways in 1924-25 is being exumined.

Delhi.§—A reduction of Rs. 75,000 was made provisionally in the budget grants
for 1923-24 under the head ¢‘ 31—Education ’’. Fugther examination showed that
it would be false economy to starve the private colleges into decay and that reductions
on sevwndary cducation could not be tade on the lincs proposed by the Commniittee,
as in the case of the North-West Frontier Province. The Government of India will,
therefore, require a supplementary grant of"Rs. 50,000 this year (Rs. 25,000 on account
of arts colleges and Rs. 25,000 on account of secoldary schools). The question whether
cxpenciture on cducation should uot be Yeduced or restricted in other ways in 1924-25
is being examined.

L]

Delhi. University.|—The Government of India were advised that the university
could not be put on end to without a repealing Act, and that by the more repeal of
the Act the three Delhi colleges now included in the university would not automatically
be restored to the Punjab University. Doubt was also expressed Js to whethor a
repealiug Act could be passed through the Legislat®re before the close of 1922-23,
It wammaccordingly ®deciged to keep the university in being so long as the Assembly
voted the monoy needed. The matter was brought up in the Asscmbly and the moey
for 1923-24 was voted. * LA »

* Page 130, paragraph 15 of Report.
t Pagq 136, paragraph 30 of Repprt.
{ Pages 193-5 of Report. °*

§ Pages 195-6 of Report.

1] Page%196, paragraph 15 of Repoxt.
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The remaining recoMymendatdons regarding the reduction of educatioflat expeanditure

g . . N
ure déalt mt& in the following $tatemcht : ¢
0 v A 2 2 [ ] ' g
* P Paragraph
3" of Recomrmengations of the Committee, Remarks,
Mavort. | Report.
4 ° *

192 8 | We consider thatif any grant is | Reoommendati iven effeoct to.

made (to the Aitchison Collegu), The grant hus buen reduced to
g e it should boe limited to Rs. 15,000. )
Rs. 15,000,

192° 8 | Weare informed that the (Rajkot) | It has been found impossible to
College  authoritics hope to withdraw the Central Govern-
make the Iustitution eelf-sup- ment’s subvention before 1924-25,
poruing in  1923-24. No provi- but for the current year the grant

oo, sion should thorefore be necos- has becn reduced by Rs 15,000,
. sary,
[4

10%. 19 | ““The grant to the Government | The Agent to the Governor Guneral
Collego, Ajmer, has been incroas- has definitely stated that no
ed from Rs. 28,614 in 1915-14 to reduction in the staff of the
Rs. 64,700 in 1922-23. In 1921 College is  possible. His views
the touching staff comprised a were invited on a proposal to
Principal und 8 Professors as reducce the college to an intors
against a Principul and 6 Pro- mediate status. In his report,
fossors in 913 14, althongh the which has just been received,
average daily attendance of he has strongly deprecated the
students had only risen by 9. reduction until g  definite
‘Wo consider that there is no decision is arrived at abgat the
justification for the incrensed proposed establishment of a
stuff and that in present financial University for Rajputana. His
circumstances the staff should views are under consideration.
be reduced to nt least pre-war
level. Wo are informed that | The fees for tuition have been
the question of raising the focs raised and an additional income
charged for tuition is now under of Rs. 5,000 a your i~ expected
consideration and we recommend thereby.
that the grant for 1923-24 should
be limited to Rs. 45,000.”

198 20 | ““ This table shows that whereas | The Chief Commissioner has. eport-
the avorage duily attendance at od that the fees have been raised
the Government schools has to the rates provailing in the
fallen off, therc has been an United Provinces. He depre-
increase in  the nuwber of outes reduction in the teaching
teachers employed. We consider staft of the aschools as also any
that the number of teachers reduction in the grants-in-aid
should be reducod to pre-war which are now given at rates
standard, savi 19 toachers, below those followed in the
algo that the scale of feeswhich United Provinces, Delhi or
is lower tham iu the aided Punjub. His views are under
sohools ghould bo ruised and the consideration.
grant reduoced to Ps, 70,000,

‘“The standard of staffing in the
aided schools is also oxcessive
and we thjuk that tho grant to
these sohools should be reduoed
to Rs. 10,000.”" . '
108 21 | Primary Schools.~The average | The Chief Commissioner deprecatos

number of pupils per toacher in
the Government Primary schools
is only )9'4 and in the aided
achools 1)*7. We consider that
these standaids should be
muterially raised, which would

set free funds for inoreasing
vhe number of échools.

A -

auy rotrenchment in Primary
oducation ; his yiews aro nrder
consideration. He has reported
that he is considering thc¢ ques-
tion of re‘sing the Distrirt Board
gess which may provide extra
4ndas.
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P Paragraph
:g. . 0f * [Recommendations of the Committee. Remarks,

N.B.—The Chief Commissioner
has effected a reduction of
Re. 18,566-5-1 towards meeting
the lump out of Rs. 20,000 made
by the Legislative Assembly in
the education bndgzt of Ajmer-
Merwara for 1923-

195 13 | That the grant for secondary ednoa-|
tion in Baluchistan be reduced
by Rs. 15,000. The Aﬁont to the Govenor-General

has becn able to effect a redue-

193 18 | That the provision for scholarships tion of Rs. 16,000 in all under the
in Baluchistan should not exceed head ‘‘ $1 ~ Education."” . *
Rs. 24,000. J ° .

198 24 | That the grants-in-aid to socondary | The Agent t®the GovernoreGenera!
achools in Rejputann amounting has intimated that a reduction
to Rs. 34,000 should be reduced of Ra. 3,3¢0 only can he effected
to Rs. 20,000. during tho current year.

188 28 | That the grants for secondary | Tho Resident at Hyderbad inti-
education in Hyderabad bg mated in May last that the lump
reduced by Rs 18,490. reduction of Rs. 9,000 made

under thehead * 31—!fduoation "
in the Central budgot for 1923-24
would be effectod by lreducing
L the grant to the sccondary
8chools in the adu.inistercd arons
to the extent of Rs. 9,000.

PuBLic HEALTH COMMISSIONER.*

L[]

[t Fas been decided not to abolish the post of Public Mcalth Commissioner for
1923-24. But savings amounting to Rs. 13,000 have been effeeted by the abandonment
of the proposal to depute the Public Health Commissioner to attend a Conference in
Paris during the current year and by the appointment of a Captain in place of a
Major fo the post of Assistant Director General, Indian Medical Scrvice (Sanitary)
with effect from the 1lst Jure 1923.

REDUCTION IN BACTERIOLOGICAL OFFICERS.t

The Governmenteof India have beew unable to agree with the Retrenchment Com-
mittee that all the existing appointments of bacteriological officers holding unspecified
posts in the Medical Research Department should be abolished. They have decided that
11 out of the 17% sanctioned posts should be heM in abeyanece in 1923-24 and that
not morc than 6 posts should be filled suntil the financial situation improves. The
pay of the six officers will be charged to central revenues but the Indian Research
Fund Association will find the money for their {ravelling and field allowance and the
expenscs generally of their enquiries. The Association is unable to meet the pay
of the officers. s .

INDIAN STORES DEPARTMENT.§

The views cxpressed by the Indian Retrenchment t(‘ﬁommitwe regagling the Indian
Stores Department have been carefully considered by the Government of India : they
have, h@wever, now Wecided to proceed with the expansion and development of that
Department as circumstances and the financial situation permit. In arriving at this
decision they were influenced by the following facts ¥— . - s,

(1) In the absence of a properly constituted Stores Department with an
i.nilligencc, purchase and inspection agency it is imposaible fto divert to
Inflian mills and workshops the large ing%nts for stgws which are at
A J .
* Pyge 204) parageaph 3 of Report. »
t Pagp 208, paragraph 8 of Report.
3 Provision was ‘made onlf for 12 in thy Budget for 922.23,
§ Page 216, pagagraph 15 of Report,
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present sent to the London Btores Department for qrmphuféc The
o o ° organizat®n of gich brench of inspcction and purchase theans another
!_step in the direction of transferrmg the bulanw of Govirnment purchases

to India. r PR .

(2) Economics arc expected from the centmhsod purchase of stores. The sooner
these can be effceted the better.

- (8) The existing headquarters staff of the Department was created with a
. view to expangion along the lines already announced, and it would be in
c the highest degree unceonomical, while retaining this headquarters’ staff,
to nconpple its activities by postponmg such cxpausion for an mdeﬁmte

persod

The Retrenchment Committec recommended that the further expa.nalon of
the Department should be postpomed until it had been ascertained whether the provinces
collectively were prepared to utilize it, but this recommendation appears to have been
bascd on a mistuken conception of the posmon Compared with the purchasing transac-
tions of the Government of India and of Railways, the purchases of provincial
@ovgruments are comparatively trifling and, whether Local Governments choose to utilize
the scervices of the Department or not, tho quantity of stores purchased by the Central
Govern-nent and R.ul\\.x)s atbuc dmply justifies the development of the lndwn Stores
Depart®ment.

Rervourrs or THE INNEs aND Bralrawatre CoMMUTTERS.

2, The Hoxzovrape Mg, PHIROZE C. SETIINA : Will Govern-
went be pleased to lay on the table the reports of the Innes Committee and
of the Braithwaite Comuittee referred to in the report of thc Inchcape
Committee ? o

s ExcevbeNcy THE COMMANDER-IN-CHIEF : Government do
not propose to lay the Reports on the table, as this would mean reprint-
ing, the expense of which it is desivable to avoid. A copy of each of
the two Reports in question will, however, be placed in the Library of
the House.

CrosiNng DowN OF MiLitary Ilosriraus.
3, The HonovurasLe Mr. PHIROZE C. SETHNA : Iave Rovern-
ment made an inquiry as rcecommended by the Incheape Committee with a
view to closing down military hospitals where their retention is not justi-
ficd, and to substantially reducing the number of beds in the hospitals
retained'? 1f so, what is the result ¢
‘s Excerrencey  rurp COMMANDER-IN-CTITEF : The question
whether it is possible to close ferthyiih certain hospitals, and also to
reduce the number of beds in hoth British and Indian station hospitals,
is now being investigated. -

Rerort or -INcucarE COMMITTEE AND THE PrEss,

4, The Jonovrarne Mr. PHIROZE C. SETIINA : Will Govern-
ment be pleased to state \\]l} the report of the Incheape Committee was
not made available to the Press until weeks aftertit was distributed to
the members of the Central Legislature ¢

The Honouzanie Mr. A. C. McWATTERS : The facts are as
follows :— ¢
Copies of the Report were issued to the Assomated’Press nnd to
the representatives of newspapers in Delhi on the 3rd March. i.e, the
sape day uat they were distributed to the Members of the Legislature.
b n -
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t th} salpey time a telegrdphic summary of ghe repprt prepared by the
?inance' Depgrtment was handed to th® Assdciated Press. l}et.wee:ﬁ the
5th and 7th March a further consignment of 420 copies was dlSt!:lbqted
to various centres throughout India and copies were issued to the principal
newspapers. Those in Calcutta received copies on the 7Tth March, thf(’)r
in Bombay on the 8th March, and those in Madras on the 10th Mafch.
Issues were also made at the same time to local branches of the Asspciatetl
Press.

On the 9th March also the Government Press was drrected‘to print
off in Delhi a supply of the foolscap edition for immediate demand by the
publie, and also to issue a cheaper octavo edition which had to be reset in
Calcutta. The issue of the octavo edition from the Calcutta Press began
on tne 12th April. »

[ ]
Mivitasy Damries, ®

. ®
5. The HonouvrasLe Mr. PHIROZE C. SETHNA : Will Govern-
rent be pleased to state what steps they propose to take in order that the
military dairies may be run at a profit and not at a loss as at present ¢

s Excevtencey mir COMMANDER-IN-CHIEF : The matter is at
present under the consideration of Government. As a first step, certain
reducgions have already been made in the administrative and executive
staffs. .

-

Rerort or Lorp Lyrron’s CoOMMITTEE.

6. The HoxovrasLe Mg, PIIIROZE C. SETIINA : Have Govern:
ment considered the report of Lord Lytton’s Committee and what action
do they propose to take thereon f

The IHonourasLe SiR NARASIMHA SARMA : The report has been
published and circulate@® to Local Governments and Administrations for
an expression of their views on the various recommendations made there-
n. »

The Honovrisrne Mr. LALUBHAI SAMALDAS : Will this House
be given an opportunity of considering the views of the Local Govern-
ments when they arve reccived by tife Government of India ?

The HoNoUrRABLE SiIR NARASIMHAsSARMA : We shall endeavour
to meet the wishes of the Honourable Member. ,

% The HoNourasLe Mr. PUIROZE C. SETHNA : With referencg
to my question No. 186 asked on,14th Fepruary 1923, will Government
be pleased to lay on the table the report of the sub-committee of the com-
mittee on Imperial Defence on the conelusions of the Military Require-
meft Comm®tee if they have by this time recgfved it 1 ,° R

] Ed » .
H.u Exéizrewcy tne COMMANDER-IN-CHIEF : Govérnment
do not propose to lay tha Report on the table. 'To publish dwwould fot
be in the public_interest. . » - .

Rerowvr oN IMPERIAL DEFI’NCES. s
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8. The HoNouraeyg Mr. PHIROZE C. SETHNA : {a) Will Gov-

..ernment be pleased to state how many Indians are enfployed in‘the East
&dies Squadron { .

(b) What is the total cost of maintenance of the Squadron, and the
propogtion in which it és borne by each of the countries concerned 1

His"ExceLLENcY THE COMMANDER-IN-CHIEF : (¢) Indians are
not eligible fdr admission to His Majesty’s Royal Navy, of which the
East Indies Squadron forms a part. A very small number, however,
are employed in some of the ships as officers, stewards, cooks, ete.

(b) So far as the Government of India are aware, the cost of the
sguadron is borne by His Majesty’s Government alone. They have no
infdrmation ag to what the cost amounts to.

« REDUCTIQN OF Exrcurive CoUNCILLORS AND MINISTERS.

9. The HonourasLe Mgr. PHIROZE C. SETIINA :Will Govern-
ment be pleased to state whether inquiries into the question of reducing
the number of Executive Councillors and Ministers have been concluded
and, if so, what decision has been arrived at in the matter {

The HoxoUurRABLE MR, J. CRERAR : The views of the Local Govern-
ments concerned have been received and are under consideration. ,

The HonouraBLE MR, LALUBHAI SAMALDAS :“When can we
expect to receive fmal orders?

The HoNouraBLE MR. J. CRERAR : 1 am afraid I cannot give any
indication as to vhen a final decision will be arrived at.

PriNTiNG OF CURRENCY NOTES IN INDI1a.

10. The HownovranLe Mg. PIIIROZE C. SETIINA : Have Govern-
ment received Major Willis’ report on the subject of printing currency
notes in India and, if so, will they place it on th¢ table ¢

The HonouraBLE Mgr. A. C. McCWATTERS : A preliminary report
has been received and a final report is expected shortly.» Government will
be prepared to cousider the question of publication.

ApxissioN o¥ INpIaNs 10 TBE RovaL ARTILLERY, RoYaL ENGINEER aND
Rovar Arr FofcE Skrvices.

11. The Honovrasre Mg.PHIROZE C. SETIINA : Will Govern-'
ment be pleased to state what action they have decided to take in pur-
suance of the resolution of the Legislative Assembly on the question of
admitting Indiuns to the Royal Artillery and Royal Engineer Services
in India and to the Royal Air Force ?

¢  His ExceLLEncy THE COMMANDER-IN-CHIBY' : The propogal that
Indigns should be admitted to the Rbyal Artillery and the Royal En-
gineers, which arc branches of the British Army and not of the Indian
Army, ha$ ngt been agreed to. The proposal that Indians showld be
admitted to.thé Royal Aif,Force, which is also a British Seyvice establish-
ment, Has not been agreed to! Indianisation of the eommissioned ranks
of the Ay is Yor the present limited to the scheme of Indianising,8 selected
Cq’dry and Ipfadtry uhits in the ¥ndianArmy.

. ¢ ' L4 l 4
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. Durds, PowERs AND PROCEDURE OF ADQSORY®CoMMITTEES.« « , .
12, The ﬁnxoylmm,l;'-l\in. PJITROZE C. SETHNA : wifl Govern-
ment be pieased to state— ’ -

(a) whether the duties, powers and procedure'of advisory eommittese”
have been prescribed, as provided for under sectiop 12, clause (2), of the,
Yndian Territorial Force Act ; and e

(b) if so, to place on the table the rules relating thereto t

s Excencency Tue COMMANDER-IN-CHIEF : (a) and (). The
duties, ete., of Advisory Committees are prescribed under rule 30 of the
Indian Territorial Force rules published under the Indian Territorial
Foree Act. The rules are available to the public, and it is unnecessgry
to lay them on the table of the House. N ’

. ®
AProiNrMYNT OF INDIANS S SECRETARY, DeruTy SECRETARY, ETC., IN THE
GoOVERNMENT OF INDIaA.

13. The Honouvrasne Mgr. PHIROZIE C. SETHNA : Will Govern-
ment be pleased to state what action they have taken on the resolution of
this C'ouncil regarding the appointment of at least one Indian as Secretary,
Joint Secretary or Deputy Secretary to every Department of the Secre-
tariat of the Goyernment of India ?

The HornouvrasLt Mgr. J. CRERAR : A copy of the orders issued is
laid on the table.

° No. F. 29-23-Ests.
GOVERNMENT OF INDIA.
HOME DEPARTMENT.

» ESTABLISHMENTS,

Simla, the 7th May 1928.

—_—
*
. OFFICE MEMORANDUM.

SUBJECT.— A ppointments of Indians as Scerctary, J‘;int Socrelary or Deputy Secretary
to cvery Department of the G.ovcrmncnt of India Secretariat.

The undersigned is directed to forward, for the information of the Foreign and
Political Department, cte., a copy of the Right Wonourable V. 8. Srinivasa Bastri's
Resolution on the uabove subject which was adopted by the Council of State at its
meeting of the 28th February 1923, and to intimate the ordees passed by the Governor
General in Council. His Excellency the Viceroy is not prepared to agree to any
fixed ratio of Indians in Sccretariat posts which are essentinlly sclection, appointments,
but accepts the principle of appointing Indians in Scerctiriat appointments in increas-
ing nunbers subject to tho following conditions.

2. The principle adopted in filling the posts in thg Government of India Becretariat
has always becn ‘that experienced and suitable men should be selected and in the
majority of cases a previous training in the provineial Secretariats has been regarded
as nescreary. Hjg Ixcclieney the Vieeroy has directed jthat on the® occarrence of
vacancies in the appointments mentioned in the Resolutioy the possibilify of obtaining
& suitab]® and gempetent Indian officer from the jproscial Secretaries siquld be
definitely «®onsidered. TR pursuance of this object, fo desires that on every occasion
on which Leqal Governments arg asked to submit names for nomination t retaridt
appointments in the Govornment of India, ttey should be Asked to l&'e the namdd r
dndian officers, whore euitable, as well as of Eur_gp_.ea,m. :

[ ] .
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3. 1t is requestedgthat actjon may be taken by ‘the Foreign and Politica: Depart-
‘ment, otc., in' accordante withfis Excollency’s orders. ' )
- L (84.) . C. W. GWYNNE,

4 t

~ o ’ Officiating Joint Secretary to the Government of India.
o
. All Departments of the Government of India.
. . Resolution. N

c

This Council recommends to the Governor General in Council that, in order to
give Indians an nsight into the larger problems of Imperial administration and policy,
he wouil be pleased to appoint, so far as possible, at least one Pndiun as Secretary,
Joint Becretary, or Deputy Secretary to cvery Department of the Secrotariat of the
Government of India.

AVERAGK INCOME IER HEAD OF INDIAN POPULATION.
« . 14. The HoNourasBLE MR. PIIIROZE C. SETHNA : (¢) Have Gov-
ernment instituted any_recent inquiries with the object of finding out
what is the average income per head of the Indian population ?

(b) If so, will they state the results of those inquiries and also lay
on the table all papers relating thereto

(¢) If not, will they be pleased to state what in their opinion is the
average income per head of the population at present 7

The HoNourasLE Mr. A. C. McWATTERS : (¢) There has been no
recent inquiry, and (b) therefore does not arise.

(¢) Government are unable to commit themselves to any cstimate of
the average income per head of population. They consider that any such
estimate, whether drawn up by a statistician or by a Committee appointed
by Government, could only be approximate and could not be safely quoted
without all the assumptions and explanations on which it is founded being
quoted too.

PriNTING OF PostaGE StaMrs IN INbIA,

15. The HonourasLe Mgr. PIHIIROZE C. SETHNA : Will «Govern:
ment be pleased to state what have been the results of the inquiry made
by them into the feasibility of getting postage stamps printed in India ¢

The HoNourabLE Mr. A. C. McWATTERS : Thce officers who were
deputed to investigate the question of the feasibility of manufacturing
currency notes, stamps and stamped papers in India have recently sub-
mitted their preliminary report. They have come to the conclusion that
there is no reason why the printing of security papers should not be done
in this country, and they recSmmend that as an initial step an experi-
mental press should be started at the earliest possible date in order that
the methods proposed by them may be thoroughly tested and learned, and
that a nucletls staff may ke afforded the necessary training and experience.
‘Government have accepted this recommendation, and, with the coneurrence
of the Standing Finance Committee, have alreafly taken in hand the
arrangements which are required to give effect to this proposal.

o « IMrBriAL SERVIOES. . e
* 16. The ‘fTonouraprle Mr. PHIROZE C. SETHNA : Will Govern-
ment be pleased to lay on the table the replies received from &he Local
Qoyernments to the Circular letter of the Home Secretary to the Govern.

went of Indj. ab regards Imperial Services !
o

0
)
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* The HINSURARLE MR. J. CRERAR 4 The {ecorresfondence wil ,of,
course be consi®ered by the,Royal Commission ; the Governmen# of India
do not ‘infend to piublish it or luy it on the table.

PROSXCUTIONS UNDBR THE INCOME-TAX "Acr.

17. The HonourasrLe Mr. PHIROZE C. SETHNA : Will Govern-
ment be pleased tb lay on the table a statement showing the number of
prosecutions instituted in each province for offences againgt the Income
Tax Act and the number of convictions ? .

The HonoURABLE MR. A. C. McCWATTERS : A statement is laid an
the table :

Statement showing the number of prosecutions and convictions in the various Provinocas
for offences under the Income-tax Aot, 1922, during the year 1922.28,

Provinces. Prgsocutions. Convietions,

Mad.m el K K N 27 * ‘11 o
Bombay .. . . . ] ]
Bengal . o o . 8 v
United Provinces . . . .. .
Punjab . . . 1 1
Burma . . . 5 ]

Bihar and dl:iua

Central Provinces 28 12
# Assam .. .o v . ..
Baluchistang .o e . . .
Delhi .. .e .o .o .o .o
Coorg .. . . o . .
Ajmer-Merwara . - . . 1 1
Abu . . . . .o .o
L] — —

Total e e 69 82

RestaNaTiONS oF EurRureaN Orpricems.

18.°The HonourasLs Mr. PHIROZE C. SETHNA : Will Geovern-
ment be. pleased to state how many European officers in each Department
since the inauguration of the Refoyms have resigned their appointments
Jbefore becoming enltitled to full pension %

The lloNnouraBLE MR. J. CRERAR : The number of European
Officers of each service who have begn permitted to retire in accordance
with the terms of Home Department Resolutions No. F.-149-1, dated the
‘8th November 1921, and No. F.-267, dated the 5th July 1922, is as
follows :—

Indian Civil Serviee . . . . . 64
Indian Police Service . . e . . '93
Indian Setvicg of Engineers . . . . 41
Indian Educational Service . », . . 22
Indian Forest Service . . . . . 17

Indiar? Agricultural Service . . .
Indian® Vetgrinary Service . . . ‘4
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Pay or ProvinoiateSkrvige Opricers moLDING Inpran €iviL Sewviee
¢ Posrs. ¢

19. The HonourasLE Mr. PHIROZE C. SETHNA : Is it 4 fact that
when an officer of the Provincial Civil Service officiates in a post ordinarily
‘\resetved for members of the Indian Civil Service, he draws the lowest
‘seniqr scale salary of the Indian Civil Service, or Rs. 200 a month above
his pay at the time of promotion, whichever is greater, and that he also
recei;rq]s the #nnual increments according to the Indian Service scale of
pay
The HonouraBLE MR. J. CRERAR : The pay is regulated by the
orders contained in the Home Department Resolution No. 1260, dated the
24th June 1920, as amended by subsequent orders, copies of which are
Yaid on the table. Tt will be ohserved that the lowest initial pay admissible
is Rs. 1,275 a*month and not Rs. 1,000, the lowest pay of the superior scale
of the 1. C.S. "Thereafter increments are drawn annually in accordance
with the I, C. S. scale of pay.

No. 1260.
GOVERNMENT OF INDIA.

HOME DEPARTMENT.
ESTABLISHMENTS,

Simla, the 24th June 1920.

RESOLUTION.

With the approval of His Majesty’s Secretary of State for Tndin it has been
1. Officer: promated from the Provin-  decided to allow the officers noted on the margin® to

;!:..s,' rvice tohold Indlan Civil Bervice 4., o with effect from the 1st Deccmber 1919, the

:f Qﬂ?t::,"f;‘i":‘.‘,.‘,':"';,‘.';:,’,;:m same pay as h‘as been sanctioned in the Home Depart-
embers of the old mized commissions ment Resolution No. ‘286, dated the 13th February

,:,'.';.‘L‘.;'.‘.‘::.. membets of the old Berar 1920, for regular members of the Indian Civil Service,

"‘Iﬂlzﬂ'! Civil Servants. subject to the following resex:vntions or principles :

(1) Only officers of non-Indian domicile belonging to the third category set
forth in the margin will be eligible for overseas allowance.

(2) (a) The initial pay ofean officer promoted from the Provincial Service will
on each occasion of his promwotion be fixed on the superior time scale
at a stage which will represent Rs. 300 a month above the pay last
enjoyed by him in the regular line of the Provincial Service, or the
initial stage of the superior scale (Rs. 1,000) whichever is greater.

(b) In bringing, such officcrs at present in service on to the time scale, their
pay on permanent appointment to posts ordinarily held by members of
b Indian Civil Service will first be determined in accordance with the
principle in Cl#tse (a) above, and to this will be added as many incre-
ments as they would have received according toctheir length. of scrvice
after such promotion. &

(3) Military and other. wacovenanted members of the old mixed commissions
(including members of the old Berar Commission) and statutory eivil
gervants will be brought on to the time seale in accordance with para-
graph 4 of ¢he Home Decpartment Resolution no. 2§6, datede #ie 13th
Ftbruary 19204 the date of commencement of service in their gase being
reckoned from'the datc of their first appointmgpt to'the mixed Commis-
sion or Indian Civil Service. .

4puln regard to qfficers recruited from the Bar, full discretioneds left to the
lgpal Yovernments nnd Adhinistrations to bring in such recruits at any

itable stage up to Rg. 2,000, ‘ .
. .
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o OnnER.—O%ered that a copy of this Rcsolgt.ion b(‘forwal\’od to all Local Gqyery-
ments nnd Admjnistrations, the several Departments” of the Governmept of India
(including the Financial Advaser, Miljtary Finance) amd the offices subordinate to
this Dopaftment, for iformation and guidance.

Ovdered also that it be published in the Supplement o the Gasette of India for

general information.
, H. MCPHERSON, .
Secretary to the Government of® India

No. 2353.
GOVERNMENT OF INDIA.
HOME DEPARTMENT.

ESTABLISHMENTS.

Simla, the 18t November 1920.
°

RESOLUTION.

The following amendment is made in the Home Department Resolution No. 1260,
dated the 24th June 1920, regarding the pay to be drawn by officers (other than
members of the Indian Civil Service) holding posts ordinarily held by members of
the Indian Civil Service :—

For the word ‘‘ pay’’ occurring in line 4 substitute the words ¢ pay and
ullowances (ineluding the judicial allowance of Rs. 150 sanctioned for officers holding
superior judicial appointments).’’

ORDP.R.——Or(]('r(?d that a copy of this Resolution bhe forwarded to all Local Govern-
ments and Administrations, the several Departments of the Government of India
(in¢luiing the Financial Adviser, Military Finance) and the officcs subordinate to this
Department, for information and guidance.

Ordered also that it be published in the Supplement to the Gazette of India for

goneral information.
H. McPHERSON,
Seoretary to the Government of India.

[ ]
Cupy to the * C. W. GWYNNE
. . il

I.Jeputy Secretary to the Government of India.

No. 1053.
GOVERNMENT OF INDIA.
HOME DE#®#ARTMENT.

ESTABLISHMENTS.
Simla, the 5th May 1921. ,
RESOLUTION.

The Government of India have had under consideration representations made by
Provinei} Civil Service ofScers holding Indian Civil Service posts as to the adequacy
of the remuneration admissible to them, under paragraph 1 (2) (a) of the Home
Department Resolution No. 1260 (Establishments), dated the 24th Jume 1920. ith
the approval of the Secretary of State, the Government of Indin are pleased to direct
that the following shall be substituted for paragraph 1 (2) (a) of t};’e Rdsolution in
q\l”ﬁm .:_ 'l [} - N »

*¢ (2),(a). The inigial pay of an officer promdted *from the Provincial *Service
will on each occasion of his promotion be fixed on the superior time-seale at the lowept
stage whicll%exceeds the substantive pay last enjoyed by him in the regdllat line .
the Provineial Barvice by not less thun R, 390 a month, or the Btagy of the superdt:
o, . E )
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seale-for ¢he 10th year uf servipe in the Indian Civil Service (Rs. 1,275),' whichever iu
greater. Incaddition, he will be allowed to count towards increments £ny period during
which he may have previousiy officiated in a disted pbst. Prqvided that jn no case
will a Provincinl Service officer draw a higher pay than that to which an officer of
the Indian Civil Bervice of the same number of years’ service would be entitled under
W2 superior time seale.’’

. 2. The following amendments shall be made in paragraph 1 (2) (b) of the same
Resolufion :—
(i) For the words ‘‘ on permancnt appointment ’’ in line 2 read the words
‘¢ waen first permanently appointed ’’. '
(&) Omit the word “¢ first ’’ in line 3.

8. All the changes announced in this Resolution will have cffect from the 1st
December 1919.

OnbER.—Ordered that a copy of this Resolution be forwarded to all Local Govern-
tients and Administrations, the several Departments of the Government of India
(including the Financial Adyiser, Military Finance) and the officcs subordinate to this
Department, for information and guidance.

Ortered also thdt it be published in the Supplement to the Gazette of India for
gomeral information.

C. W. GWYNNE,
for Ofloiating Seoretary to the Government of India.

No. F. 936-Ests.
GOVERNMENT OF INDIA.
HOME DEPARTMENT

ESTABLISHMENTS,
Bimla, the 23rd January 1988.

RESOLUTION. !

It Las been brought to the notice of the Government of India that, under the
orders contained in paragraph (2) (a) of the Home Department Resolution No. 1260,
dated the 24th June 1920, as amended by paragraph 1 of the Resolution No. 1058,
dated the 5th May 1921, a Provincial Civil Service officer appointed to officiate in a
listed post for the second or third time can sometimes ¢urn increments on the Indian
Civil Rervice time scale without completing one year’s service in cach stage. As this
repult, which was never contemplated by them, is directly opposed to the fundamental
rules regarding increments, they have now, with the approval of the Seeretary of Stato,
decidod to amend the orders in question by the insertion of the words ‘¢ in that stage ’’ .
before the words ‘‘in a listed post’’ in the penultimate sentence of para-
graph (2) (a), and by tho omission of sub-paragraph (b) which is no longer necessary.

2. These amendments will have effeq from the 1st January 1923, and the
emoluments of officers holding listed posts permanently on that date will not be
affected. Officers who will have officiated in such posts prior to that date will also
be protocted to the extent that their stage in the superior time scale on the next oceasion
of holding these posts .will not be lower than it was on the previous occasion.

OrDER.—Ordered that a copy of this Resolution be forwarded to all Local Govern-
ments and Administrations, whe several Departments of the Government of India
(including the Financial Adviser, Military Finance) and the offices subordingfe to this
Pepartment, ‘for information and guidanee. ¢ ’

Ordered also that it be publikhed in th§ Supplement to the Gazette of India for
general information.

o . J. CRERAR, |
o N Seoretary to the Government ‘o)' India.
N ~ [} e ———————— . ‘lﬂ 0
00]-" o 0 ° No. F.936-Esta. ¢ .
. y forwatde. e
AL .. . . (L) G.F. WINN,

ol
¥ 0 s,Aamtamt‘ Secretary to the G‘ov‘mment of Indigt
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) . Qrriczrs REDUCED UNDER RETuENOHMENT Poricy.
£0. The HonourasLe Me. PHIROZE C.SETHNA : Wij} Govérn®
ment pleage state thg number of these in Government service whose services
were dispensed with by the Government of India in pursuance of the policy«
of retrenchment ? * -~

The HoNourapLE MR. J. CRERAR : The total.number is 2,027. This,
figure includes the staff reduced in Army Headquarters and the GdVern-
ment Presses and also 367 menials. >

<9

RECOMMENDATIONS OF THE INDIAN JaiLs CoMmirrer, 1919-20.
21. The HoNouraBLE MR. LALUBHAI SAMALDAS : Will the Gov-
ernment be pleased to say what action they have taken on the following
recommendations of the Indian Jails Committee, 1919-20:— .’

(1) ‘‘ That the punishment of flogging shall only bd inflicted for
mutiny or incitement to mutiny and for serious assaubts on
any public servant or visitor.”” (Paragraph 227 of the
Report).

(2) ““ That the use of this device (Belchain) should be prohibited

except as a strict measure when men are placed in insecure

huts or tents outside a permanent jail ; for instance, on' the
occasion of an outbreak of cholera.”” (Paragraph 244 of the

Report).

The HonouraBLE MR. J. CRERAR : (1) The Honourable Member is
referred to paragraph 2 of the Home Department letter No. 104, dated the
4th April 1921, published on pages 272-4 of the Debates of the Legislative
Assembly feld on the 15th September 1921 in which the Government of
India expressed a general agrecment with the Committee’s recommenda-
tion regarding the restricted oceasions on which the punishment of flogging
should be resorted to. They have suggested a redraft of the rules to
Local Governments ; and‘the replies of Local Governments, which have
all been received, are now, under consideration. It is hoped that final
orders will be issued shortly. »

(2) Attention is invited to paragraph 7 of the Home Department
letter referred to above in which the Government of India asked Local
Governments and Administrations t® take steps to limit the use of the
belchain to occasions when it is absolutely indispensable as a precaution
against escape. *

The HoNGurABLE Mr. LALUBHAT SAMALDAS : Has the attention
of the Government been drawn to the Report of the Visapur Jajl Committee
about belchains ? *

Y ]

The HonourasLe® Mr. J. CRERAR : This Report has not been
specifically referred to other Local Governments, but the recommchda-
tions of the C'ommittee have appeared in the press and dqubtless have
becrn*Culy noted by other Local Governments than the (jevernment of
Bombzg. So far as thes recommendations, ofs»the Commitiee ip this
particulat matter ar® of general applicability, they substantially coincide
with thosd®of the Indian Jails Committee which,,as algeady stated, hay,
Jeen referred to.all Local Governments. . Y ‘F

a -

L
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STATEMENT BY Mignaer O’Dwykk 'RE REFUSAL or C9 M;Nwswm BY
‘o, Iypians.

!2. 'i‘hn HONOURABLE M. LALUBHAI SA,MALDAS :“(1) Wil] the

Govermment be pleased to‘say whether théy have noticed a statemént made

“By 'Sir ‘Michael O’Dwyer, reported in the Bombay Dailies of 21st May

1093 i —

‘ (a) ‘ That the Ixdian officers were refusing commissions and also
that Indian fighters were refusing to fight under commls-
siened Indian officers *’; and

(b) ‘“ That the handling of the (Moplah) rebellion showed that
Indians were most incapable of maintaining law and order ’’.

(2) Will Governmént be pleased to state how ‘far thcqc statcments
are true ; and .

Y o«3) If not, what steps the Government have taken or propose to take
to contradict them ? c

c <

Iis ExcerLeNcy THE COMMANDER-IN-CHIEF : The Govern-
ment have seen the report in question ; and, in order to ascertain whether
it was an accurate accountpa reference was made to Sir Michael O’Dwyer,
through the Seeretary cf State. In reply, Sir Michael O'Dwyer has
G cscnbod the report as an absolute travesty of what he said about the
army. On the occasion mentioned in the report, he referred to the
belief, whick apparently is current in England as well as in India, that
Indion officers already in the Indian Army have displayed unwilling-
ness to transfer to Indianised regiments as such ; but denics emphati-
call) having expressed satisfaction that this should be the case. As
regards the other observations attributed to him, Sir Michael O'Dwyer
asserts that he did not say that Indians were incapahle ¢f maintaining
liw and order, hut that the reformed Government had failed in so doing

#nd thus had prolonged the Moplah rebellion,

The remarks attributed to Sir Michael O'Dwyer by the Bdmbay
newspapers, to which the lonourable Member has referred, were not
reported in the English press, but a correct account of his speech, ¢n
the points dealt with in this question, hs since been cakled to India and
has already appeared in the press.

<

IxpUiniarn LBANKS.

23. The HoNouraBLE Mr. LALUBHATI SAMALDAS : Will Govern-
ment be pleased to state what steps they have taken in connection with
the Resolution of the Honourable Professor Kale regarding the starting
of the industrial banks ¥

‘ The Honovrase Mg, A. II. LEY : The Government of India
consider that the time is inopportune for the appointmgent of thecCom-
mittee proposed by the Honourable Mr. Kale. The subject ¢f industrial
finance-is primarily a matter*for the provineces, some of which have
already taken action on the lines suggested by the Industrial Commission
by means of legislation regulating the grant of industriakiloans. “1he
anestion of mduatnal banks was du-.cussed at more than one of th¢ con-
. ferences of the Dircctors of IThdustries and Ministers' of Local Govern-.
me_ysts‘_m charge of Industries, and Ehe majority of ‘Local Governments.

¢ i ‘ ¢ 9 )
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.were\opposcﬁ to the idea of State entgrprisxt‘}?r asgdstance to \ndustrial
banks. The Government of India consider that expenditurg of money
on the proposed {‘ommittee would not be justified in present circum-
stances, and have consequently decided to take no action on the Resolus~

tion in questien. -
Twanry MiLLion Pooxps Sterrive Loaw.

24. The HoNouraBLE Mr. LALUBHAI SAMALDAS : Will dov'eyn-
ment be pleased to say why 20 millicu pounds sterling loan was raised
recently.in England, although the Finafce Minister in his budget speech
had said that it would be necessary to raise a sterling loan of 15 million
pounds ?

The HonouranLe Mr. A. C. McWATTERS : If the Ilonourable
Member will refer to the Budget Speech of the Honourable Finance
Member, he will see that the figzure of £15 milldons for sferling borrow-
ings was an assumption made for the purpose of the*Ways and*Means
Estimates. In the san.e speech the Honourable Finance Member
oxpressly stated that it was never possible {0 adhere to a strict programme’
in regard to Government’s Ways and Means operations and that Gov-
crnme::t had to be guided very largely by the changing conditions of
the money market both here and in London.

The HoNoUrABLE Mr. LALUBHAI SAMALDAS : "Will the Finance
Department plage the revised ways and means budget on the table ?

The HoNOURABLE Mk. A. C. MCWATTERS : There is no fevised ways
#nd means budget at the present moment.

Byokerage Cuaraees oN 20 MinLioN Pounp Steriine Loaw.

25, The HonoUraBLE Mr. LALUBHAI SAMALDAS : Will Govern-
ment be pleased to give the service charges, t.c., the amount of brokerage
and the interest on the broken period for the sterling loan of 20 million
pounds ¢ .

The HonNouraBLE MR. A. C. MCWATTERS : The underwriting and
brokerage charges combined did not exceed 1} per cent. The first
dividerd, as stated in the prospectus of the loan, is payable on the 15th
November 1923 and will represent a full.half year’s interest.

RerorT or Fisi EM®ararion CoMMISSIONERS.

: 26. THE HonourabLE Knax DBaygapur Sk AHMEDTHAMBY
MARICAIR : Will the Government be pleased to state whether the report
of the Fiji Bmigration Commissioners has been received by Government ;
if so, when it will be published for public information ? .

The HonourabLt Sk NARASIMIA SARMA : The report of the

deput#tion sent td Fiji has heen received. The Government of India hope
to- publish it shortly. » . ’

PurcHast AND MANUFACTURE o STEEL DURING 1915 To 1922.

* 27. The ®HoNovrarLs Mr. LALUBHAI SAMALDAS,» Wil Govern-
ment be pleased to lay en the table a statemertt giving— * °,

Ca) the tonflage of steel purchosed by Government.and the Indjan

*¢  Railways v’ British Inglia during ¢he years 1939 to 19? ;

.!nd » !‘ ‘ 4

» '3
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.(b) the tonnAge m actured in India ‘and the average pricg pai
* for the same ¥ and * )
(¢) Phe tonnage manufactured cutside Itdia ang the aversge price
- for the same §

~. The HoNouraBLE Mk. A. II. LEY : The information asked for by the

IJonourable Member is pot readily available and much time and labour
would*be involved in collecting it from various sources. The Govern-
ment of India have no information of the steel purchases of Company-
worked Railways, nor will it be. possible to ascertain what proportion -
of the steel locally purchased by Railways was of indigenous manufac-
ture or from imported stock. A reference to the accounts relating to
the Sea-borne Trade and Navigation of British India will show the
quantity and value of steel imported by Government during the years
in'qiestion ; these figures include imports by the Central and Provincial
Govern.ments and State Railways. :

Dury on Savr.

28. The Hoxovrapre -Mr. PHIROZE C. SETHNA : Will Govern-
ment be pleased to show, by a tabular statement, the amounts of duty
realised on salt during the months of March, April and May of 1922 and
1923 and, if possible, also in the month of June 1922 and 1923 ¢

The HoNoURABLE MR. A. C. MCWATTERS : A statement showiiy the
revenue realised from salt during the months of March, April and May
of 1922 and 1923 is placed on the table. The figures for June 1923 are
not available.

Statcment showing the revenue rcalised from salt during the months of March, April
and May of 1922 and 1933.

i l
Month. ‘ Ra. Ras. ' Remarks.
e e - e - et et . e e 4 e : - — - ——— e . ’ U

\ 1922, 1923. |

March . . . . . 56,17,00 32,32,000 i
April . A4 65,56,00 64,27,000 ¢ i

. 72,77,000 74,55,000. |

| |

May .

RECOMMENDATIONS OF INDIAN ‘RETRENCHMENT COMMITTEE. ‘

29, The HonouraBLE Sir PLRSIIOTAMDAS THAKURDAS : Will
Government be pleased to put on the table a statement showing :— _
(a) the recommendations of the Indian Retrenchment Committee
geeepted by Ehc Government of India during the current
year ;
(b) the recommendations of the Tndian RetwsencBment Comimittee
. which Governmemt have resolved upon accepting during the
coming finanecial year ; and
(c) ¢heerecommendations of the Indian Retrenchmept Committee
« . Which Govesnment have resolved to 'reje’ee- stating the
. reasons for sich pejection in each case ¢ ¢ ¢ -
" o-khe dleNoURABLE MR. A. C. MCWATTERS' : Reference is Mvited to
. {h\ statementsaid on the table, to-day in reply to a gimilar questjon
i [ §

.
¢ [} .
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‘osked by 'th’e‘ Honourable Mr. Pheroze* Sethfa. T hope the Jionéutale

Member will ind the information which he reqaires in those statements,

but if fhrther infrmation on any point is desired, I will endeavour t<

furnish it. . o

Carrrar Exrexorrurs oN New Devar

30, The HonouraBlE Stz PURSHOTAMDAS THAKURDAS : (a)
Has the attention of Government been drawn to paragraph 5 of the
. Retrenchment Committee’s Report on ‘‘ Capital Expenditure dn New
Delhi '’ wherein the said Committee recommend that the present scheme
for the eonstruction of the new station be again reviewed with the object

. of curtailing expenditure as far as practicable 1

(b) If the reply to the above be in the affirmative, will Govermnent
be pleased to state what action they have taken, or propose to take,
on this recommendation of the Retrenchment Committee ? »

The IToNoURABLE Mk, D. T. CHADWICK : (a) Yes.

(b) The Railway Board has caused to be carried out a traffic investi-
gation of the Delhi area., The report has recently been received and is
being examined with a view to curtailing, as far as practicable, expendi-
ture on the New Station and other works.

The HonograsLE Sk PURSHOTAMDAS THAKURDAS : May I
tsk a supplementary question, Sir ¢ Do Government expect to place
ihat report on the table 1

The Hoxovrapte Mk. D. T. CHADWICK: On that, I cannot speak
with certainty. But they expect considerable reduction in the original
estimates,

The IlonouranrLE SR PURSHOTAMDAS THAKURDAS : Do I
understand that Glovernment propose to withhold that report from the
Couneil ?

The HonovrapLE MR. D. T. CHADWICK : Certainly not, Sir.
.e  RreirencuMENT CoMmMITTEE’S RErorRT oN PoLiTicAL EXPENDITURE,

31. The HowourarLk Siz PURSHOTAMDAS THAKURDAS : (a)
Has the attention of Government beer drawn to paragraph 20 of the
Report of the Indian Retrenchment Coinmittee under the head ‘¢ Political
Expenditure ’’ recommending that the proposal for building a Legation
in Kabul at & cost of Rs. 16 lakhs be reconsidered ‘with a view to restriet-
ing the cost to a smaller figure ¥ .,

(b) If the reply to the above be in the affirmative, will Government
be plessed to state tQe result of their-consideration of the Committee’s
recommendation 1 ’ . »

The HoNovrRABLE MAJor G. D. OGILVIE : (a) Yes. ,

*(9) On #he receipt of the Incheape Committee’s om'mcndation
@Govermment iystituted an exhaustive re-exgmiaation of :ﬁce blany, speeci-
-fications and estinfites in consultation with Ilis Majesty’s Minister apd

the arclrdect. The matter is still ynder consideration. Bu? in wigy,
on the one hapd, of the high cost of land sites and milding, of the
* ahsence of mpdern sanitation, and the prevalance qf epidemic Qiseases

4
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in, Kabw, and, on }he otly:r, of .the offices and official rec%ptwp rooms
required and of the number of persons—th Minister, fis staff, their
servants, and the escort-—for whom acdommodation las to be ptovndcd
“Yhe prospect of any material reduction seems remote.

-

INDIA’S LIABILITIRS IN PERsia.

8%. The HonovrasLe Sik PURSHOTAMDAS THAKURDAS : (s)
Has the attentjon of Government been drawn to conclusion No. 3 in the
Indian ~Retrenchment Committee’s Report under the head ‘¢ Political
Expenditure ’’ wherein they recommend that ‘‘ the present principles
governing the incidence of expenditure in Persia be revised without delay
and that India’s liabilities in Persia be strictly defined and limited *’ 1
e () Ias the attention of Government been drawn to paragraph 22
of the IndianeRetrenchment Committee’s Report where under the head
‘ Polifical Expengiture ® the said Committee recommend that the present
arrangement for the administration of Aden and incidence of charges not
being in accordance with the Welby Commission Report should be
reviewed ¢

(#i1) Will Government be pleased to state what action they have taken
on the above-named two recommendations of the Indian Retrenchment
Committee, stating further their reasons in case no action has been taken
till now ? . -

The HoNouraBLE Major G. D. OCGILVIE: (i) and (). Yes.

(717) Mis Majesty’s Government were addressed on both questions
before the Inchcape Committee was assembled and have smce been re-
minded. Replies to these references are awaited.

The IlonovrapLe Sik PURSHOTAMDAS TIIAKURDAS : Will
Government please place the replies on the table of the (‘ouncll when
they are available ?

The HonoUrRABLE MaJgor G. D. OGILVIE : T am afraid T must ask for
notice. The Honourable Member will: realise that the case is one that
concerns not myself but the Foreign Secretary.

'-
EstaBLISHMENT OF RaTLway I:ocu, Avvisory CouNciLs.

38. The HoNovraBLE Sik PURSHOTAMDAS THAKURDAS : With
reference to the recommendation of the Indian Railway Committee (Para-
graph 142 of their Report) for the establishment of T.ocal Advisory
(‘ouncils, will Government be pleased to state at what centres such Local
Advisory Countils have been established till now, and the reasons 'why
Government have not yet established such T.ocal Advisory Counglls in
other important centres ? o

' »

The HoNouraBLE MR. D. T. CHHADWICK : Local Railway Advisory
Committees have so far been established at the headquarters of the Eastern
Bengal, NortheWestern, Qudh and Rohilkhand, Assam Beéngal, Burma,
Rohilkund and Kumaon and Bengal and North &Vestern Railways. The
Benga.l and North Western Railway has in addition formed a Committee

Moazaffs:pur. - Arrangements for establishihg committees At head-
qu:ﬁ 'ters of oth? railways are well advanced -
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» .- The HokourasLE SIR PURSHOTAMDA&THA!!URDAS : Cdn Gaw-
erhment say What is the ,cause of the delay in establishing’ the same
Advisory Committees at other important stations 'like Bombay, Madras and .
Calcutta ? . : =

The IoNouraBLE Mg. D. T. CHADWICK : Obviously Governm®nt
has poyers to establish these Committees in cohmection with the State
Railways, but they have no powers to compel the establishment of such
Comnmittees on Company Railways. The Company Railwdys are jactively
working on this idea, but in such ecircumstances, there are bound to be
differences of opinion. Those differences of opinion are very nearly solved.

The 1lonouraBre S PURSHOTAMDAS TIIAKURDAS : Are
‘Government aware that the representatives of these Company Railways
who gave evidence before the Railway Commitige unanimausly agreed to
the Advisory Committees being formed ? . »

The IHoNoUuraBLE MRr. D. T. CHADWICK : Yes, Sir, and the Gov-
ernment are actively working to form these Committees. ‘

The HonouraBLE SR PURUSHOTAMDAS THAKURDAS : I take
it that subsequently some objections were raised. -

Fixa:ciat 1TEMS 1IN DISPUTE BETWEEN GOViRNMENT oF INDIA aND His
» MaJEs1Y’s GOVERNMENT,

84, The HonovrasLe Sik PURSTIOTAMDAS THAKURDAS : Wil
Government be pleased to put on the table a statement giving :—

Ja) the various financial items in dispute between the Govern-
ment of India and His Majesty’s Government in connection
with allocation of expenditure incurred either in India,
England or any foreign countries ;

* (b) a brief history of each item ; and

(¢) the method’by which Government expect to settle these differ-

ences between them and His Majesty’s Government ¢

The HoNOURABLE Mg. A. C. M.cWATTERS : The information is being
collected. . ’
~ The TloNoURABLE Sk PURSHOTAMDAS THAKURDAS : Do I

understand that Government do not propose to give a reply to my Ques-
tion No. 34 to-day ? *

The HoRourRaBLE Mr. A. C. McWATTERS :AYes, Sir. We have
written to the India Office to obtain this informetion. ., *
°

The HownousasLe SR PURSHOTAMDAS THAKURDAS : Will
the Government of Inflia give us th.e information which they themselves are
in possession of ¢ ¢ ’

»The HoNpurABLE ME. A. C. McWATTERS : T think; Si», T should
requirg notice. We are not in possession of mougt of the information which
the Ionpurable Member requires. ’ '

The*sHonourasie Sre PURSHOTAMDAS THAKURDAS :.w:n}iu
, Government givg such information as thgy may be in possigsion of {
’ ! * ’ N ) N



1486 . . COUNCIL OF STATE. [16ra Jury/1923.
.. . Tha HoNourssle Mg, . C. MGWATTERS : I will endebsvour to trace
_guch inforsation as we have here, but the Honqurable Member will under-
.stand that it is not complete. ' . . :

The HoNoURABLE -SIR PURSHOTAMDAS THAKURDAS : May we
have such information as Government have, even if it may be on one or two
Ytemse? ‘ .

The HoneUuraBLE THE PRESIDENT : I think the Honourable Mem-
ber ha$ had his answer. .

EsTABrLiSHMENT OF RaiLway RATES TRIBUNAL.

35, The HonourapLe SiR PURSHOTAMDAS THAKURDAS :(a)
With referencg to paragraph 156 of the Indian Railway Committee’s Re-
port, will Government b8 pleased to state if they have accepted the recom-
mend4tions of the said Committee to establish a Rates Tribunal as con-
tained in that paragraph ¢

() If the reply to the above be in the affirmative, will Government
be pleased to state when they expect the tribunal to be constituted and
working ?

The HoNoURABLE Mg. D. T. CHADWICK : (a) and (b). Govern-
ment hope to discuss the whole question with the Central Advisory Couneil
in the course of the current session.

SaLT DerarTMENTS IN Binak aNxD Onrissa.
A

86. The HoxoivrasLe Mr. PITIROZE C. SETIHNA : Will Govern-
ment be pleased to state—

(a) the necessity for maintaining two separate Salt Departments
in the province of Bihar and Orissd, in spite of the sanction
given by the Secretary of State for India in 1914 for the
amalgamation of the Salt Departments in this provinee ;

(b) the steps, if any, that have been taken to give effect to the
above scheme simce the questions put on this subject by
Mr. Baidyanath Prasad *Sinha in the Legislative Assembly
in February 1922 ¢

The HoNOURABLE Mk. A. C. McWATTERS : When . the original
scheme for the amalgamation of the Salt and Excise Departments in
Lihar*and Orjssa was sanetioned by the Secretary of State in 1914, it was
contemplated that it would result in economy. The -circumatances
'.'vhich necessitated the postponement of the amalgafiation were explained
in reply to Question No.* 226 asked By Babu Baidyanath Prasad Sinha
at the meeting of the Legislative Assembly on the 27th February 1922
and Question«Not. 84 agked by the Ilonourable Mahamaja Bahddur
Keshve PrasadeSinha at tke meeting of this Coupeil on the 11th Stptem-

[} L]

* Vide page 2504 of Volume II, Part.II of Legislative Assembly Debttos.
. J : ) y Debdtes.
"’J’ id® the 132 pf Voleme IIi{ ParteI of Gouncil of State Dcbates.
, P T ¢ State Debates.
e .
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ber 1922, +Ir? December 1922 the Loeal ,Gove entnﬂubmitted propgsals
for-giving effdet to the scheme from 1st "Mare 1923, but on emamination
the Government ofeIndia found that these prop6sals, so far from result-
ing in economy, would actually involve addltlonal expenditure to Centrai®
revenues. The introduction of the scheme has therefore been postponeg
with the consent of the Local Government and, further discussions on
the subject are dow taking place, The amalgamanon will however be
carried out as soon as an agreement is reached which ig ﬁnanclally satis-
factory. »

Posts oF STaTION AND ASSISTANT StarioN MaSTERS, Nonti-WESTERN
) RaiLway.

37. The HonouraBLE Rar Bamapur Lana RAM SARAN DAS : ()
Is it a fact that on the North-Western Railway there are 10 postss of
Station Masters and Assistant Station Masters, in ¢he grade 8f Rs. 425—20
—-500, 16 posts in the grade of Rs. 360—20—400, 25 posts in the grade of
Rs. 320—15—350 and 130 posts in the grade of Rs. 2560—10—300 ¢ 1f

, this is wrong, what are the right grades—and what is the right number

of posts in each grade ?

(b) Isit a fact that, in these two highest grades, there is not a single
Hindu, Sikh or Muhammadan holding any appointment ?

gé) Is it a fact that, among the next two lower grades, thetre is only
one Muhammadgn holding the higher grade, and that there is not a
single ITindu, Sikh or Muhammadan holding the lowest of these grades ?

(d) If the above facts are substantially true, will the Government
please explain the cause of this state of affairs ¢

The flonouriRLE MR. D. T. CHADWICK : (a) and (b). The facts
are as stated.

" (¢) No. There are nine Indians in the lower of the two grades
referred to. .

(d) The explanation® is that the appointments are filled from those
amongst the subordinate traffic department who pass the neeessary quali-
fying examination, and, owing to the system of recruitment now in foree,

emost_of the men who thus qualify are Anglo-Indians.

The HoNoUrABLE Rar Banapur Liara RAM SARAN DAS : In con-
nection with the reply to (¢). T d8 not think a proper answer has been
given. My question related to the number of Hindus, Muhammadans and
Sikhs in all of these grades.

The HoN6URABLE THE PRESIDENT : The Hdnourable Member can-
not comment on the answer given, Ile can ask a supplemeutary question,

The IIONOUR.\,BLE Ra1 BaHaDUR Lana RAM SARAN DA‘«) My sup-
plementlry questioh is jow many Hindus, Muhammadans or Sikhs are there
holding these grades. ’ . »

The HoNouraBLE MRr. D. T. CHADWICK : My information is that
thero are nine {ndians in these lower grades. I am not able t) say whether
they ar¢ Hindug, Muhammadans, Sikhs or somethfhgelse. * ,

* The HoNouratk Rar Barapur Lar.a RAM SARAN DAS : T request
that my question may be gone mto and a reply givgn lateron. 2+ 4 7

o The Houovnmw Mg. D. 'l‘ CHADV\;IQK Yes, er with pleasure,
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a)uesﬁ?s Nog, 38 and 39 ac;ithdréwn.)

1sT AWD 28D CLASS P3SSENGER TRAFIO.. .

~ 40. The HoNnouraBLE Rat BanADUR Lara RAM SARAN DAS : Wlli
e Government kindly state the number of 1st and 2nd class passeners
Jearried by Indian Railways since the last increase in fares, as also the
“numbPer carried during a similar period immediately before the great war !
The corresponding incomes from these sources may also please be¢ stated.

The HoNoURABLE MR. D. T. CHHADWICK : As enhanced fares were
introduced by the different railways from different dates during May,
June and July 1922 an accurate comparison of the number and earnings
of passenger trafic with similar figures for the period immediately. before
the great war, cannot easily be made.

'I.‘he number of 1st #nd 2nd class passengers carried and the earnings
realised therefrom, on 10 of the most important railways fcr which
fizures are readily available, are however, as follows :

699,380 1st class passengérs with Rs. 1,23,78,065 as earnings during
the year 1922.23 as against 66,63,700 1st class passengers with
Rs. 58,06,000 as earnings during the year 1913-14 and 4,083,976 2nd class
passengers with Rs. 1.84,80,953 as earnings durmg the year 1922-23 as
against 2,887,300 2ud class passengers with Rs, 72,26,000 g3 earnings Quring
the year 1913-14.

Transrort or Britisa Troors.

41. The IoNoURABLE Rar Barrapur Liana RAM SARAN DAS : What
was the total cost of transport of British troops to and from India last
year ? What part of this cost has been met by the Imperial Government ?

IMis ExcerLuexey e COMMANDER-IN-CHIEF : The Government
of India have no information on the subject. Atrrangements for the trans-
port of British troops to and from India are made by the authorities in
England. Under an arrangement male between His.Majesty’s Govern-

ment and the Government of India during the war, which will remain in*

foree for five years frow the tgrmination of the war, Indian revenues have
to pay towards the transport chagges, (1) a certain sum caleulated
on normal movements between England and India 7ess (2) a rebate of
£130,000 which was recommended by the Welby Commission. The figure for
(1) in 1925’.-23 was taken at £610,000 in the revised estimate, for that year..

REVISION OF TRANSPORT CHARGES FOR BRITISH TROOPS.

42, The HonoURABLE Rar Bamavur Lara RAM SARAN DAS : 'Will
the Government kindly state why the sea transpert charges of’Bmtmh
troops to and from India wemr2 not retised along with the capitation rate
in 1908 »nd thereafter ¢ Does the Government now contemplate to move
in thig mattet in order {o secure half the actual cost and grrears dwe of
rueh twnsuorpfrom the jmpcrml Government 7, . «

Hrs EXCRILENCY THE (‘OMMANDER I’\I-(‘HI]‘F Before "the 'war,
lsda hadeto pay the actaal transpogt charges of British troops t8'and from
ia less theaebate of £130.000 mentioned above. There was. therefore,
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ne question®o? revising the rate for sea jranspyrt eha:"gee along with ,tha
capitation rate In 1908 or thgreafter. As the Welby Commission ¥ad recom-
mended acfixed sun? of £130,000 as rebate payable by His Majesty’s Gov-
ernment to India in connection with those sea transport charges, and this’
recommendation was accepted at the time, the Government of India cows
sider that they are precluded from raising the qugstion of increasing the,
Tebate pending a general revision of the principles on which the capifation
rate now paid by India for British troops is based. The question of the
general revision of the capitation rate is now under discussion letween
His Majesty’s Government and the Government of India.

Rer:kNcEMENT IN EsTanrisuMext Cuarees oN State RaiLways,

43 The HonouraBLE Rar Banapur Lara RAM SARAN DAS : Wil
ihe Government kindly state the amount of retrenchmemt effected in.
establishment charges in each department on each of »the three State-
r.anaged railways (North-Western, Eastern Bengal and Oudh and Rohil-
khand) ?- The number of posts brought under reduction in each depart-
ment on eaeh railway amopgst (a) officers, (3) subordinates drawing
Rs. 230 and over, (¢) subordinates drawing under Rs. 250, and (d)
menials, may please be stated. 1n the case of the first three, garades may
also be. given,

The HonougiBLe Mr. D. T. CHADWICK : Retrenchment is in pro-
gress, and the Government of India have not the details in the form re-
quested. DBut informatiion of this kind will be included in mext year’s
budget memorandum. e PR

CoNnrror BY Wakr OFFICE OVER MILITARY POLICY AND ADMINISTRATION IN
InDIA.

L[]
44. The HoNoURABLE*RAI BAHADUR Lana RAM SARAN DAS : Will
Go'vernment kindly state whether, under the present constitution, the
British War Office, through the Seczetary of State for India, exercises any
scontrol over the miﬁtary policy and army administration in India ? If so,
will they kindly explain the nature of such control over the,following
departments of the army administratjon :—
(a) Military training and education ;
{b) Remounts ;
(¢) Ordhance and clothing ;
(d) Veterinary ;
(@) Medical ¢
(f) Supplies ; ,
(g) Mechanical transport ; and
» Gh) Anigal transport ?

? ° . -
ConreorL BY War OrricE OVER STRENG rli OF ARMY Ix INDfA,

45. The HoNOURABLE Kar Borapug Laza RAM SARAN DAR: Wity
Government also kindly state whether thg,British War Oiloe epercities
) - ] » ° 'y
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«any control or any’ inflnce m fixing the respective qt'rengths of tho
cavalry, \artillery, engigeers, signal unjts, infantry forces, armoured car
companies, and royal air forees, for service in India ¢ )

His ExceLLENcY eTHE COMMANDER-IN-CHIEF : With your per-
“mission, Sir. I propose to answer Questions Nos. 44, 45 and 47 together.
« They appear to be basetl upon a misconception which can be wholly removed

by the following general statement. The control of the army in India is
vested in the«Governor General in Council, and the constitutional position
of th@ Government of India is, in practice, adequately safeguarded. By
the expression § British War Office ’ I presume the Honourable Member
means the Army Council and the Chief of the Imperial General Staff who
is the senior member, and I may explain that the functions of the Chief of
«the Imperial General Staff in regard to Indian military affairs are purely
advisory and‘consultatiye, while neither the Army Couneil nor the Chief of
‘the Imperial General Staff are pevmitted to exercise direct influence over
the military policy of India or to interfere in regard to the administration
of the army in India. Resolution No. 6 of the Resolutions passed by the .
Legislative Assembly, on the 28th March 1921, with reference to the Report
of the Esher Committee, recommended that a certain procedure should be
laid down in regard to correspondence between the Commander-in-Chief
in India and the Chief of the Imperial General Staff. This recommenda-
tion has been accepted, and the procedure is observed in practice. “ There
is absolutely no foundation in faet for the suggestion tiat the War Office
can or does overrule the Government of India in regard to Indian military
administration cither directly or through the Secretary of State for India,

The HonouvrAbLE MR. S. VEDAMURTI : Supplementary question, Sir.

If the military policy of India is directed by the Government of India with
the consent of the Commander-in-Chief, has the attention of the Govern-
ment been drawn to a recent speech in the Iouse of Lords in which Lord
Derby has expressed a contrary view ? .

His EXCELLENCY THE COMMANDER-IN-‘CHIEF : My recollection
of the statement is that Lord Derby did not express a contrary view, but 1

shall be glad to examine the ‘question ‘again if the Ilodourable Member so,
desires.

INDIAN“STORES. DEraRTMENT.

46. The ITonouraBLE Rar Pananvr Liana RAM SARAN DAS : (a)
Will the Government kindly state whether they have definitely made up
their mind to constitute the Indian Stores Department as the sole agency
for the purchase and inspection of stores and materials on behalf of the
various deppritments of the Central Government to the extent recom-
mended by the Stores Purchase Committee ¢ . .

(b) If this is the case, will the (Jovernment findly state whether it
is net advisable, as a step in the right direction, to expand the department
further during the eurrency of the present year so as to enable it to upder-
take the purchase and inspection of a larger variety of storeé8 and m';terials

thdn ie pocsible under the existing arrangements ? . !

The Honovrare Mr. A. H. LEY : (a) Yes. It is the iptention of
overninent that, the stores required by the various officers and depart-
nts of phe &entral Governmﬂ;t,, except those specially* _qxgempted, should

(] (]
‘ ' !
. ] -
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\J
be, obtained othrough the Indian Stores Department, Jrovided that such
stores and materials can be purchased in Indi in conformity mith the
provisions pf the Stoyes Purchase Rules. ’

(b) The Government of India are proceeding with the expansion and
development of the Department as rapidly as circumstances and the-
financial situation ,permit. In pursuance of this policy they have gane- .
tioned the following additional measures, to be given effect to during the
current financial year :— °

. >
(1) The constitution of a branch for the purchase of engineering
plant and materials ;

(2) the constitution of a branch for the collection, collation and dis-
semination of information regarding actual and potential.
sources of supply, market prices, cte. ; )

(3) the recruitment of an officer for the post of Direetor of Indpee-
tion, and the constitution of a branch to undertake the pre-
paration and revision of specifications, etc. ;

(4) the reconstitution of the office of the Superintendget of Local
Manufactures and Government Test louse, the separation
from that organization of the inspection work hitherto un-
dertgken by it, and the constitution of a separate Inspection
Cirele at Caleutta.

As a result of these measures the Stores Department will now be able
to undertake the purchase and inspection of a larger variety of stores and
materials than heretofore. In view of the present financial situation, Gov-
ernment are unable to proceed further in the current year in the direction
indicated by the lonourable Member.

L]

The HoxouvrasLe Sir®* EDGAR HOLBERTON : Arising out of the
Honourable Member’s answer to the first portion of this question, may I
inquire whether thepe is any intention to alter the Indian Stores Purchase
Rules in order to facilitate purchases in India ?

.The HoNovrapLe Mr. A, 1I. LEY : Thé question is now under con-
sideration of the Government and the Secretary of State will shortly be
addressed on the subject. .

CoxTrOL oF THE GoverNdMeNT oF INvia BY 'Wanr Qrrice.

*17. The oNourasLt Rar Banabur Lava RAM SARAN-DAS : (a)
Will Gogernment kjndly state whether the control or influence of the
British War Office, throtigh the Secretary of State for India, is exercised
either internally by issuing instructions direetly to the Indian Commandkr-
in-Chief or externally by over-ruling the Government of India ¢
~(d)’ Will Gevernment kindly state how many times during ‘the last
five years has the Secretarys of State for India,thvﬁ overruled ths Gdyern’-
ment of Iniidia ? *

fry E) —d

— v
¥ Sec Answer to Quostions Npg. 44 and 45,
] k] "



,QOVERNOR.GEN]@RAL"S ASSENT 'TO CERTAIN BILLS. .
The \SECRETARY, or Tt COUNCIL » Sir, information has been

received that His Excellency the Governor General ‘has been ‘pledsed to
" grant his assent to the following Bilis :

~ The Code of Criminal Procedure (Amendment) Act, 1923,
¢ The Indian Offieial Secrets Act, 1923, .
The Mglkhareda and Gaontia Villages Laws Act, 1923
*The Legal Practitioners (Women) Aect, 1923.
The Indian Penal Code (Amendment) Act, 1923.
The Indian Merchant Shipping (Consolidation) Aet, 1923.

o v

¢

MESSAGE FROM TIIE LEGISLATIVE ASSEMBLY.
Mauexpra Partan SiNan EsTaTE, BIiLt Passebp.

The SECRETARY oF tHE COUNCIL : Sir, the following message -
has been received from the Legislative Assembly :

41 anfirected to inform you that the Legislative Assembly have, at their
meeting of the 2nd July, 1923, agrced without any amendments to the Bill to provide
for the forfeiture of the cstates and other property of Mahendra Partab Singh dnd
for their grant to his son, subject to certuin conditions, which was passed by the
Council of State on the 26th March, 1923.”’ 4

©

BILLS- PASSED BY THE LEGISLATIVE ASSEMBLY.

The SECRETARY or tHE COUNCIL : Sir, In accordance with
Rule 25 of the Indian Legislative Rules, T lay on the table the following
Bills which were passed by the Legislative Assembly at its meetings held
on the 27th March, 3rd and 5th July, 1923 . — .

A Bill further to amend the Code of Civil Procedure, 1908.

A Bill to modify certain provisions of the Indenture confirmed by
the Moorshedabad Act, ‘1891, “

A Bill further to amend the Code of Civil Procedure, 1908, for cer-“
tain purposes. °

A Bill further to amend the Indian Income-tax Act, 1922, for cer-
tain purposes.

A Bill further to amend the Indian Paper Currency Aect, 1923.

A Bill“to repeal the Acts which provide for the levy of a cess on
« mdigo exported from British India.

A Bill further to amend the Code of Criminal Procedure,*1898.
. A Bill to amend the Charitabk: and Religious Trusts Act, 1920,
A Bill to amend the Hindu Law relating to exelusion from inheri-
+  :tance of certain classes of heirs and to remove certain® doubts.
‘A Rill Yo alter the order in which certain heirs of a deceag;e‘d Hindu
) Aying intestate are entitled to succeed to his estate.
©14902 ¢ )

«



"RESOLVTION ED APPORTIONMENT OF FINANCIAL LIABILITIES
* IN DISPYTE BETWEEN THE '‘GOVIRNMENT OF , INDIA®
AND HIS MAJESTY'S GOVERNMENT. .

The HonouraBLE Sik PURSIIOTAMDAS THAKURDAS (Bombay,
Nominated Non-Official) : Sir, I rise to move the Resolution which stands
in'my name and which runs as follows : , ) .

‘¢ 'This Council recommends to the Govegnor General in Council that in all matters
where the apportionment of financial liabilities between the Government of India and
His Mujesty’s Goverument may be in dispute between the Government of Inala and
His Majesty’s Government, no comprowmise should be made between His Majesty’s
Goverument and the Government of India without the previous sanction of the Indian
Legislnture : This Council further recommends to the Governor General in- Council
_that in any such case where arbitration is resorted to, the arbitrators of such disputed
jtems between the Government of India and His Majesty’s Government shall be the »
Premiers of the Empire in Conference asscmbled and nobody else.’’ | !

Before I commence the few remarks that I fave to make on, the
subject-matter of this Resolution, 1 take it that the House will excuse me
if 1 refer to the omission on the part of the Government to give a reply
®to the three sub-headings under question No. 34. The House will readily
understand that the main part of my Resolution has been passed, as far as
the recent few years’ period is concerned, on the replies that Government -
may be pleased to give to the information asked for in this question,
No. 34.s I was, Sir, very much surprised indeed to hear from the Honour-
able Sccretary o the Finanee Department that the Government of
India are not in possession of the information. I hope that I have mis-
understood the Honourable the Finanee Secretary, because I cannot
possibly believe that the Government of India make up their accounts
without finding out what items are under suspense, what items are under
dispute, and what items are closed and finally settled items. I sincerely
trust that 1 have misunderstood the Ifonourable the Finance Secretary
when he gave the reply that he did, or which I heard him give to my ques-
tion. T feel, Sir, that in #pite of this handiecap, which 1 look upon as a
very great handieap, in convincing this ITouse in favour of my Resolution,
I shall be able to puf before the House a very strong case in favour of the
Resolution that T have the honour to move to-day. That case will not be *
based on any conjecture or guess or any inference on my part. The case
is based on the opinions recorded n Government Bluc Books on com-
plaints made by successive Viceroys of India and also by Secretaries of
State from 1859 right up to 1900, the period up to which the public in
India and T are in possession of the official records. I therefore wish that
the Government” of India and the Finance Department had seen the ad-
visability of taking this House and the Indian puplic into thein confidence
by telling us in reply to the question that I had put as to what is the
amount tRat is in dispuse as far as {he Government of India and His
Majesty’s Government are concerne?. But T am afraid, Sir, you may
perhaps rule once more that the Government have given their final reply ;
T hope, the Ionqurable the Finance Secretary will be able t§ give us a
few instapces in _which such disputes have been golved betweers tha two
Governments. * ! °

" YL 1408 ) o ey
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' T beg,to ask one concdision from this House, and that is, to allow me
to read off and on from the manuseript that 'l hold in my hand. I am
quite aware of the great and rather important aspect of the Resolution
that I put before the Héuse, and I wish to be as accurate as possible in my
statements. As I said before, Sir, I am relying for my case on what has
‘been ;aid in official documents, and 1 hope that the House will not feel
worried or tired if I read a little more than I am usually accustomed to
do from the rhanuscript in my hand,

Sir, this Resolution refers to the apportionment of charges between
the Government of India and IHis Majesty’s Government for purposes in
which both are interested. The question is not a new one. It had
baffled solution till 1900 when the Welby Commission reported on it as a
distinet subject of refegence to them. Ever since India passed to the
Crowyp in 1858, this question of the apportionment of charges between
the Governments of the United Kingdom and of India for purposes in
which both were interested has been a source of grievance as far as the
Government of India are concerned.

The principal items in this eategory are questions relating either to
Military, Naval, Political or Diplomatic questions. Questions relating to
administrative charges also figure largely in this category. .

A Selcet Committec of the Ilouse of Commons reporting on Indian
Finance in 1874 stated : ’

¢ That they had received an impression from papers and cvidence before them
that charges had in some instances been imposed upon India which ought to have
been horne by England. They, had, however, been assnred by various witnesses that
u very general desire prevailed among the different English departments not to throw
any charge on India improperly. The Committec strongly insisted on the importance
of securing for India strict impartiality in all her financial arrangements with
Englaad.”’ ¢

The said Seleet Committee of the House of Commons added :—

‘¢ Your Committee would remark that while there appears to be every disposition
among the heads of other Departments to consult the India Office \ipon proposed changes
which may affect India yet this has sometimes been omitted, in consequence of the fact
that India may be affected by sucly changes having been ovcrlooked ; and the India
Office us the controlling authority, has oceagionally acted independently of, or not in
accord with, the opinions of the Government of India, in India.”’

In spite of the above from the Select Committee of the House of
Commons, the Government of India had to submit to thg Welby Com-
mission a letter, dated the 27th February 1895, enclosing a list of charges.
I am quoting the Welby (ommission :—

‘¢ The list of charges imposed upon the Indian revenues in consequence @f orders
of the War Office issued in all cuses without the concurréice of the Government of
Indig, and in some cases without that of thecSecretary of State for India having been
previonsly obtained.’’

- Neither the Government of India nor the Secretary of State in some
cases were consulted. .
3 (]

The Commission add’ that :— ‘ A

« ¢‘ The instatices are probably few in which the India Office has not beex consulted,
Nt &ve Ba® no hesitation in saying that shere ought to be no such instancos.'’
[ Py ¢ .
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Even after~ o pjeriod of 21 years and gfter what the Select Co'mmit,tge,
of -the House of® Commons said, the Government of India had to.complain
that neither they now the Secretar? of State were’ consulted.

Honourable Members would perhaps like to kyow at this stage some ’
details of the various items in disputc between the Government of India
- and His Majesty’s, Government from 1359. ° . o

In 1861, when the Mutiny had been quelled and ordey had been
re-established the financiad condition of India required serious coisider-
ation. IHistory perhaps repeats itself, and the financial condition of India
requires serions consideration to-day also. In that year the Viceroy wrote
to the Secretary of State recommending that ler Majesty’s Government
should f)lace a force of ships at the disposal of the Tndian Government for-
the nava®™defence of India, that the foree should never ke withdrawn
without the consent of that Govermwrent, and thai the cost of the force
should in part be defrayed out of the revenues of India ; that the Indian
navy should then be abolished, and that a transport service should be
*created in its place. Sir Charles Wood, then Secretary of State, did not
aceept this suggeston, holding that—

““ Tt is contrary to the true prineiples of naval warfare that any portion of the
naval force of a country should be confined to the defence of one partieular place.”’

Finally, the Indian navy was abolished in November+1862, and  the
Admiralty undertook the general naval defence of India, the protection
of her trade generally and the putting down of the slave trade on the
Eastern (oast without at that time asking for a contribution from the
Indian revenue.

Practically what the Viceroy wauted in 1861, though rejected on his
demand, had 1o be conceded in 1862. On the 23rd January 1869, however,
the Admiralty raised the question of a contribution from India. They
proposed that India shoul@ make a contribution of £70,000 a year towards
the service, that being the assumed cost of a naval foree of 1,000 men at
£70 per man.  Aftey some correspondence this contribution was accepted,
«and this was paid from 1869 to 1887. 1In the latter ycar the number of
ships in the squadron was diminished, and the contribution was reduced
to £38,500 a year, together with a yeerly payment of 5 per cent. towards
the cost of a vessel in the Persian Gulf. The Imperial Government, how-
ever, thought this cqntribution insufficient, and the Treasury urged a
reconsideration of the question. A long correspopdence ensued, and
the two Governments being unable to come to an agreement, the question
was referred in 1891 to a Conference which met at the Foreigil Office under
the presidency of the Prime Minister Lord Salisbury, and at which the
Treasury,' the Adm‘i;‘alty) and the Forcien Office and the Tndia Office were
represented. ! K ”

The two Governments however were nnable to agree upon.a definition
of the ferm ‘‘ ¥ndian purposes ’’ used by the (pnference,o8nd after &
long cm-i’eﬂpondence it was*decided, in 1894, to refer the question to the
arbitration ,(lf Lord R‘(‘)sebery., then Prime Minister. . .

Lord Rosebery made his award on the 19th February 1895. o
' ' N n
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' It wes agreed betweeﬁ the two Governments that eifecﬂshould be gwen
to the award of Lord Rosebery. The® Admifalty held— .

¢+ That five ships of 6,605 tons were required and calenlated the annual cost of
these ships at £117,000 if addition to a separate charge (£4,000) for the repairs of
the ¢ Sphinx ’.”’

¢I'he Government 8f India urged that a smaller foree of three ships of
750 tons only was neccessary. The view of the Adwmiralty prevailed, but
the Iquperial®Government agreed after the first Jear to reduce the annual
contribution from £117,000 to £100,000, and they waived claims on account
of previous years amounting to tlbiOOO The Secretary of State for
India accepted it with 1'eluctnuec in a Despateh to the Government of India
on the 26th June 1895. Subsequently the India Office modified their

®views in a memor: andum they placed before the Welby Commisgion. The

attention of ‘the Commission was invited to the broad qucstlon whether
it i right to eXact from India £17,000 of the full charge, effective and
non-eﬂ’ective, of the squadron, Capi:‘nin Hext, Director of the Indian
Marine, who gave evidence before the Welby (Commission on behalf of:
the Government of India argned against the principle of any contribution
by India for naval protection,

The Welby Commission fixed India’s contribution at £100 000, Sir
James Peile and Mr. Buchanan dissenting.

Regarding the military questions, the examples ‘are. mueh more
aumerous and the history much fuller.

Beginning with the Army Amalgamation Scheme of 1859 the Welby
Commission gave a useful sumnwary of the various disputes up to the
zelebrated debate in the House of Commons in July, 1896, when Lord
Morley moved that no portion of the charges of the Indian Foree that was
despatched to Africa in aid of the Egyvptian {roops, whether ordinary or
extraordinary, should be imposed on the Government of India.

In pgragraph 252 and subsequent paragraphs, the Welby Commission
deal with the carly history of the capitation
charges. Later on, they record that, amongst the
>xtremely few occasions when the Government of India won their point
was one in 1870, when India dispujed the fairness of the £10 rate and,
pending revision of the arrangement, absolutcly declined to pay more
than a certain sum which they made out as payable hy them on aceount.
This strong attitude of the Government of India saved for Tndia £400,000
in 1870, which was rémitted by the War Office in accor danoo with an Aect
of Parhament Barring this solitary instance, payment§ on account have
been the bane of the s¥stem followed in mnnectmn with the capitation
grant. The rate of £7.10 per head fixed for three years from 1892-3 was

rgtested against by the Governmeni of India. before the Welby Com-
‘ission in 1896 as too high.

The devision of the Welby Commission, six members out of *thirteen
disrenting and asking fipr much more liberal reatment for Ind:& was3 as

12 xoow.

undey :— , ‘ .
. 6 {)ﬁ the whole e spe no reanpn for immedintety rnvmmg the eapWition rate, so
Qfa? as these mrvmbs are concerned, afd we think, as in the fase ‘of the recmiting

" .
[ ‘ «
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servicon, that jt m'ight be loft 'in operation for & fugther pafiod of flve or six yeqrs,
*hut that a gengral revision should take place }& that Nime. Advantage mjght, however,
be taken of the interval to cousider these points of moment upon which " we entertain
o doubt. s’ b o
Since then, the capitation rate of £7.10 which was c(_)nsidered too
high by the Government of India in 1896 has had the following course :—
It was raised to, £11.8 in 1908, as the result of # compromise betwgen the
India Office and the War Office. Since 1920-21, a provisional basis was
fixed and payments were made to the War Office on the» basis of £28.10
per head. In 1922-23, the provisional basis was altered to £25.13. The
question still hangs fire.

But the most exciting and annoying controversies were in regard to
the employment of Indian troops outside India. Lord Cross, speaking .as
Secretary of State for India, and having in his mind a.loan of Indian
troops to the United Kingdom, laid it down in 4 Despatch to the Govern-
ment of India of the 3rd February, 1887, that he had urged upon the
Treasury that—

““In the event of any occasion arising hereafter for the employment of Indian
troops on duties not dircetly attributable to the requircments of your Goverument or
at u distance from Indin, no portion of the cxpense should be charged against India
without Your Excellency’s concurrence.’’ i

Sir Ienry Fowler, who had held the same position, said in the Iouse
of Chmmons on, the 6th July 1896 :—- '

“¢ Who is to be the judge as-to whether Tndia has this interest or not ? I think
Lord Cross gave the right answer when he says the Government of India.’’

And yet, regarding the Indian troops sent to Africa in aid of the
Egyptiam troops, Lord George Hamilion and Iler Majesty’s Government
took a view exactly opposite to that of the Government of India, and the
question was which of the two authorities was right. TLord Morley charae-
terised ¢ the argument of the noble Lord (Lord George Hamilton) respect-
ing the seeurity of the Suez ("fanal as one of the most spurious and insincere
arguments ever put forward,”” and he cxpressed© his belief that
‘“ the (‘anal was in no more danger from the Dervishes than the City of
London. The gldry of England was to be tarnished in order to ecffect a
saving of £35,000, but he felt sure that many Honourable Members
opposite must be thoroughly ashamed of the transaction.’’

The London ‘‘ Times ’’ called it a ‘‘ shabby transaction.”’ India all
the same had to pay the cost so that she may learn to think, and I add,
so that she may learn to pay, imperially.

But this shabby deal set the responsible Ministers athinking and the
idea of a Tribunal to decide such questions between India and England was
officialdv mentionéd in, the House of Commons in 1896. Mr. Balfour said
on the 6th July 1896 :— - . ~

¢« ¥ ghould have nsked the House to consider whether the time has not arrived
when we might with advantage both to Indin and to England, constitute some kind
of trilnnal of atbitration (if T may use the phrase) foy'determinatiph of questions of
this sost—some gribunal in which the interests of Indix and Great Britin “should be
nlike mnd cqually represented ; which might hilve authority in this codntry—an
authority which perhaps, neit&er the cxpressions of the Indian Government, speaking
for Tndia, hor the exnressions of the Britich Governmenti-speaking as th¥y enddavwir
to do, not for Great Britain alone, but for the whole Empire do mot tarry with them.’’

. )
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Lord S3lisbur 'y even went further angd exprecsed a wish for the estab-
Jishment of a tribunal. Ile, however, very much regrefted that the fact
of the Royal Commission .(Welby (Commission) then sitting compelled him
1o postpone consideration of such a proposal as this.

®* The Welby Commissfon unfortunately contented itsel with ‘* laying
down principles which would have most powerful influence when future
decisiong are unfler consideration, whilst a tribunal (if it could be foxmed)
would certainly facilitate their apphumon to future circumstances.’

Mr. Dadabhoy Nowroji and his colleagues Sir William Wedderburn
and Mr. Caine, who made a minority report on the Welby Commission
Rgport, suggested that any question in dispute between India and Great
Britdin should e referred to the Judicial Committee of the Privy Council.
Par&graph 107 of the Mifority Report deals fully with this suggestion of
the disSenting members of the Welby (‘ommission.

A very suitable tribunal is available now. Such differences between
the Government of India and the Secretary of State for India or 1lis
Majesty’s Government cannot have decreased sinece 1900. Tt is only to
be hoped that the reply that [ expect from the Benches opposite will enable
me to deal with this part of the question a little more fully. It may
have to be painfully observed that ITis Majesty’s Government has not
yet begun to look at such differences in a mauncer which would enable
the United Kingdom to shew sympathy and generosity {o what was tmmvd
in the earlier part of the last 50 vears as “ our Tndian fellow subjeets,”’

I would suggest that in cases where there is a substantial difference of
opinion between the Government of India on the one side and  Tis
Majesty’s QGovernment on the other side regarding the lability of India
to any charge, such questions of difference of opinion should bhe settled hy
a final reference to a Tribunal.

L

The whole question to my mind iz what sort of tribunal will be accept-
able to India and to England. The Judicial Committee of the DPrivy
Council was suggested and the very fact that it has 1ot been aceepted
till now makes me fecl that there must be something in that suggestion
which perhaps does not meet with the requirements of either England or
India. The Premiers of the Empire 4ssembled in Conferenee appear to
me to be people concerned in the welfare of the Empire, coneerned in the
contentment of the component parts ,of the Empire, people who are not
outside the Empire, and who may well look at the weak poixts of any of
+ the two parties appearing before them in arbitration and still not expose
the same to tHe outer world. Tt is quite possible that the Government of
India may be absolutely unfair and unreasonable in stheir contention.
But to put their case hefore the Premjers’ Conferchee would Jpractically
mean“putting their case before the members of a common group or family,
and T hesitate, to believe that His Majesty’s Government can have any
obgectmn fo th Prenuer acting as arbitrators. 1, thereffre, Sir, "Rave
ven ured’ to*submit for tht- eqnsideration of this Tonse tht the, cfugges-
tion which was made by the responsible Ministers of* the Crown as far
bagk «as 3806 should now be acted uypon. The tain reason for %t is this.
In 1896, the Lggislatures of Ind@ were not responsible tn the tax-payers ,
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for taxation. *To-day théy'are responsible to the tax-payers, and it is
ouly fair tNat in matters where sums®be th@y large or small, it is®a bity
that I cannot sgy what®the swms involved are—perhaps the Ilonourable
Member will help me when he gets up to reply—are involved, they sh@d
be referred to an impartial tribunal of arbitration, which w111. Pvmd
charges being imposed upon the revenues of India fqr \yhich she 18 in no
way responsible. Ilis Excellency the Commaendecr-in-Chief sagd  this
morning in reply to a gaestion that Government are not prepared to pub-
lish the Tnnes’ and the Braithwaite's Committees’ Rep®rts oufy of con-
siderations for economy.

1f India and the Government of India have come to such stages of
ceonomy that reports cannot be published, then, cven a few hundreds or
thousands of pounds that may be saved is, I submit to this House, \\.forthy
of serious consideration at the hands of this House. .

Lord Northbrook giving evidence hefore the Welby Commisgion sug-
gested giving ** to the Government of India a power of absolute veto upon
contributions proposed by the Imperial Government,’’ but he pointed
out that ** this arrangement would be quite outside the statutory rights of
the Seeretary of State in Council and the powers of Parliament.’”’ Tt
might however be provided ”’ say the Welby Commission ‘‘ that if the
veto of the Indian Government is overruled at Home, the veto, together
witk the decision overruling it, must be laid before Parliament, and that
no charge shomld be imposed uvon India until it has been approved by
Parliament.”” The Welby (ommission thought this worthy of consider-
ation as an alternative, *“ whether in the event of the two Governments of
the United Kinegdom and India not agrecing upon the question of ¢ dis-
tinet antd special 7 interests, reference might not be made to a tribunal,
such as Lord Salisbury suggested, hefore the final authority is invoked.’’
The said Commission reminded themsclves that section 55 of the Govern-
mbeyt of India Aet of 1858 provided that the revenues of India were
not. to be applied to anty expedition hevond the frontiers of India, except
with the consent of bhoth MHouses of Parliament. Lord Northbrook had
clearly informeg the Commissiorr that ““ in the ease of the Perak Expedi-
tion, which took place during his Vieeroyalty, the Statute was distinetly
neglected Ly the Home Government and that an unconstitutional charge
was made upon Tndia, notwithstamding a remonstrance from the Govern-
ment of Tndia ’’ then presided over by Lord Northbrook himself.

So muech for the military charges as known up, to the time of the
Welby Conynission. . X

Regarding charges divisible under the head ‘“ Politigal ** in foreign’
countries between the Government of Indi® and the United Kingdom,
the Welby Confnisgjon observe that ‘‘ it must be admitted that the im-
position upon India of contributions towagds the cost of these (Comsular)
services conneeted with these places bas no parallel in our relations with
ot!:e.r Colonies and dependencies.””  They, hm\;evcr, 20 o1 tossay :—

‘“ We‘rec?)gnisc the desirability of the principle of upportiomﬁlt,,but.the 1ate of
appofiment fbquires constant revision, first irgthe® light of the proporéion which
the hofle trade witl®the Far East bears to Indian trade with the same ; and nezt in

consideragion of the growing intcrest of Australian Colgnics in the madindeaancg of, the
Red Sea Route.’’ . hd ¢
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" The Incheape Committe?, which was the ngxt Committée after the
Welby Commission to hav® an opportunity to go into the details of the
practical working of the principles laid down by the Welby Commission,
the Committee which had the power to call for information from the
Finance Department without being put off by them, observe that they
‘“ tonsider that the present arrangement should be reviewed, as it does not
seem to us that India’s share is strictly in accordance with the Welby
Report which réeommended that half the military expenditure in Aden
should be borne by His Majesty’s Government.”” Regarding Persia, the
same Committee observe—I am again quoting from their report—

¢¢ At present political expenditure in Persia is divided in moieties between the
Indian and Imperial Exchequers, this arrangement being based on the recommendations
of tha Welby Commission. We are informed, however, that owing to the lack of
sufficiently strict definition, the question has arisen from time to time whether important
individual items of cxpenditure are properly governed by this principle of division.

We ar: fupressed by the heavy linbilities imposed upon India during the War, and
we are strongly of opinion that the present arrangement should be revised without

delay.”’

In spite of this, the Finance Department of the Government arc not
to-day in possession of figures regarding the items in dispute between the
two Governments. All I can say is that their records must either be in
England or they are beginning to forget things very soon.

It is not possible to know what steps the Governments-of India have
taken all this while to safeguard thc interests of India. By *‘ all this
while ”’ I mean tha period between 1900 and the Year of Grace in which
we are to-day. T hope (and I would be extremely surprised to learn to the
contrary) that the Government of India have been protesting ‘to His
Majesty s Government regarding the various cdmplaints made by the
Incheape Committee. This would be in absolute keeping with the tradi-
tions of the Government of India till now, but failure to wive relief would
also be similarly in keeping with the traditions of 1lis Majesty’s Govern-
ment till s1ow.

Another similar question, commereial this time, has atso been the sub-
jeet of dispute between the two Governments. The P. and 0. Com-
pany’s Mail subsidy, towaras which India makes a contribu-
tion, was a subject of arbitration betwetn the Governments of the United
Ningdom and Tndia. The Halifax Award of 1876 was found unsatis-
factory by the Government of India. The Government of India them-
sclves said to the Welby Commission that they found it umsatisfactory.
T 1898, this question was referred to Lord Morley for arbitration. The
Welby Commission therefare expressed no opinion on the subject of
India’s eontribntion to the subsidy and the archives ofivthe Govermmment
of India continr:e to be sealed tg us to enuble us to kfow what the Govern-
ment bf Tndia thought of the compromise made by Lord Morley and what
opinion they hold to-day regarding this I>. and O. subsidy. T am-afraid
the Governinen¢. of India ray not have any more informati®n to give us
on this shbject cither. L . .l "
« Regarding administrative charges, the Welby Commission én para-
griphs 316’ and‘ 317 of th_eir Report®say : ¢/ that questions of financial
¢«@

3 . b .

L
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administration are coustantly pcndiné between the two Governments and
thut the Ile\ Government undertakes warioug serviees for the «Indiare
Government, or in which the Indjan Government, has an interéft. Diffi-
culties arise in adjdsting the claims which the Ilome Government puts
forward in respect of such scrvices and these difficyjties lead to protracted
official correspondence with no satisfactory result.”” Lord Northbrook
said before the Welby Commission that he entemtained—the words are,
his—the very strongest” opinion, which opinion was expressed bP the
Government of India at the times of Lord Lansdowne 'ang Lord Elgin,
that these controversial questions between the two Governments #Pe—he
used deliberately a strong expression—almost a scandal. He said that
he could not express his opinion too strongly upon the political importance
—he almost said neeessity—-of some arrangement being made which will
put an end to these controversies. 1le further added that all these liftles
discussions were extremely annoying and weagisome. That they are
from the financial point of view absolutely wasteful need not be agdded.
The Welby Commission agreed with Lord Northbrook and added that it
was essential to reeognise that such differences between the Government of
Tndia and His Majesty’s Government could only be decided by arbitra-
tion. They also said that it was essential to the principle of arbitration
that the award of the arbitrators should be accepted as final.

A.ll, Sir, that T have said above, will, I hope, have convinced the House
that as far back gas 1900, when India had not even the Morley-Minto re-
forms and therefore less responsibility to the taxpayer than to-day, Cabinet
Ministers in England and such conservative (‘ommissions as the Welby
Commission considered necessary an impartial tribunal to decide differ-
ences of epinion In questions of apportionment of charges between the
Governments of the United Kingdom and India. The said Commission
doubted if a suitable tribunal for this purpose could be found then. The
necessity and advisability of referring pertinent questions to its solution
were reeognised—nay they were emphasised.

The Welby Commission submitted their Report in April 1900. Twenty-
two years have passed since then and these hve been years of great and
e incereasing expenditure for India in the directions indicated above and
dealt with by me at some length.  The apportionment of charges between
the Governments of India and the Gpited Kingdom for purposes in which
both are interested is bound to have been a most delicate and thankless task
for the officers concerned.  The great war is sure to have been a fruitful
source of many and substantial and grave differences of opinion between
the Governments of India and the United Kifigdom“in this connection,

The peculiar constitution of the Governmgnt of Indiasprevent full
and detailed repligs being available to the Legislature in connecgion with
such important subjeds. If the Government of India are prepared to
take the Legislature in their confidence, if Ythe Government of Indi# are
prepared to justify to the tax-payer the increasing expenditure in some
of thése direstions, I would ask them to plaee on the table complete
correspondences between them and the Secretaf§ of State® ine comnectlon
with at Past the following subjects : ¢ °

L]

(1) Mhe increase in the capitatiog charges since 1908. »* o
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* (2) €he increase in fe cost of consular *uld militaryvexpenditure in
Persia sinece, say, 1914. ° ° 0

(3) The increase in the cost of military expenditure in Aden since,

say, 1914. Perhaps they may not like to go further back.
- $4> The increase in pensions payable to the War Qffice since the same
year or an earlier year.
If, as weuld be the case in any country where the Legislature is a
party to taxation, the Government of India will inform the Legislature
regarding the various details of the increase in expenditure here, and
will place on the table the correspondcnce between them and the Secretary
of State since the periods T have named, T think this Council will be con-
“vimced of either the one or the other of two things, either that the complaint
made by th® Government of India before the Welby Commission has
still eontinued wirredressed, or that everything is O. K., that His Majesty’s
Government are dealing with the Government of India in an absolutely
fair and commercial spirit and there is no cause for this Resolution. If
my Honourable friend opposite can in the course of his reply give me
any figures and facts to this end nobody in this House will be a happier
man than myself to withdraw this Resolution.

I would ask the llouse to bear in mind the long and uninterrupted
traditional fate of the pleadings and objections of the Gogernment of India
in this connection, as far as His Majesty’s Government are concerned.
Barring one or two bright exceptions the Government of India have had
generally to swallow the humble pie. Either the Secretary of State, if
he is a so-called strong man, dictates to the Government of India and
asks them to accept his ruling, or a compromise is made with the rela-
tive department of His Majesty’s Government, or if the subject goes before
Parliament, (which has been very rare) ‘‘ Little Englanders,” _in the
words of the ‘* Times,”’ score, ‘‘ even though they may have seldom con-
ceived anything more unworthy of the Empire or less fitted to consolidate
it.”” T am quoting these words from the London ¢ Times’’ Weekly
Edition, 10th July 1896. e

The utter despair of the Government of India in successfully fichting
on any question with the War Office ds correctly reflected in the following
reply given to Lord Kimberley who in 1884 as Secretary of State told the
Government of India that he agreed with the War Office that any increase
of pay, ete., sanctioned by His Majesty’s Government will have to be
accepted by the Government of India without any question as far as the
British troops in India were concerned. Tt is to be noted that only
thirteen years before thaf, that is, in 1871, the Duke of Argyle, the then
Secretamy of State, had impressed on the War Office the Government of
Indja’s point of view with great force. and had endorsed the same. The
next Secretary of State, thirteen years later, tells the Government of India
here ‘‘ Ypu are absolutely in the wrong ; vou have got to gecept what the
War Office angs you to.% The Government of Tndia then wrote .to Lord
Kimberley; and these are®their words: RN o

¢ ““ We feel that it is useless for us to combat the lterations in the catablishment
qates of ‘fiy and prigileges Sanctioned byethe War Office for the BritishL Army, e
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. It may Re contended, Sir, that what is suggesteq berein will attribute
to the Goverhment of In(}ia an independence®of authority whjch has not
prevaileg and peghaps cannot eprevail under °the strict interpretation
of the existing Government of India Act. I am aware that the Governor
General must, subject to the alternative of resighation, accept and carry
out the orders he receives from the Seeretary of State, and the Secretary
of State similarly, subject to a similar alternafive of resignatiom must
aceept the decision of the Cabinet of which he is a member. It is because
of this movement in a circle—in ordinary parlance to be *called @, vicious'
cirele, but I shall use the more dignified phrase—it is because of this move-
ment in a circle that I suggest that in cases where the interests of His
Majesty’s Government and the Government of India clash, the Secretary
of State should not enforee his authority on the Governor General, but in
all fajrness in accordance with what would be done in orgdinary dealings
between two parties, that he would let an impar®ial tribunal decide on the
difference of opinion. * »

The Welby Commission say in one place : ‘‘ The fullest justice is
done to both if each is conceived independent of the other, with Govern-
ments fighting out their bargains on strict commercial principles.”’ But
such a conception hardly fructifies unless natural and free scope is pro-
vided for an impartial trial of the reason and grounds of each party’s
contgntion. No commercial principle can prevail in the existing state of
affairs, °

And such a tribunal to my mind the Premiers in Conference might
prove to be.- Of the various suggestions made by the Welby Commission
and the Minority Members thereon, T am inclined to think that these
Premierg of the Empire arc the one set of people who may be trusted to
look impartially from the point of view either of both or of none, and that
is all that has been asked for cver since 1896.

Ser, T have very-great pleasure in moving this Resolution for the
acceptance of this louse.

s Excewuency THE COMMANDER-IN-GHIEF : I do not propose
Sir, to enter inte a dif::cussion of the main Resolution which the Honour:
able Member has put forward ; I leave that to my Honourable Colleagues
in the Law and Finance Departments. But the Honourable Mover has
referred to an answer to a questioh that T gave in this ITouse this morn-
‘Ing. Ile has complained that we have refused to publish the reports
of the Innes and Braithwaite Committees. The Ifonourable Member
knows perfegtly well what those reports contair ; gs a Member of the
Inclicape Committee he has studied them throughoyt. He knows
perfectly )\'oll also, or he ought to know, that in aneswer'to a question
I gavg this morging, 1 said that we refused to publish them purely on
aceount of expense ;%we have placed copies of them in the Library for
anybody to study ; and the recolmmendafions of those reports have all
been included in the Inchcape Committee Report, as he quite well knows
I therefore think that his complaint with ref.grence to the answer that

I gaveg this yorning is entirely unjustified. % o o °

Thg HonouratLe S;k PURSHOTAMDAS THAKURDAS : i neyer

f:;'lgl'amed ; I merely mention.ed it tq show how wery hard :p GdVermmont
o
[ ]
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The HONOUBABLE SIR 8. M. ANNAMALAI CHETTiYAR (Madras :
Non: Muhainmadan) Sir, §, have a few words to say in sypport of ‘the
Resolution. Instances have been giveny by the Honouwble Mover of
disputes in matters financial between the Government of India‘and His
Majesty’s Government. . In almost all of these the Government of India
do not seem to have been treated with that amount of consideration
which is due to them.e Their views do not generally prevail as they
should. Unseen pressure is exerted on them through the Secretary of
State for Indig te meet liabilities which the GO\ ernuient of India are
least pfepared for and the wonder is they say ‘yes’ to every demand made
on them, even though they put up a brave fight against it in the begin-
ning. From what we have heard from the Honourable Mover, it scems
that the War Office is responsible for most of these things. The War
Gffice contributes a sum of £1,30,000 as against a payment {o it by the
Government of India of a sum of about £7,00,000 on capitation and
other gharges on British troops, whereas it ouwht to have given us much
more than this sum. The War Office was careful onou"h to revise the
capitation charges, while studiously avoiding a corresponding revision
in their contribution to the Government of India, for the capitation
charges which have no parallel anywhere else in the Empire. Sir, men
of eminence and position who can speak with authority in matters of
this kind have questioned the propriety and fairness of the capitation
charges, which, as 1 have said, have no parallel anywhere clse within
the Empire. In other matters too, there are likely to be disputes between
the Government of India and the Secretary of State, T mean the lHome
Government. The Government of India stoutly plead their inability at
first to incur additional liabilities, but, Sir, somchow or other, they climb
down at the end and find themselves committed to a policy br forced
to pay for what they refused at first or pay more than what they bar-
gained for. Increased liabilities are forced on the Government of India.
ley find themselves opposed in the Legislative Aszsembly which would
not vote them the moncy for the addltlonal liabilities they incur. Most
delicate situations are thereby created. It is but proper therefore, Sir,
that the Government of -India should consult the Indian lLegislature
before arriving at a compromise in such cases of dispites. That would
give them the money and also the necessary backing for putting up a
fight with the Home Governmént,

c

Now, Sir, with regard to the latter part of the Resolution, I have
a word to say. My llonourable friend suggests a reference of the dis-
putes between the Government of India and the Home Government to
the Premiers of the Empire for arbitration. The Premier of England
and a represgntative of thm country will, T believe, also be Members
of the suggested Premiers *“Conference. Well, Sir, can thc.se two Members
while being parties to the dispute be also judmes over themdelves ?
Or ase they to withdraw from the Coxference when the dispute is being
heard ?

The Honeyrabre St PURSHOTAMDAS THAKURDAS : Intetebted
partles an take no part.- . ¢ g a

« The HoNourasLe SiR ANNAMALAT CHETTIYAR Then they will
I&ve to mthdraw: v o

o ‘
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I would suggest, Sir, two %r three Privy Councillors, and one or two
seldeted JudgesNf the ligh Courts in India in t‘e plade of t!le P, enner!s’
Conference, If 1 ha? undesstood sy Honourable,friend g,ngh‘t, he said
that a displte of a family should not be referred for arbm_'a.t.lon to the
members of the same family, but 1 think that a hody consisting of the
Members of the Privy Couneil and the Judges of the High Courts of India

will be sufficiently an independent tribunal. , »
The IToNourasLE THE PRESIDENT : Will the Honourgble Member
follow up his speech by moving an amendment ? »

The HoNouraBLE S1R ANNAMALAI CHETTIYAR : No, Sir, I do not
wish to move an amendment. I only make a suggestion.

The HoNouraBLE THE PRESIDENT : If the Honourable Membar
wishes to press-this point, I think he ought to move an amendment.

. ’ »
The Honourapuk SikR ANNAMALAT CHETTIYAR : I do not propose
Jo move an amendment. I only make a suggestion.

Well, Sir, the Resolution as a whole will strengthen the hands of
the Government, #nd I do not sec why they should not aceept it.

The HonourasLE S1R MANECKJI DADABHOY (Central Provinces :
General) : Sir, this Resolution, as I understand it, only seeks to promi-
mently bring to the notice of this Council a subject which has been
agitating the public mind for the last thirty years. The Resolution if
examined without prejudice and dispassionately is nothing more than
a mere attempt ‘o strengthen and fortify the hands of the Government
of India in a matter in which they often come in conflict with the Home
Governmment, and as such I see¢ no objection, or rather I see great force
in the Resolution, and therefore to the first part of it I shall extend
my whoPe-hearted suppory. My lonourable friend Sir Purshotamdas
Thakurdas has so copiously and ably dealt with the subject that I do
not propose to go over the same ground again.. The profuse extracts
which he has quoted this morning .from the Welby Commission and
the opinions of some of the most prominent Members of Parliament
will leave no room for doubt that in the past ¢here have been serious differ-
ences of opinion as regards appropriation charges in naval, military,
political and diplomatic matters, and those differences, as a rule, have
been settled to the prejudice of the Government of India. It is, there-
fore, unnecessagy to repeat and bring back to the notice of this Council
those instances. .

'Y »

This,Council i§ aware that it was this pronounced difference of,
opinion on many vital gtestions which prompted the appointment of the
Welby Commission. But unfortuflately tRe Welby Commission %n
account of the influences then prevailing in England was not in a position
to deal swith' this great and important subject .with that cgmpleteness
and pregision which Indig’s cause really demafded. The®difficukty it
the past has arisen mainly on account of the Mifficulty in the interpreta-
tion of thesterm ‘‘ purposes of India.”” This term /‘ purposes of Jadig,'*
has been 5o elastic that the Imperial®Government hate squght every,
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[Sir Maneck;‘i ‘Dadabhoy.] .. * ,

Possible opportunity of throtring on the Governmcmf of India those
charges- which perhaps ordinarily would fot be justified, but only by
‘the elasticity of the expression or rather the indefinitc nature of this
expression ‘‘ public epurposes.”” Whatever, it may be, we had then
obtained the important admission from the majority of the Welby Com-
migsion that in many instances in which charges were apportioned the
Government of India were not at all consulted. I submit this is a state
of %ﬁfairs which would hardly be tolerated in the present age. With
the reformed Councils, with the conferral of fiscal powers on the Indian
Liegishature, it does not stand to recason for a moment that the Imperial
Government should have it all their own way without the interference
of the Indian Legislature. And, as fur as 1 am able to see, the first
part of the Resolution incorporates a demand whicsh is not only just and
reasonable,” but to which hardly any exception can be taken by this
Cowneil, :

1506 COUNOIL OF STATE. (16t Jt}év 1924,
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Sir, it is, I understand, the intention of the Imperial Government
to give to this country progressive powers at successive stages as this
country justifies its fitness, and 1 say thercfore that no more suitable
opportunity could occur than the one which this Resolution seeks to
attain, and that is that, whenever on any important question there is
a great and serious difference of opinion as regards the contrilyition of
India’s share between llis Majesty's Government and the Government
of India, the Indian Legislature should be consulted, and that it could
be safely trusted to give to the subjeet an impartial and a just eon-
sideration. It will, as 1 have said before, strengthen and fortify the
hands of the Government of India. It will in a way remove'the Govern-
ment of India on many occasions from a very awkward predicament
and enable her to resist the demands of the Imperial Government, and it
will help to the speedy solution of her difficulties. Sir, I therefore think the
first portion of my llonourable friend’s Resolution is one to which
validly no objection could be taken, and to it I shall give my whole-
hearted support.

. .

Bat, Sir, as regards the sceond part, with much deference to my
friend, Sir Purshotamdas, I propose to differ from him. Sir, Sir
Purshotamdas has stated that a switable tribunal is now available, and
this tribunal is no other than the conglomeration of the Premiers of
the Empire, who may meet, decide and solve any difference of opinion
between the Government of India and the Imperial Government. My
friend has stated that it will be a welcome family arrangement, and
there could® be no objection to the Tmperial Government agreeing to
this proposal. [ am afraid that this proposal is somewhat impractic-
able. Apart from the fact that in a domestic matter, in a matter affect-
ing purely Indian interesta, the Premiers of the Empire should not be
called upon to meet and waste their time over it—perhaps the Premiers
themselves would be put in an awkward position and ghey wonld very
thankfully “decline thas offer. It must also be borne Th mind, that our
relations with the Doniiniens may be good for thegtime being, but there

~nay })e occasions, Sir, when our relatipns with the sglf-governing
« Dominfons of tke Empire may net be very cordial. We may differ from
( ¢ b ‘
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them, or they qpay adopt an attitude injthe ygattersof franchise ang,
emigration hostile to Indianginterests, it'is also“quite possible tifat they
may find their ‘ntertsts antagonistic to our interests. I would, there-
fore, be unwilling to entrust such a task to the Premiers of the Empire.
Various methods, various svggestions, Sir, have from time to time been
made as regards the constitution of this Tribunal. The Welby Com-
mission defined the principles but were not in a position to arrive® at
a decision as regards the composition of the tribunal itself. Mr. Balfour
and Lord Salisbury were also in favour of appointing a {ribunalp but
they could not come to a conclusion as to the character and constitution
of this contemplated tribunal. My objection to Sir Purshotamdas’
recommendation is of a more serious nature. India’s future, I feel,
permanently rests with the Ilouse of Commons, and India should not
do anything which will set the llouses of Parliament agaipst her.
doubt very much if the Ilouses of Parliament will igree or submit to the
Premicrs of the Empire overriding their decisions. In this mafter,
I know that the llouse of Commons wonuld feel very strongly and is not
likely to delegate its authority or undermine its prestige or curtail its
privileges by su'ymitting to the verdict of the Premiers of the Empire.
Further, I am of opinion that, under the present constitution, under ihe
present Indian constitution as well as the constitution of England, such
a propgsal could not possibly be entertained, and 1 therefore think we
must find out sowge other solution maintaining and safeguarding at ihe
same time the prestige and authority ot the House of Commons, I can
sce no other way and my Honourable friend is perhaps aware—I can
refer him to the examination of Tord Northbrook, the statement which
he made mefore the Welby Cowmission, ITe stated that his opinion
was that there #hould be no other tribonal but the tribunal should be
the Governor General himself in whom an absolute power of veto should
be vested. Ile expressed that opinion and at the same time stated that
such a power of veto would not be consistent or compatible with the
statutory powers of the Sccretary of State for India or with the powers
of veto entertained by the IHouse of Commons. We can get over ihis
.('lifﬁcult,‘v by makiy the (fovernor General, I mean, absolutely master
i his own house, all-powerful in his own house, by giving him this
privilege and at the same time providing thet the papers should be placed
in every case before both the Housts and that on the motion of any
Member of either Iouse that veto could be raised by a decision arrived
at after full discussion. I submit this will be a practical solution of
the diffieulty. oThis will help the cause of Tndiax 'This will enhance
in my opinion the prestize and reputation of the Indian_ Legislature,
and it will in many ways remove the Government of India frém a singu-
Jlarly awkward posétion in which it would otherwise find itself. I, Sir,
with your permission, therefore, wil.l move an amendment to the second
part of the ITonourable Sir Purshotamdas Thakurdas’ Resolution ; *

¢¢ That for the sentence beginnine with ¢ This Couneil further recorgmends ’ down
to the e, the following words be substituted : > o

¢ Thi% Counc® further reommends that, in.order .!o deal with. sulh n"uput:s
between Hil Majesty’s Povernment and the Government of India, neoessary legislation
be undertalken to provide and vest in His Exeellency the Governor General, gthe right

of abaolute veto .as far as the additional claim by His Mtfjeaty 'se Govérnment iz Son-*
cgrned, subject to the®decision of the Houses of Ragliament to raise sufh veto.’ ?’
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[Sir Maneckji, Dadgbhoy.] ¢
With these ‘vords, ir, I support the first part o{ the Resolution.
and seek to modify tife second part df the Resolution. ‘

L 4

The IloNouranL® THE PRESIDENT : To the Resolution under con-
-

sideration amendment moved :
L]

“¢¢ 'hat for the sentence beginning with ¢ This Council further recommends ° down
to the end of ghe Resolution, the following words be substituted :

€ This Council further rccommends that in order to deal with such disputes between
His Majesty's Government and the Government of India, necessary legislation be
undertaken to providc and vest in His Lzcellency the Governor General, the right of
absolute veto, as far as the additional claim by His Majesty’s Government 18 con-
cerned, subject to the decision of the Houses of Parliament lo raise such veto.’ "’

<

1 presuyme the Honourable Member has handed over a copy of his
amendment to the Member in Charge.

The HoNoURABLE SIR MANECKJI DADABIIOY : I will, Sir.

The HonourasLk tiik PRESIDENT : And to the Honourable Sir
Purshotamdas Thakurdas.

The ITovourasLE SIR MANECKJI DADABIIOY : I have not got
many copies, Sir. . *

The Hoxovrapre rim: PRESIDENT : That is the proper procedure.
The amendment which 1 have just read to the House is now for its con-
sideration, and the debate, till this amendment has been disposed of, must
be confined to the question of the alternative proposals For the latter
portion of the Resolution.

The HoNoURABLE SARDAR JOGENDRA SINGH (Punjab : Sikh) :
Sir, 1 rise to oppose this amendment. I fail-to follow the Honourable
Member’s reasons for pressing the amendment which he has just mowved.
So far as we are aware, the Governor General is able to represent even
now the view of the Government of India before the tlouse of Commons
Sir Maneckji Dadabhoy may have absolute confidence in the IIouse of
Commons in dealing with the affairs between India and England. T am
not sure whether this Council shares his confidence when matters of such
a delicate nature are placed before the House of Commons. With these
words, Sir, T oppose the amendment moved by Sir Maneckji Dadabhoy.

The HoynoUranLE SiR PURSHOTAMDAS THAKURDAS : Are we
discussing the amendment, Sir ?

The HonouraLE THE PRESIDENT : The #mendment. is béing dis-
cussed by itself.

The HonourasLe Sk PURSHOTAMDAS THAKJJRDAS«< T am
speaking or the amendment, Sir. T am afraid ‘I am -not in
a position 1o accept ther amendment moved hy my - Honourable
ériend, Sir Maneckji Dadabhoy. Honourable Members -may have
9oblerved thdt during Yhe conrse of my: whole long speech, I purposely
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kepgmout any reference to the House of Commgys or fo the British Parlia-
5nents, and N was very much pained, 1f my§Honourable friead .Sa'rdafr
Jogendrg Singh will excuse my %waying so,—I was very much pained to
hear within the portals of this House any reference to the British Parlia-
ment, especially in the strain in which my IIonoutrable friend was pleased
to make a reference to it. I personally thought that the Resolution
that I have moved is.in the words of the Welby Commission, a Resslutjoﬂ"
suggesting a method of dealing with disputes between two countries which
should be considered to be independent, and fighting dbut thejy cases
independently. There is no question of Parliament, which are the ulti-
mate supreme anthority and can, whenever they like, step in and do what
they think best. T should be most reluctant to say or even to endorse what
the Honourable Sardar Jogendra Singh has said, and I do wish that in
the course of this discussion, no reference shall be made to the Britis
Parliament. For, it has 1o be borne in mind th#t rarely have these ques-
tions gone to the British Parliament—this has happened only twicd, once
in 1870, when the British Parliament said ‘‘ You must refund to-the Gov-
ernment of India £40,000.”” In 1895, as I said, Lord Morley was very
severe on the Cabinet in power. But I do not think that we are justified
in the slightest degree in saying that we will not get justiee from the
British Parliament. The question, Sir, is this. Ilas the British Parliament
got the time and ecan they go into details adequately ? There may be
small departmegtal squabbles involving sums of money either large or
small, or there may be important questions of policy involved in such
differences between the two Governments. The policy will always be laid
down by Parliament. T fully realise the anxiety of my Honourable friend
Rir Manackji Dadabhoy not to trust anybody outside England or India
in this connection.  But have we not been told, Sir, year in and year out,
that we are part of the Empire ? Ts there the slizhtest apprehension
that gunestions like these which may be few and far between, when the
contentling varties know,that somebody will sit in judgment over them,—
that questions like these will be s0 many that the Premiers may not have
time for dealing with these charges 1 therefore feel, Sir, that the moral
cffeet of any such a tribunal would be so great that these questions will
tend to decrcase. I should be most reluctant to think that the Premiers
will say ‘“ Why should we bother ourseltes about these disputes ¢ We
have no time for these.”” The Hohourable Sir Maneckji Dadabhoy said
that we may at times he at variance with some of the Colonies or some
of the Dominions.  And what then ¢ T personally feel, Sir, that a person
who is a Premaier, be he of the smallest Colony or of the smallest Dominion,
and who comes to a representative gathering like the Premigrs’ Conference, !
must have enough sense of responsibility t® rise superiot to any such
petty ideas of doang a little avoidable injustice to the part of the Empire
with whom they may have disputeg. I pergonally feel that my suggestion
would, at any rate, be much better than the position in which we have
heen carrying on till now. I am sure that T am not at g]l disposed to
bring® in any questions of reference to Parliament. Thgt is vested in
them And doe®not require legislation of this JIowse. I therefore tiiink that
unless my Honourfible friend Sir Maneckji Dadabhoy can suggest sorpe-
thing el58, T could not actept his amendment aw a sujtable alterhatiwe 40
o the one that T have put before the IIouss., » )
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. The. HONOURAREE - My~ Sie MUHAMMAD SHAFI - (Law.
Member) #8ir, I venture to¥join my friend the Jonourable Sir Purshotam-
das Thakurdas in deprecating any obsePvations of the kind which was
' made by my ¥onourable friend ‘Sardar Jogendra Singh with reference
to the British Parliamentt. Indeed, it scems to me that, in the interests
_of India and of the constjtutional dovelopmont which we all have at heart,
it is ufwise in any diseussion whatever to utter the kind of sentiment v«hlch
my Honomab]g friend Sardar Jogendra Singh gave expression to this
morning.

Dealing with the amendment which is now before the House, and with
the amendment alone, I venture 10 point out that the amendment is
cntirely impracticable as well as inadvisable. In the first place, Honour-
#bles Members will have noticed that my llonourable friend advocates
‘¢ necessary legislation.’’ ¢ Ile does not tell the House by whom this legis-
lation«<is to be undertaken. It cammot obviously be undertaken by the
Indian Legislature. That is obvious, because, it affects Great Britain as
well as India. Does he mean that the legislation is to be undertaken by the
Houses of Parliament in England ? 1 so, a Resolution moved in this
Couneil asking for such legislation is not the proper procedure to he
adopted in a case like this. Then, I would like to point out that aceording
to my Honourable and learned friend, this legislation is ** to provide and
vest in s Exeellency the Governor General the right of absolute' veto
as far as the additional elaim 77 ot 1lis '\ld.](hl\ s Government is concerned.
My Honourable and learned friend, who is a Barrister of long experience,
is aware of the fact that where t\\'o parties are coneerned in a dispute,
no legislation can be undertaken to give one of the parties an, absolute
veto over the matter in dispute between the two.

In the smendment my Honourable and learned friend adopts a

position which is eontrary to all prineciples,, either

of arbitration or of adjudication, that I know of in
disputes between two parties. The Governor General is the supreme head
of the Indian Government and as such represents Indm The dispute is
between India and Great Britain, and according to the legislation proposed
by my Hononrable and learned friend, the supreme head of the Govern-
ment of one country which is a party p this dispute would have the right
of absolute veto in a matter in which that country is at logeerheads with
Great Britain. Well, the proposal, acain, T respectfully submit, is bad
on that ground. Then, my Honouralde and learned friend goes on to say
that. the Governor General is to have the right of absolute veto with

¢ reference to what * With reference %o the additional 'claim by His
Majesty’s Government. M% Tlonourahle friend has not explained to us
what he means hy the words ‘“ additional claim by His Majesty’s Govern-
ment,”’ What is this additionel elaim with reference to which the Gover-
nor General is to have this right of ahsolute veto ?

The F'ONDI'RABI E Sxp MANECKJI DADABHOY : I.,thought. you
would krow, the. ‘e ¢

C
Thé Honvouranne Dr. Miin Sk M [TIIAMMAD S'HAFI I did not
hefir a siagle word from my Honourgble friend th his speech defufing this
addmonal cla1{n Had he glven his ‘definition of this gdditional claim,

1 r.u.

[
t
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T would certegnly have been in a positiom to mget it.* But in the.absencs

of atty definition of this expressioy ‘ additional“claim ’’ used by fiim in his

amendment, I am uhable to accept the proposition that he has put forward:

Then, my Honourable and learned friend adds these words, that this
right of absolute veto which is to vest in His Excellency the Governor
General is 10 be ‘‘ subject to the decision of the Houses of Parliament to”
raise such veto.’”” Now, here again, my Honourable and learned friend
introduces another complication in the machinery which he pgroposes,, How
are the two Houses of Parliament to raise this veto, as my Honourable and
learned friend has expressed it ¢ By an Act of Parliament, by a Resolu-
tion, by a joint sitting of the House of Lords with the IIousc of Commons,
or in what manner ¢ In what manner are the two TTouses of l’m'ham.ent’
to be empowered to raise this veto, which according to this legislation,
is to be vested in His Excellency the Governor Géneral ? Tt scems to me,
Siir, that the proposal put forward by my Ilonourabld friend is A the
highest degree fanciful and impractical, as well as inadvisable, and I
would ask the House to reject this amendment.

The Honourasre Sik EDGAR ITOLBERTON : T move, Sir, that the
question be put.

The motion was adopted.
The amendment was negatived.

The HHoNouraBLE Rat Bamaptrr Lara RAM SARAN DAS (Punjab :
Non-Muhammadan) : Sir, T rise to support the Resolution which has so
exhaustivgly bheen dealt with by my IHonourable friend Sir Purshotamdas
Thakuardas. T give a few instances in which India has had experience of
these dealings with the Imperial Government and how India has not been
properly trcated in the matter of sharing such expenses. The cost of the
Afgham War was thrown on India, although it was a result of European
policy, T mean that it whs brought about as a result of European policy.
The cost of the Egyptian FExpedition was thrown on India without any
justification. This is the way in whick the British War Office deals with
Indian military policy, i.c., by thrusting on the country the British Army
Amalgamation Scheme. T beg to represent that no portion of the Indian
tax-payer’s money should he spent without the sanetion of the representa-
tives of the people in the Legislature. With these few words, I give my
hearty support to the original Resolution as it stands.

The HoNoreaBre Mr. A. C. McWATTERS® (Finance Secretary) :
Sir, every Member of this House will fully appreciate and sympathise
with the intentions of the Honourable Sir Phrshotamdas Thakurdas in
moving this Resoltitiog, which he clearly put forward solely in the interests
of India. I may say here, with reference t9 some remarks which he piade=
regarding an answer to a question this morning that if we thought it
desirgble to collect the information from the India Office regarding these
disputed claifls it was solely in order that the Fonourable Membep shanld
be givey a 1, wp-to-date and comprehensiv@ answer, to his question.
We do pot deny in the least that a real difficulty exists, and we do not
deny thal the sums under diseussionp have beenand are large.® Buf® that

¢ i3 more or less fmmaterial to tl.xe mainsissue ; the real irsue before the ,
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House is® does the Hondhrable Member'’s Resolution reﬂly provide a
solution of the difficulty’ ¢ The Resoluflon, Sir, goes.very far, both con-.
stitutionally and admlmstramelv T take it that what the Honourable
Mover desires is that the Governor Gencral in Council should bind himself
» 10 enter into no arrangements where there is a difference of opinion regard-
“ing the apportionment of financial liabilities between himself and His
Majesty’s (Government, withont the previous sanction of the Tndian Legis-
laturee The instances may be small ; they may relate to the incidence of
pay, shall we say, of an Officer who is performing dual functions ; on the
other hand, they may extend to the very widest and most important items
of war expenditure, T notice by the way that the Hounourable Sir
Maneckji Dadabhoy, perhaps uneonsciously, limited the Resolution by
infroducing the word ¢ important,” and instead of saying ‘ previous
sanctmn introduced the word ¢ consulted.’ therehy getting rid of two of
the principal dlﬂ\}cu]tleq which arise on this Resolution. The amounts in
question also may relate to voted or to non-voted items of expenditure, a
point to which T shall return a little later.

L] ¢

Tn asking the House to approve this Resolution, the ITonourable
Mover did not deal in any great detail with the question of procedure,
but I take it that it would be necessary for Resolutions to be passed in
both Houses, approving or disapproving, or modifying the financial
arrangements into which Government proposes to enter. Presumably if
those Resolutions were rejected, the Government would be debarred from
entering into the arrangements ; and if one House introduced amendments,
which were sereed {0 by the other 1Tonse, the amendments wowd have to
be aeeepted by Government. Tf the two Houses disagreed, the Honour-
able Mover has not explained what should be done.

The really important point is that this Resolution goes constitutionally
very much further than, T think, has been indicated in any of the speeches
so far. The proposal is absolutely at variance with the powers of control
of the Secretary of State as they stand at present under section 21 of the
Government of India Act. With the permission of "the House, T will
read that section : .

¢ Subject to the provisions of t!ns Act and rules made thereunder, the expenditure
of tho revenues of India, both in British India and elsewhere, shall be subject to the
control of the Secretary of State in Council, and no grant or appropnntmn of any
part of those rcvenues, or of any other property coming into the possession of the
Secretary of State in Council by virtue of the Government of India Aet, 1858, or of

this Act, shall be made mthout the concurrence of a majority of votes at a moetxng
of the Council of Indi .

Ther efore, as the law stands now, the Secretary of State can, subject
to the provisious of this Aet and the rules madethereunder, give diree-
" tiohs to the (overnment of ‘India régarding the disposal of the Indian
revenues and insist on compliance with those orders.

o The Hoﬁmmmm S PURSHOTAMDAS THAKURDAS : Did this
section exist in the Govefnment of India Act of 18963 ' .

e o TheoJlONGURABLE FHE PRFSIDENT Did the Honourakle Memher

ask me that ((,uestlon 1 u
o0

@ ‘ ’ )
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The HoMpurabLz S PURSHOTAMDASy THAKURDAS ; No, §i#,
asked the Honourable thd Finayce Sccretary. ‘

The HoNoURABLE MR, A. C. McCWATTERS : } have not the other Act
hefore me at the moment.

The HonouranLE THE PRESIDENT : The section less recent addjtions -

was in the old Act,

[ ]

. The HoNoUraBLE MR. A. C. McWATTERS : Section 21, Sir,"covers
cases of expenditure where payments are involved. But there may be
other cases where questions may be in dispute which result in the abandon-
ment of a claim, just as when the Government allows remissions of land-
revenue or allows a rebate of customs duty. Now, Sir, the general powers»
of the Secretary of State are in this case also retgined by smb-section (2)
of section 2 of the Government of India Act, which says :» »

‘¢ Tn particular, the Secretary of State may, subject to the provisions of this Aect,
or rules made thereunder, superintend, direct and control all acts, operations and
concerns which relate to the Government or revenues of India, and all grants of

salaries, ete.’’

I read this so that it may be perfeetly clear to the House what at present
the cagistitutional position is. The Honourable Mover presumably contem-
plates altering tie present position either by a revision of the Act or of
the rules or by the establishment of a convention. With regard to the
latter, 1 will merely say that it is not possible {0 frame a convention which
is in contravention of or ineopsistent with the Aect itself. Therefore, in
effect what is contemplated is a revision of the Act and rules as they stand
at present.

I wish to add. one further point. Tn practice financial disputes of
this kitd with the Home Government almost invariably relate to subjects
which come under the heads military or political ; in other words, they
come under the heading ¢ non-voted expenditure.”” Therefore, if the
House accepts thiw Resolution it will be doing so knowing full well that

° it is making a very great constitutional innovation by increasing the powers
of the Legislature in regard to non-voted items of expenditure. T suggest
to the House that this Resolution i¢ an attempt to go too fast. Surely,
constitntional progress will be better achieved if it follows the lines laid
down by Parliament, and Parliament. certainly did not contemplate in the
firat period of she reformed constitution an innovatien of this kind.

That, Sir, is the constitutional aspect of thg question. *%t also has a
very important agministrative and practical aspeet. The Honourable
Mover and the Honour&ble Sir Maneckji Nadabhoy have both emphasised

that they wish fo strengthen the h#hds of the Government of India, dbut =

T will ask them to say whether they are really strengthening the hands
of the Executime Government by imposing restrictions of th{} kihd ¢+ Tn
vractice these questions usally involve negotiatign, but if this Reselution
is nassed ho negotiaton will in fact he possible, becanse either the Matter
will have*# he definitely decided first by the Legislature out jgre, or,
if the negotiations,take place first and The results are referred hack to the
Tegislature, thgse negotiations effunot be tfinal until tPe saetion of the

~1

L
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Legislature is received. What is to be the position of°an Executive Gov-
érnment which is to enfer into negotiations with their hands tied in this
fashion ¥ I suggest to the House that there is not a Government in the

< world which is so restsicted. Negotiations obviously require promptness
of détision ; they require certainty, a certainty that your decision will not
be upset ; thgy also require flexibility ; you may have to yield on one
point €0 gain another. How can you do any of these things if either your
basis of negotiation is cut and dried beforehand by the previous sanction
of the Legislature, or you have to refer the result of the negotiations back
to the Legislature for sanction and thus introduce great delay and un-
ecertainty ! Therefore, I do not think that this Resolution, as it stands
at present, weuld really strengthen the hands of the Government of India,
becayse I consider that an Executive Government would be handicapped
in-dealing with what we must postulate to be its opponent.

The real difficulty of course in this case is one which I recognise as
much as the Ilonourable Mover, that is the faet of distance. England
and India are far apart, and it ix not possible for negotiations ordinarily
or normally to be conducted elsewlicre than in England. It is not a diffi-
culty which will be solved by anx simple solution of this kind. This
Resolution will not cut the Gordian knot. Would it benefit the Jndian
revenues (o be handieapped in negotiation when the other side is not so
bound ? TIs it not a neeessary corollary that the British Parliament should
also tic the hands of the Treasury ?  So far therefore as the first part of
the Resolution is concerned, thoueh T sympathise absolutely and entirely
with the Honourable Mover’s intentions, I think that constitfitionally it

_eoes too far and administratively, to say the least of it, it would be
inconvenient,

As 1o the seecond part of the Resolution, which suggests that the
Premiers of the Empire shall be the cole arbi¢rators in connection with
disputed items, T may say that in recent years,—I have made inquiries,—
1 find that only one instance of arbitration has occurred, sb that the matter
has not been, except for that one instance, of very great practical import-
ance. But here, again, I entirely sympathise with the Honourable Moyer’s
object in trying to obtain an impartial tribunal in matters of this kind.
My only objection to this part of the Resolution is to the selection of the
Premiers of the Empire in conference as the sole arbitrators. In the first
place, the Premiers of the Empire meet only once a year and not always
even then, so that we' might have to wait for 18 months to have the arbi-
tration decided. In the seeond place, as the Honourable Sir Maneckji
Dadabhoy pointed out, ‘they are busy men who will be fully occupied
with the work of the Imperial Conference, and I goubfc very much if they
wi'l have the inclination te serve as arbitrators in connection with all
raatters relating to India. Thirdly, it is surely better in cases where
technical matters are in-dispute to have as arbitrators technical experts,
85 was suzgwted by the Honourable Sir Annamalai Chetfiyar. T suggest
that4t mizht be betfier it a legal point was at iSsue, to have an Arbitration
Board of two Judges or two lawyers, one Kuropean and one Tndian. T

© mtrely fnggest this as A possible aliernative which, in certain circumstances,
would be heiter than the Presiers of $he Empire meéting in conference.
Then again, as the House is awdre, theré are two parties to this transactiom,

. (8



.\. ;'mmoui. i.unimwms BETWEEN INDIA AND ENGLAND. :1616 -
? ' 4 M . s
." . . . 3 .
and it is really useless for this House to pass a Resolution which w’m be
upacceptable o the other party, and the seco parf of the I?egolutxcn y.}
tdo restrictive and too cdmbroug to be likely to commend itself to the

"Home Government. .

That is all I have to say with regard to this Resolution. From the
point of view of the Government it cannot bg ac.cepted.. We are ,entu‘elyd .
in sympathy with the object of it, but constlt'utldnally it is a veryogreat
innovation and goes much further than pogsubly the anoux:able M.ow./er
realised, while from the practical point of view, we consider it a Rositive

handicap and at the least extremely inconvenient.

The Honourasre Dr. Mian Sir MUHAMMAD SHAFI : I desi;e to
wdd a few words to what has been said by my Honourable friend,
Mr. McWatters, with reference to the constitutional aspect of the pre»
posal which is now befcre the House. Honourgble Members will have
noticed that my Honounrsble friend proposes that in pll matters yhere
the appartionment of finanecial liabilities be(weqn the Government of
india and His Majesty’s Government may be in dispute between the two
‘tovernments no compromise should be made between...... (and then)
without the previous sanction of the Indian Legislature.

Now, bearing the exact nature of this proposal in mind, it seems

to me that, speaking from a constitutional point of view, the proposal
is entirely inadmissible. That is the position whiech I ask the House
to please bear i? mind. Under the existing constitution, certain powers
are vested in the Secretary of State in Council alone. Certain other
powers are vested in the Governor General and others over which the
Indian Lggislature has a certain measure of control. ‘‘ Previous sanc-
tion of the Indian Legislature ”’ presupposes that with regard to the
actual proposal embodied in the Resolution constitutionally the Indian
Legislature has the final word, or has the power of sanction. Now,
what my Honourable friend, Sir Purshotamdas Thakurdas has ignored
is this ; that not only Ras the Indian liegislature no control over the
matters covered by his Resolution, but on the contrary the Indian
Legislature is bye,express enactment debarred from dealing with them.
In ‘these circumstances, it is entirely unconstitutional, I submit, for this
House to adopt a Resolution of this kind. The Honourable Sir Pur-
shotamdas Thakurdas himself admitted during the course of his
speech that the principal items (I took down his words) that the
vrineipal items of dispute in the matters that he refers to ate naval,
military, polifical and diplomatic. Now, if you,turn to section 67-A,
sub-section (3), elause (20), you will find that expenditure, classified ,
by the order of the Governor General in Council as * ecclesiastical,
political and defence ’’ arc excluded from the vote of the Indian Legisla-
ture. The four headsementioned by my Honourable and learned friend,
*‘ naval, military, political and diplomatic®’ fall under the two h®ads ™™
*‘ political and defence '’ and items connected with political and defence
are im conseqgence not votable. That being sp, it necesgarily follows
that the propgsal embodied by my Honourable,friend in the LResolutibn
which is now befqre the House is outsid® the powers of the Indiar;
Legislaturg. My Homourable friend, I see, shakes his hegdh Rg
Honourable Sir Purshotaindes Tha]curuas.:"‘ I will prove -it' to you when
* . .
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I get up o reply.”’) Now, I suppose that the real object/of the Resolu-
tion moved by my Honourable friend is that, whea a compromise is
arrived at, which is detrimental to India, that is to say, under which
India has to pay to Illis Majesty’s Government or what His Majesty’s
Government really owes to India is not paid to India, (these are the
onlye two alternative cases that are conceivable), in such cases, the
compromise should not be acted upon without the previous sanction of
the Tediar L&gislature. Because, if the compromise is equitable, it is
cbvious that the Indian Legislature could have absolutely no objection
to such a compromise being carried oul. If the compromise is sueh that
it is, according to my Honourable friend, to the detriment of India,
then any action which may be taken in connection with that compromise
will fell under the two heads—'‘ defence and political "’—as T have
already invited the atténiion of the House to.

FMoreover, ad was pointed out by Mr. McWatters, section 21 of the
Government of India Act is perfectly clear. The proposal embodied in
the Resolution is entirely inconsistent with section 21. It takes away,
practically takes away, from the Seeretary of State in Council the
powers which are vested in him under that section. That is to say, if
this propesal were adopted, the Secretary of State in Council eould
exercise his constitutional powers, vested in him under that section,
without the previous sanction of the Indian Legislaturg. )

Well, however desirable the course suggested by my Honourable
friend—I do not propose to go into that question, as I am dealing only
with the constitutional aspect of the matier—I submit that constitu-
{ionally the proposal is entirely inadmissible. .

Just a few words as regards the latter portion of the proposal and
T have done. My Honourable friend would make the Premiers of the
Colonies arbitrators between His Majesty’s Government and the Govern-
ment of India in respect of a dispute which may arise between these two
Governments. Is not the proposal on the face of it entirely impracticable
as well as inadvisable, in so far as the interests of Indja are concerned ?
T ask, is it likely that, if a proposal of the kind which my' Honourable
friend has put forward were {o be suggested, say, to Canada, that in all
matters such as {hese, wherever a dispute arises hetween IHis Majesty s
Government and- Canada, India should be acecepted as the arbitrator,
that Canada would be likely to accept such a proposal as that § And, if
(Canada is not likely to accept such a proposal, ought India to accept
the kind of proposal which my Honourable friend seeks to put forward ?
I do not wigit to enter iq detail into this portion of my argument, but
I leave it at that, and T leave it to the Honourable Members to see as to
whether such a proposal is desirable in the interesgs of India.

€Then, it shonld be rem&mbered That the Premiers in the Colonies
bave not a permancnt tenure of office. Tn the Colonies just as in Great
Britain, 8 Piemier may, zo out of office any day on anygvital measure,
when ¢heoloctl Parliamgnt has decided agaipst him, he would have
to resfgn and get out. SupPosing a Premier, say, of Canada, while this
pibunn.l of arbitration is sitting in London—-Is it to sit in London er
o India 1 my Hohé’ti‘raﬁle“frign.d Has not made that clgar ;—but assum-
' °
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ing that the tribunal is sitting in London and at shat time ong of
Premiers is Qusted from gpffice. What is todhappen in that €ase ! Is
this tribynal to &egin its proceedings de movo on the arrival of his
suceessor, the new Premier appointed in that particular Colony ? Is
it to suspend its sittings until he arrives from Australia, from Canada,
from New Zealand, as the case may be ! Then, when  he arrivps, ig-
it to begin its procezdings de novo, for he is not the man who originally
sat on this tribunal when the proceedings were started, and therefor.e,
when a new judge is substituted, the whole proceeding® should, begin
de novo. Then. as was suggested by my Honourable friend, Sir Nara-
simha Sarma, this tribunal may. be more expensive to India than the
item in dispute before the tribunal itself. Indeed, it seems to me that
in a case of this kind, such a proposal as this is really impracticable,
znd from the point of view of the interests of India is algo inadvisable.
1 would therefore ask the House not too readi to accept a somewhat
dangerous proposal of this kind. . .

The HoNourABLE THE PRESIDENT : I think this will be a con-
venient opportunity for the Council to adjourn. 1 understand some
Ilonourable Members have long distances to go. [ would like to ask
the Leader of the House if in these circumstances it would be convenient
if T adjourn the Couneil till 3 O’Clock.

The HoNovgasLe Dr. Mian Sie MUHAMMAD SHAFI : 1 have no
objection, Sir. It is true that some Honourable Members have to go
long distances and return, (A voice : ‘‘ Finish the debate ’’), and if an
adjournment is necessary, 1 think that 3 O’Clock would be the best. If
you think, Sir, that the debate on this Resolution is practically finished—
1 do not know whether any other Honourable Member would like to
speak.

The HonouraBLE THE PRESIDENT : I sce no reason to suppose that
the debate is finished. 1 think two lonourable Members got up to
sp(e)ak and the Mover has still got to reply. 1 adjourn the Council till
3 0’Clock.

The Council then adjourned for Lunch till Three of the Clock.

The Council re-assembled after Lunch at Three of the Clock. The
Honourable the President in the Chair. .

The HoNouraBLE THE PRESIDENT : The Council will now resume
the debate on the Honourable Sir Purshotaidas Thakurdas’s Resolu-

tion. o
L J

The HowouraLE SarpaR JOGENDRA SINGH : I was wa:’ting
anxiously to hear the Honourable Mr. McWatters on thig Resolution,
From what Hie Excellency the Commander-in-Chief said, othoﬁght that
the argumente which Mr. McWatters was foing to a vahce’.wmfld
simply @mash all ®the arguments which 'my Honourable friend, Sjr
Purshotatedas Thakurdss *advanced., I am sorry that his arguments
bave left inc altpgether uncontinged. I, pave a lurking spspicion that
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Mr. McWatters himself irmpatthlsed with the principle of the Resolu-
tion and was only concerned with administrative difficulties. 1 am sure
this Council will not be led away by considerations of administrative
difficulties but will take into consideration the principle which my
“Homourable friend, Sir Purshotamdas Thakurdas has so clearly set
fortho It would be idle to deny, so far as the records of Government
show, that for many years past there have been many questions whieh
live gpme up' for settlement- and remained unsettled. It may be, that
the Government of India can, with a good grace, accept defeat, but
now that it has got the Legislative Councils, the representatives of the
people of India at its back, the time has arrived when the will of the
Lountry ought to prevail, and we should seek justice in all financial
‘niakters which concern the (overnment of India and lis Majesty’s
Government. "1 was really surprised when 1 heard that the Government
was going to oppose this Resolution. [ expected that they would wel-
come it, that they would like to get the strength which the Legislative
Councils would bring them, but 1 “fear they are more nervous about the
Legislative Counmls and \\ould rather trust the uncertain tribunal to
w hlch they have so far appealed in vain. It would mark a great advance
if the Government of India were more intimately ld(‘llhhcd with the
Liegislatures and depended upon them more than they do to-day. Is
it want of c¢nfidence in the Legislatures that inspires them ? 1 should
like to know. For the last three years, so far as I remember, the Councils
have supported them in everything, and I am sure that Jt the matters
in dispute were brought forward before the Councils and their sanction
was obtained. the Government would strengthen their case enormously,
rather than rely on pleadings before a tribunal which so far has not been
very fair. 1 will not repeat what my friend, Sir Purshotamdas, has so
shly argued. There are instances in which English Statesmen have shown
themselves unjust and unfair. With the changing Governnodent in
England, is it very surprising that we in India are also a little distrustful
of the Government. In earlier times the Government of England wads
in the hands of aristocratic and fighting classes. Itcis now in other
hands. I for myself believe in a little idealism and have a great distrust
of practical men, with eyes glaed to the shop window, looking for im-
inediate profits. Are youn quite sure that with this kind of Government
now ruling the Empire, you can expect a fair treatment ¢ Are you
quite sure that it will not be better if our own Councils had the power
to influence decisions ¢ 1 was rather surprised at the hyper-sensitive-
ness of my friend, Sir Purshotamdas, but not so much at what my
friend, Sir Ml‘hammad Shafi, said. All T can say is, that the kingdom
of unreahtmq is for the faithful, but the realities axe there and they
will have to be faced. The Honourable Mian Sir Muhammad Shafi when
— speaxing talked a good deal®about the tribunal which the Honourable
Sir Purshotamdas wanied to constitute. He ignored completely the
generosity and fairness gnd the spirit of the trustfulnessethat unterlay
thut propasitiéon. He wah quite prepared to tzust the Promiers und he
must have been disillusioned when told that he could not do s@. There
ave , pragtical dxfﬁcultlgs ‘about the constitiition of the tsibunal. I
personally adhere‘ to the. first propos;.twn that all disputes, not every,
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atter that is pending between His Majesty's Government pnd , thp
i';ldian Goverhment, as Mg. McWatters see!nﬁ to imply, shodd be put
befope the Councileand their safction obtained. T do not see anything
unireasonable in it.

1

It has been said that this Resolution is beyond the present constitution.
I am not a lawyer and so 1 cannot say how ar®that is true, butewhat
I feel is, that the country wishes to broaden the constitution and to make
the Legislatures the final authority in all matters. The Members on the
Goverttment henelies may cut themselves from the currents of opinion,
tut those who are in touch with them, must force those opinions before
the Council ‘and press for the broadening of !:he constitution. .I hop.e,
Sir, that Members of this Counecil, both official and non-official, will
consider the principle that underlies this proposition, the rinciple shat
there should be fairnmess between India and England, that there should
be justice, so far as business transactions are concerned. We swant
business fairness and nothing clse. I support this Lesolution without
any hesitation whatsoever.

«  The HonovrasLE Mr. LALUBHAT SAMALDAS (Bombay : Non-
Muhammadan) : Before referring to the constitutional aspeet which has
been so stronely put forward by the Honourable the Leader ol the Houqe
andd ey Honourable friend, Mr. MeWatters, may I just explain the posi-
tion from a bus@iess point of view ! Take the Empire as a family and
Great Britain and India as two branches of the family and suppose there is
a difference of opinion between the two branches. Would it not be
right that India should go and put its case before a tribunal, if there
was a tribunal appointed, with all the members of that branch united,
or is it right, is it advisable that the senior member, the Government of
India, should go and present the case without the other members know-
ing anything about it ? s it not desirable that when there is a dispute,
#11 the members of one branch of the family should come together and
aiscuss the points and then ask the senior member to represent the case
before a tribunal ¢ That appears to be a correct solution and I did not
expect that Govérnment benches would oppose it. My friend the
Honourable Mr. McWatters said that he wag in entire sympathy with what
we said and what is underlying the Resolution. Sympathy we have had
by the cart loads. What we want now is some actual proposal to carry out
our wishes. Mr. McWatters told us that it may be difficult to get the pre-
vious sanetion of both the Houses of the Legislature at every turn, when
carrying on ndgotiations. If that is the difficulty, s it not up to him and
the Members of the Government to suggest some other remedy,? The basic
principle of the Resolution is that whenever we' want to go to the British
Government to puf oug case before them, the Secretary of State, the Gov-
ernment of India and the Legislatare should be united. We have Ween®
told by the Leader of the House and by the Honourable Mr. McWatters
that under the Act as it stands the Secretary of State’s voice i the final
voice in the nfatter. That view is quite corrget, and nob'odx can take
exceptibn. to it® We have®moreover been tolcy by°the Joint Committec that
in this as well as Sther matters relating to fiscal autonomy conyentioms
shall grow? Is it not possible for Gowernment to®meeteus and allow Fon®
Yentions to grow, they can only grdw if they take us into their gonﬁdsuce 14
» * *
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The best ';'vay to take us infb their confidence is o appoint a Standing Com-
mittee of both Houses whomi they can consult on these océasions. This Com-
mittee should consist of Members elected by the elected Members of both the
Houses. At present whenever we¢ make definite proposals for reforms,
‘we hear words of sympathy from the other side, and then attempts are
made” to pick holes in ou? proposals, but no attempt is made to help us
to arrive at a.solution. Is that the correct attitude for the Government
to take up, after three years of reforms ¥ I appeal to the Honourable the
Leader of the Ilouse and the Honourable Mr. McWatters whether we
cannot put our heads together and find out some solution, by which we
can go to the War Office or to the Foreign Office as a united body. An-
<ther difficulty raised was as to what was to be done if both the Houses differ.
One solution is the adogtion of the system of a Joint Session of both the
Housgs. Let me however add that | do not insist that such questions
should always be discussed in full Iouses of both the (‘hambers. Gov-
ernment could very well appeint a Standing Committee, whom they can
consult confidentially. The diseussion will not then be made public and
the committee will be able to guide the Government as to how to put their
case before the War Office or the Foreign Office, as the case may be. My
friend, Sir Purshotamdas Thakurdas, cited so many cases that it is un-
necessary for me to go into detail in regard to them. I shall therefore refer
to the general policy of Government in such matters. H is an unhappy
coincidence that ever since the Morley-Minto Reforms and since the time
when the Government was said o be more responsible to the Legislature
and to the tax-payers. through the Legislature the Government of India
have for some reason or other not told the Legislature what abtion they
are taking to fight their battles either with the War Office or the Foreign
Office. We have found, Sir, that so long as the Government considered
themselves as trustees of the people of India, they showed greater moral
responsibility than they do now. I do not insinuate that the moral
responsibility has grown less but the way in which they treat us, the way
in which they keep back their cards (and sometimes even the good work
that they do is concealed) shows that they do not exhibit their moral
responsibility to the same extent as before. In their interests, and in the
interests of the reforms, it is much better that we should all combine. It is
up to the Government to place full confidence in us and if they do that,
1 think there will be very few occasions when either this House or the
other House will not agree to proposals for compromise with the Home
Government. '

T now edme to the second part of the question ; the question whether
these matters should be referred to the Premiers of -the Dominions or
the Tmperial Conference has been objected to by the®Honourable the Leader
of the House Ile said that it was most impracticable and inadvisable
and he said that so many questions would arise that it would not be
pogsible to argive at a decision at all. 1 do not know whut my Honour-
able friend the Mover oft'the Resolution had i view wher he put down
this portion of the Resolution on the paper. But. I take it, Sir, that what
Le wanfe€ was, not that the details of all such disputes shouldebe settled
8t the Imperipl Conference or hy the Premiers, but thatcthe general lines,
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the principles underlying these questiops, should be discussed by the
and fhen tge Premiersym; well appoint‘; comfnittee to decide the deiailysl.
Is it not possible fgr the %‘.remiers or for the Imperial Conference to find
time to do this much work ¢ I do not entirely agree with the Honourable
Sir Maneckji Dadabhoy when he said that he feafed that the Premiers, if
we had any difference with their colonies may not give a just decision. T
have not much love for the colonies that treat our fellow countsymen
as helots and yet I have confidence that when we go to their accredited
representatives as arbitrators and as judges they will ddcide thg case
not on racial grounds but on grounds of justice and fairness. It is only
when their other interests are involved that they may treat us not as
citizens of the British Empire or as brethren. But leaving aside that
point, the only way is to appoint arbitrators when two parties differ,
Here in this Resolution, we have the principle of arbitration ; it may
not be an ideal principle as Sir Maneckji Dadabbwy said, but it should
be borne in mind that this principle was suggeste® by conservative
Prime Ministers like Lord Salisbury and Mr. (now Lord) Balfour, and
recommended also by the minority of the Welby Commission, that it
is absolutely necessary that some Board or tribunal should be appointed
for the disposal of these disputes. For the present let us he satisfied
with this Board or tribunal as suggested in the Resolution,  Tater on, if
we lind eanwe, as Sir Maneekji Dadabhoy fears, that they do not do us
Justiee. we can appoint another tribunal.  When there is a dispute
between two pafties, each party ought to have the right 1o appoint the
tribunal.  For the present as the Resolution says we are prepared to
accept the tribunal of the Premiers for the time being ; later on we may
have to reconsider it if we find that they do not decide cases Justly or
fairly. With these few words, T strongly support the Resolution.

The HoNovrapLE Sik PURSHOTAMDAS THAKURDAS : Sir, I
wish His Excelleney the Commander-in-Chief was ‘bresent  here now.
I feel Phat unfortunately, for hoth of us he completely misunderstood the
reference I made to the Inmes and Braithwaite Committee reports
being laid in the Couneil’s Library and not being printed for publication.
I referred to thatenly as an instance, the freshest instance that the House
l'xad before them, as to how the Government were driven to economy even
In publishing reports of impbrtant committees for eireulation amongst
Members of the Council. But it appears that His Excellency the Com-
mander-in-Chief thought that I was rather trying to, what fhoy say in
collo.qui.al words, pull his leg. I am very sorry if he understood what
I.[ said in thatelight. I know what confidential information is contained
In those reports, and [ was agreeably suprised when he saig in reply to
the quo,gtion of the Honourable Mr. Sethna thAt the reports would be
placed in the Libwary for the perusal of Members of the Counecil. If
His Excellency the CBmmander-in;Chief hgd only said in reply tosthew
Hongurable Mr. P. C. Sethna’s question that the reports cannot be
published for circulation as Government did not want them te be pub-‘
lished an .thf: peess, but that they will be laid ajsthe disposdl of Membeors
of Counmcil in dhe Library, there would have bétn no occasion’ forsme to
refer to‘fhat as andnstance of economy which the Government of India
were driten to make. T hope His Excellncy the Cqmmandef-in.Chief
:ull somchow heay of or read whay I am ,saying now and ghat': he will

. . [ 2
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understatid that I had noOhmg else in my mipd except the reference to
'the freshest instance, as given by hims8lf to the House, of the mmutest
economy that the Government of India have to make.

I must, Sir, in the very first instance thank those of my non-oﬁcu;l
“colleagues who have very kindly supported me as far as this Resolutlou
is concerned. I am very grateful to them and appreclate immensely the
cordial suppost that they have given to my Resolution, in spite of the
most Serious and grave warnings of the Honourable the Leader of the
House as to the unconstitutional and other grave disabilities and flaws
in_the Resolution. The support that I have received for this Resolution
in gpite of these very high-sounding warnings from the Leader of the
-Hause, naturally touches one’s heart. I shall only, therefore, contept
myself as farcas my noneofficial colleagues are concerned, by expressing to
thememy grateful thanks for their support. [ propose, Sir, to deal now
with the only two official speeches that have been made on my Resolution.

‘The Honourable the Finance Secretary made a speech about which
1 have not much to say. He began by saying that there were some dis-
putes between Llis Majesty s Government and the Government of India ;
but I am sorry he was net in a position, or was not able, to give to the
Council either the rough approximate amounts of money coneerned in
such disputes, or the approximate periods over which thv disputés  he
had in his mind had extended. If the Honourable thé Finance Secre-
tury could have given even this meagre information to the House T am
sure the House would have appreciated it and would have been able to
decide whether the Resolution that I place before them is ,a merely
frivolous Resolution, or whether it is a Resolution that deserves their
most serious consideration. The Honourable the Finance Secretary again
raid that T had not dealt with the procedure by which the arbitration was
to be done, or the pmccdme by which the Legislatures were to be in-
formed as to any compromise that the Gov emment of India may pro-
pose or wish to make. I should have thought that in this House we
dealt more with the underlying principles and the kroader aspects of
juestions, and rot with the details of the procedure as to how the arbi- *
trators were to be asked to <sneet, ete., ete. If the Honourable the
Finance Secretary had anything else in his mind, I at any rate cannot
think what he meant by procedure. I feel that the procedure is one which
is for the department concerned to devise ; this House only lays down
what is to be done and there its duty ordinarily ends. If this House i8
to lay down the procedure, I would very much like to ask whether in some
of the otherdepartments.of the Government of India the Executive Gov-
ernment would allow this House any sort of interference or meddling re-
.garding the procedure to be followed. Why ask®this House this rather
extraordmanv question, and Shy remark that I did not say what proce-
dure should be followed ? .

« The Hongurable Fuﬁmce Secretary then referred to the Government of
India Act, which T take it io the latest Governtnent of Intia Act. I am
wot a [awver, T do not claim to have studieq the dfovernment of India
‘Act miniitely ; but I gb on what I call my little comumoy-sense ¢ and I say

' LA .
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that the Govetnment of India Act of 1919 cangot be stricter tham {he Adt
of 1858 »and if umder the Act of 1858 a tribunal was feasible in 1896, &
fortiori a tribunal is feasible, is a sound proposition, is a sensible proposi-
tion even to-day ; for both the Government of Pndia and the people at
" Home claim and some of us also believe that the Government of India Act
of 1919 has been an advance on the Governmenf of India Act ofs1858.°
The Honourable the Finance Secretary next said that the main questions
that can be dealt with under this head under dispute would be_either
political, military or naval ; all non-votable. The Honourable the ‘Leader
of the House, a responsible adviser to the Government of India in matters
legal and constitutional, gave his very strong support to the Honourable
the Finance Secretary in this plea of his. T then, Sir, interjected and said
that T expected to he able to prove to this House, according to the best ot”
my lights, that there is no question here of votable or non-votable items,
and T venture to submit that in pressing this point befére this House, the
Honourable the Leader of the House has given a support to the Honour-

able the Finance Secretary which it would he diffienlt to justify.

Votable and non-votable items relate only to sanction before expendi-
ture. 1If the Government of India say that they want to spend so -many
lakhs or crores of rupees on the frontier, they need not go to the Assembly ;
theyemay and indeed do spend it and debit it. The question at issue
there in my Re®olution is not at the time of or before expenditure. The
expenditure has been made by the Government of India or by the Govern-
ment of the United Kingdom. The question eomes up after the expendi-
ture has_ been made ; it comes up, be it a lakh or a hundred ecrores of
rupees, when the expenditure has to be divided between the two parties
concerned or interested in the expenditure. Where, Sir, may I ask, in
the name of common sense.—T do not know what the law is,—but where,
Sir, is the risk of telling the Legislatures of Tndia as constituted under
the present Act that ‘‘ Government have spent, say. a hundred lakhs of
rupees in Persia or Tran ?  That the Government of India claim that they
are liable {0 pay & lakhs of rupees and the British Government must pay the
other 75. That tlis Majesty’s Government claim that they are liable to
pav only 50 lakhs and we should pay the other 50 lakhs. We propose a
compromise or to go in for arbitration.”’ hat risk is there, what is there
unconstitutional, what is there unfeasible, what is there unpractical,—to
use the words of the Honourable the Leader of the House,—in a proposi-
tion' like this ? ’

Regarding the constitutional and leeal part of it, the Honourable
the Leader of the House reminded my Honowrable frien ,*Sir Maneekji
Dadabhoy that e was a Barrister of long-standing. He also reminded
him that as such Sir*Maneclkjee padabhny ought to know that certain
things sugaested in my Resolution are not legal or constitutiondl.
do not know which of the two Honourable Members are Barristers of
longer standiftg, but T as a humble merchant will leave it to them both,
one tie Honomrable the Leader of the House arld the other’to the Hondur-
able the Vine-Prdsident of the House, tb decide between thémselves
as to whivh .is the eonstifutional and which is ghe uneonstituﬁonal.bh;t
,in dispute between them. All ghat T am concerned’ with is, Sir, this.

Here is monqy belonging to the tax-payers of Indi.a whhkh, as Jar as*®

BT |
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the history that we know®f, might be.at stake. All that we say is we
should devise some means by which we could save this or be vonvinced
that it is justifiably debited to India. The Honourable the Leader of
the House comes out with all sorts of constitutional and legal questions,
which must be corrects I am prepared to concede that the Honourable
the Leader of the Ilouse cannot say anything here which is not most
accurate and .correct. But what I contend, Sir, is that he has not
showed us a way out of the difiiculty if my proposal is unconstitutional
or illegal. Sir, the Ilouse must be thankful, and I am thankful,—for
small mercies,—t-; the ilonourable the Leader of the House that although
he: found many faults with this Resolution, he did not say that the
~grievances of Ludia complained of by the Welby Commission and the
grievances to deal witl wiich the Resolution has been submitted, did
not exist .

The HoxovraBLE Dr. Mian SirR MUHAMMAD SHAFTI : Sir, may I
rise to make a personal explanation ?

The IHoNoURaBLE THE PRESIDENT : The IIonourable‘Member in
. possession of the House has not given way,

The HoNovrasrLe SIR PURSHOTAMDAS THAKURDAS : All that
he said, Sir, was that things are not in absolute keeping with the law
and the constitution. I should have expected, Sir, to hear from him,
‘“ No, there is no room for this Resolution, there is no friction between
the Government of India and the Home Government ; we are absolutely
in agreement with each other and therefore this Resolution is. unneces-
sary.”’” I he had said something like that and brought us facts and
figures in support of the same, I should have been most happy to hear
it. On the other hand, the Ilonourable the Finance Secretary did say
that there was at least one Arbitration since 1900, though he was not
pleased to give the details to the Ilouse. He did say that there are
certain items in dispute between the Government of India and His
Majesty’s Government. Nay, he went further and said that he has
asked for full information from the Secretary of State. In spite of
all that, the Honourable the l.eader of the House says, ‘‘ This is wrong,
and that is wrong and that is wrong, and therefore, do not vote for this
Resolution.”” I submit, Sir, that the House has just reason to say to the
Honourable the Leader of the House that they expected from him more
constructive remarks,.a more constructive suggestion, a better helping
hand, and if T may use a phrase which is perhaps more apt, more co-
operation with the non-officials.

Then the Heuourable the Finance Secretary said #hat not a Govern-
ment in the world is tied down or car be tied down to take the sanction
of the Legislature before a compromise is made in financial matters with
another Government. T venture to ask him, Sir, if he can point out to
me in this hig_broad ‘world another parallel to the Goverfrment of ‘India,
and frrthér another pa:ﬁ'lle]‘ to the predent constitution 8f the Govern-
ment of Tndia where the tax-payer’s money is at stake and stilf the tax-
payers’ representatives.are not to,know what is the amount®that is at
stake ¢ . . § ¢ .
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The Hongurable the Finance Secresary sgid that the djfﬁgulty will
not be solved by so simple a coyrse as T sugRest. If the course that I
suggest is much to8 simple to be acceptable to the Government of India,
I should have been happy to hear from him of g less simple or a morl
acceptable course to the Government of India. My complaint, Sir,
is that although we have not been told that there have been no occur-
renees of the sort which were related before the Welby Commifsion,
there is not one small finger moved by occupants of the Bepches opposite
to help a humble non-official, without the backing of any legal knowledge
and without the backineg of any sort of precedent in this matter to take
the interests of India to a safe and reliable end.

The Honourable the Finance Secretary divided my Resolution into
two parts. and he condemned both of them. He said that my propasal”
to obtain the sanction of the Indian Legislature went too® fast and too
far. T fail to see how it is too fast, because 25 vears ago responsible
Viceroys and Secretaries of State and Cabinet Ministers in England
anid that India was being done an injustice, and still to-day we are
told that this very modest demand would take the Government of India
too fast. e further told us that my proposal went too far. T am afraid
T have not been able to understand what is the distance which he would
call reasonable and moderate and what is the distance that he would
call fgirly distant, and how he will compare that with the one covered
by my Resolutiom ?

Regarding the second part, namely, the reference to the Premiers
in conference, he apprehended that Premiers may not have the time.
Why notselet the Premiers themselves say so ? Would it be infradig
for this Iouse or for the Government of India to hear from them that
they have not th~ time ? Why speak for people who are quite capable
of speaking for themselves ? I hesitate to aceept any such reason from
anybody in India nntil ¢fficial intimation has been received and a flat
refusal has come.

The Honourable the Finance Secretary then referred to my Honour-
able friend Sir A#namalai Chettiyar's suggestion for employing experts,
and he said that experts may be wanted, hut the Premiers may be nothing
better than diplomats and politicians. 1 tan refer the Honourable the
Finance Secretary to further quotations from Government Blue Books,
but T do not wan* to worry the House with any further quotations, and
I.may refer him to paragraph 317 of the Welby Commission’s Report
where they thamselves say that such arbitrations are best done by keep-
ing away experts who are to be sent for only when thex are wanted.
You do not want expert knowledge in first-elass arbitrators beyond
abhsolutely open minds and all the other requirements of arbitrators.
Experts can always b8 employed on fees.

» >

Then the Honourable the Finance Secretary was followed by the
Honourable the l.eader of the ITouse and, as I have pointed.out already
at some length ®ome of the grounds on which the*Ilonourakle the Leader
or the *House srecommended this House to '.thr'bw out this Resolution,
I will hav®e very litth more to say about it. But I am bound to say this,
that the Hanourable the Lehder of the ITouse has ¢n his great enthusiasm»
either to look atythis questiori oply fram the constitutiogal point of

» 1 ]
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v1ew—-whu,h he is in duty bound to do end with wh,m.h I am not quarrel-
ling at all—in fact for the opinion which he has given usd am grateful—
but I am afraid that # his preoccupation with the constitutional point
of view, he has overlooked the more practical and more solid part of
the evhorle grievance Sought to be remedied by this Resolution. The
Resolution as worded may not he absolutely as constitutional and as
legally worded as the Honourable the Leader of the House may wish it
to be ; but when he says that it is absolutely unconstitutional I would
certainly very much like him to consider if the idea of an arbitration
court like this, mooted first, sugeested originally by such eminent people
as Mr. Balfour and Lord Salishury, can he as absurd as he would like
this House to belicve. Sir, since the last few years, we may have made
immense strides regarding legal knowledge and legal acumen, but I
alsocsubmit, Sir; we have made great strides in India, as far as consti-
tutional reform in India is concerned. Two reform schemes have been
introduced and tried. The responsibility of this House to the tax-payer
has inereased, and T looked for a solid lead from the Honourable the
Leader of the House in the direction of making the Resolution, with such
modifications as was necessary, acceptable to the Government of India.-I
am greatly disappointed that no such lead has been given. The only
effort made has been at picking holes. I will content myself, therefore,
with just recommending this House to pass the Resolation as it stands
in order to show His Excellency the Viceroy and the Governmen}t of
India which way the feelings of this ITouse go. In fairness to this Iouse,
in fairness to the subject under discussion, %r I submit that the official

Members here to-day should not vote. ’\IV reason is simple and I propose
to put it hefore the IHouse.

The HoNovraRLE THE PRESIDENT : T must remind the Honmnahle
Member that he has already execeded his time.

The HoNouvrasLE SiR PURSHOTAMDAS THAKURDAS : T will
finish in two or three minutes, Sir. I submit, Sir, §he question is one
affecting the relations between the Government of India and His
Majesty’s Government. Evan if the Government of India may be fight-
ing and standing up for the best interests of India—which must be the
case because all precedents point to that—the official Members present.
here to-day cannot say so, and I therefore submit for the sake of dis-
cipline and for the sake of loyalty to the ultimate superior—whoever
.or whatever that may he—whether the Secretary of State or the United
Kingdom—the fairest thing to the official Members themselves and to
the House and to the snbject-matter of the Roqolmlon would be for
the official Members to abstain from voting ard say “The Resolution
ecpresses general feeling -amongst the non-officials only.”” T do not
know whether this would he accepted but T know one thing, that when
it suite Guvernment or when it does not affect. (Jovernment, .they do
ask the offi=ial Mem‘berq to abstain from voting. T only therefore
sugeest ‘that the ofﬁoml Members may see'their, way not.to vote on

. this Resolution. The Revoluhrm has heen condemned by, the Leader
* of ‘the Fofse as being had in manay respects, and there is no reason why
Go‘v‘emm@p officials shonld be a part; to it. Let the hon-official Membars
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take the .resptonsibﬂii!y for my Resolution, if passed, and then I will
have very little’to add. .

The HoNoURABLE Dr. MiaN SR MUHAMMAP SHAFI : With your
permission, Sir, I would like to offer a personal explanation. AsyLaw
Member it is, I venture to submit, my duty to advise the Council in so
far as the constitutional aspect of a proposal before the House ig con-
cerned. So far as-the policy of Government towards a partlc}llar
proposal put forward in a Resolution is coneerned, it is the business
«f the Member representing the Department in guestion to state to t}}e
House what that poliey is. My ITononrable friend, Mr. MeWatters. did .
that. 1, when I rose, expressly stated that T was only going to add-a
few words to what Mr. MeWatters had said on the constitdfional aspeet
of this question. My Honourable friend’s observations or strictures as
regards myself, therefore, T submit, were entirely out of place. As re-
gards co-operation. . ...

The Honovrannr tior PRESIDENT : The Ionourable Member must
not answer the speech. .

The HoNoUrABLE Dr. Mian S;ir MUTAMMAD SHAFT . That; T ven-
ture #0 submit, is a persomal explanation ; T am not answering the
argunients, hd

The HHoNoURABLE THE PRESIDENT : The Ionourable Member may
go on with a personal explanation. T am merely laying down the rule.
If the HHonourable Member does answer the arguments, T shall stop him.

The IToNoURARLE DR. M1aAN SiR MUHAMMAD SITAFT : T was only
going to say, Sir, that, if my ITonourahle friend had been longer in this
ITouse, he would have known whether the Ledder of the House does co-
operate with non-official Members or not.

The HoxovrarLe Mr. A. C. McWATTERS : Sir, T do not propose
to detain the Houge for long. In some ways, perhaps, it is unfortunate
«that the Member who has the right of reply is myself and not the Leader
of the Tlouse, who, T 2m quite confident. wonld have been able to reply
effectivelv to the eriticisms which have heen made by the Honourable
Mover. I should like. however, to point out, with regard to the
question of voted and non-voted expenditure, that it is clear that the
previous sanetion which is regnired by this Resolution must in fact
amount either to an authorisation of expenditure or to vetoing of ex-
penditure. In either event, it relates to an appropriation o3 funds. In
the second place, either T or the Honourahle the Leader of the House was
accused of saving thatse tribunal is impossibla.  We never said that, I
quite admit that a trihunal is not ithpossible® What we objected to Was ™
the particular form of tribunal proposed. T may sav. Sir, that Govern-
ment age quite gs anxious to recognise the principle of justife ak Sardar
Jogendya Singh wishes us t¢ do. and we claimsfo be trusPees fors Tndta
as much as the Hongurable Mr. Lalubhai Samaldas desires. Furth®r we
have the mgst ahsolnte confidence not only in this Honse hut in the Indjart
Legislature in general. But wee.arg ddling with a practical point before
vw®.—a definite Resolution. T neve’_sneqe’sfed it was a frivi¥ohs Resoln-
tion—far from §t—it is a yvery serious Resclution—an@®T should wish the
House to regard it in a practical manner. It is a Resolution, T 'ﬂnbm‘lt/
1) L
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which is in no way a solution of the real difficulty Whlch ‘We are trying to
face. I call attention“to the wording of the Resolution : ‘‘ in all matters
where. .. .without the previous sanction of the Indian Legislature ’’;
T may qav, Sir, that the Honourable Mover and the Honourahle Mr. La]u-
bhai Samaldas seem a little doubtful themselves with regard to the
wording of the Resolution-and in fact invited us to try and put it right.
It is rather late in the day to put it right. The Honourable Mover never
approached any officer of Government to try and put it right.

The HonovrartE Stk 'PURSHOTAMDAS THAKURDAS : I gave
notice of it on the 16th of last month.

©

. The HoNouRABLE MR. A. C. McWATTERS : T say, as it stands, I see
no way in which it can be put right : it must be entirely altered. T
therefore submit that it wonld be a pity for this House, merely because
they want to ventilate a certain subject, which purpose has already been’
served by the §peeches in this House, to pass a Resolution which on the
face of it is not workable in practice and which, as was stated by the
Honourable the T.eader of the House. is constitutionally a very great
innovation indeed, and further would be to the detriment of, Indian
revenues inasmuch as it handicaps the Exeeutive Government in Tatters
in which their hands should not be tied. Therefore, T am afraid T must
ask the House to oppose the Resolution,

The HonovraBLE THE PRESIDENT : I propose to put thg Resolution
in two parts.

The Question is that the first part of the Resolution, which runs as
follows, be adopted :—

¢ This Council recommends to the Governor General in Council that in all matters
where the apportionment of financial liabilities between the Government of India and
His Mhjesty’s Government may be in dispute between the Government of India and
His Majesty’s Government, no compromise should be made ®etween His Majesty’s
Government and the Government of Tndia without the previous sanction of the Indian
Legislature.’’ N

The Counecil then divided as follows :—

AYES—1]12,
Acharyya Chaudhuri, Maharaja S. K. Lulubhai Samaldas
Chettiyar, Sir 8. M. Annamalai. Marieair, Sir Ahmkdthamby
Dadabhoy, Sir Maneckji. Purshotamdas Thakurdas, Sir.
Harnanf Singh, Raja Sic. Ram Baran Das, Mr.
Jogendra Singh, Mr. Vedamurti, Mr. 8.
Lal Chand, Lieut. Zulfigar §1i Khan, Sir.
b * NOES—14,
Amjn-ul-Islam, Mr. McWatters, Mr. A. C.
Barron, Mr. C. A. “ Ogilvie, Major G. . .
« @hadvick?Mr. D. T. ‘w ‘lnrnm, Sir Namu@ha
«Crerar, Mr. J. . Shafi,* Dr. Mian Bir Mulw.mmad
Holberton, Sir Edgar. She ﬂmrd . W. C.
e Ley Mr. A. H. . Tek and Mr. .
MacWatt, Ma‘;or—General R. G ¢ Watson meth 8ir Robert Mldd‘leton.

«

« The fotion was therefore negatived. .
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The HonourasLE THE PRESIDENT : The question is tl{at thd second

part of the Resolution, which runs as follows, be adopted :— I
‘ 2

*¢ This Council further 1:eco°mmemle. to the Govern®r Gemeral in Council that in
any such case where arbitration is resorted to, the arbitrators of such disputed itema
betwecn the Government of India and His Majesty s Government shall be the Premiers
of th3 Jaupite in Conference assembled and nobody else.’’ ®

"The Council then divided as follows :— . .
AYES—10.
Harnam Singh, Raja Sir. Maricair, Sir Ahmedthamby. *®
Holberton, 8ir Edgar. Purshotamdas Thakurdas, Sir.
Jogendra Singh, Mr. { Ram Suran Das, Mr.
Lal Chand, Lieut. Vedamurti, Mr. 8.
Lalubhai Sumaldas, Mr. ZJultiqar Ali Khan, Sir,
NOES—13, . .
®
Amin-ul-lslam, Mr. Ogilvie, Mujor G. D.
Barron, Mr. C. A. Sarma, Sir Nurasimha.
Chadwick, Mr. D. T. Shafi, Dr. Mian Sir Muhammad.
Crernr, Mr. J. Shepherd, Mr. W, C.
Ley, Mr. A. H. Tek Chand, Mr. )
MacWatt, Major-General R. C. Watson Smyth, Sir Robert Middleton.
McWatters, Mr. A. C. -

The motion was thercfore negatived.
E ]

RESOLUTION ERE POUND STERLING AS LEGAL TENDER AT
. - RS, 1.

The lloNourasLe  Sakpak  JOGENDRA  SINGH @ (Punjab :
sikh) : Sir, 1 move that— .

¢« Phis Council recommends to the Governor General in Council to make pound
sterling a legal tender 1w Indi with Bs. 15 to the pound and delete from the Currency
Act the woras which make Rs. 10 legul tender to a pound.’’

I feel rather® diffident in moving a Resolution of this kiud, dealing
with a complicated subject on which there are bales of files in the Seeres
tariat. Mr. Findlay Shirras remarks thdt the ink that had flowed on
the subject would suffice to float a dreadnought. I will be very brief in
explaining my views. B

We in the villages are not really concerned with currency questions.
We deal with’the money as it passes, without noticing what the authori-
ties in the Finance Department are doing, lowering or raismg the price of
produce. To me, if I may take an example from village life, the whole
question appears thjs way. Suppose there was a group of villages deal-
ing with each other and they made avheat as e commodity of barter betweems
themselvqs. Suppose one of these villages made it gram when in all the
surrounding yillages wheat was the standard of values. How can the
man gaking gram his st:}ndard of value attain gfhy stabiliig'r in, cugrenoy H
And that is reallyowhat is happening in India. For a long timé almost
81l the cquntries of the world have recognised gold as the stgndard of

Velues. Only wy in India, in upi,: of many Comiittees and Commissiond,
’ N h
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are still elinging to a silver currency and trying somehdw to link it to a
gold stanglard. 1t may be that' the Government of India without the
support of the Legislaturds never had the courage of its convictions to
follow up what they have so often desired and introduce a gold Standard.
They have always som¢how hesitated before taking action. They have
talked. about it. They have written about it. 'They have appointed
innumgerable Commissioes, and commented on the reports, but so far as
it has come to taking action, they have always stopped short and clung
to the silver currency, keeping trade and production dependeut on an
uncertain exchange. _
1f I may for a moment indulge in a sorwkof historical survey of the
yuestion, 1 bope 1 will not be wearymg the Couneil. 1 should like 10 point
out that according 10 Yrinsep even i the llindu tunes there was gold
‘eurrency. Abul lcazl, in his memorable book, says that silver coin was
only mtroducéd by ShereShah.  Up till the time of Muhammed Shah, so
lar as 1 aw aware, gold coin was current in India.  Indeed, even when the
governmment was taken over in Madras theie was a goid coin which found
carrency. 1t was in 1835 that it was positively declarved that gold was not
to be acepted as legal tender, and from that date our troubles begin,  From
1835 onwards the Government ol India and most of the Cnambers of
('ommeree have been pressing for the introduction ot gold stasdard.  Some
of my frieuds outside the House, if not here, would like to kuow what is the
_ difference between a gold and a silver standard in thg country, *.The
question which they mught reasonably ask is, what is the Indian currency,
and 1 shall leave 1t to the Financial Sceretary to answer what is really
the Indian currency ; is it the silver coin, with its altering values ¢ Is it
the gold coin 1o which our curreney is linked ¥ What s really the current
coin of India with a stable value ; wnd if the curreney has no stable value,
avhy has it not 7 1 suppose the Finanee Secretary, when he stands up,
will explain the matter. 1 will not dwell on the disadvantages of an un-
certain exchange. Most of us are aware of it. The Government of India
has to frame its budgets depending on an uncertain monsoon to which also
is added an uncertain exchange, and the result gencrally is they have to
depend on additjonal taxation—this year it was the salt «ax. The serious
handicap -on trade 1 need not cnlarge upon. People who are placing
orders in india and England do not know what they are going to get,
when the shipping documents are presented—whether it is going to be at
Rs. 10 a sovercign or a sovercign is going to get Rs. 15 and wvice versa.'
Ricardo, a hundred years ago, pointed out ‘‘ to secure the public against
any other variation than those to which the standard itsel{ is subject,”’
and our standard is subject to tremendous fluctuations. TFor instance, if
we ask the Fihance Membes what is our Gold Standard Reserve in India
he will caleulate it at Rs. 10 to the pound, while the market rate is Rs. 15
_tn the pound ! T depend entirely on qfficial records and I will just try
to show you in « very brief manner that from 1835 to 1874 except
Mr. Wilson every Financial Member supported the introduction of a gold
standard. At qhe same tiwie all the Chambers of Commerce<pressed tor it.
In 1866*a Commission recémmended ‘the legal tender of goid to_be part
of, the currency arrangements of India ’’ but pothing happened. Then,
again, in’ X378, the Goverument of India found en;selvei in gerious diffi-_

. r 2 ¢
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culties owing to huwy losses, in purcasing gold. Then in f881 the Gov-
ernment of Indla admit that th('\ never kngw their loss s gain on exghange,,
silver having failed to fulfil, the funetion requirgd of a standard bf value.
Sir David Barbour who was opposéll to the introduetion of a gold standard,

was finally convinced and frankly and firmly' turned to a gold standard.

Then we come down to the Fowler Committee whith finally decided that
gold should be legal tender in India and ought to fipd effective circulation.

] remember not many years ago Sir William Meyer’s bringing out,%t a
dinner, a gold mohur which was coined in Bombay and which he promwed
would be current coin for India in future. The gold mohur somehowy dis-
appeared, and we had another Committee to consider the question. The
evils of an uncertain exchange and managed currency were nowhere illus-
trated more clearly than by thc adoption of the report of this Committee.

Losses on the reverse Council; have been clearly brought before this -
Couneil, the decline of trade which followed andgthe flow 8f gold from
India to England which continucd Dhrought about a serious situation.
India’s exports declined from 31 crores to 16 crores in ten months. The
balance of trade swung against India to the extent of 33 crores ! It may
be, that beeause, India is a dependent country that we are given a managed
currency. 1 have the authority of Professor Nicholson who says that
a managed eurreney is only av ailable in a de])endent country. His reason
scems to be that a dependent country having no voice in its financial affairs, *
the pagamount power manages the currency as it wishes, I leave it at
that, but there cas be no qucst.inn that sinee 1835 in spite of every effort
the Government of India have failed to introduce a stable currency.

May I ask you, is it fair to deny India her share of gold, the gold that
flowed in londia for eenturies. How is it that our Government with all its
resources is nnable to give us gold eurrveney. Perhaps the Financial -
Sceretary will enlighten us on that point.  There can be no doubt that a
curreney that fails to perform its fanetion, and that function is none other
tivn to give stability valueg is a serions danger to trade. It has been said
that India-will prove a sink of gold ahsorbing all the gold that is produced
in the world. That remains to be seen, and depends on trade currents.
When we are buying and selling, to hoard to any large extent is impossibley

*we shall have to meet our obligations. Our foreign trade for five years:
ending with 1914 showed a credit balance df 78 crores, in the next five
vears, ending with 1919, 76 erores and in 1920 our balance of trade
reached 119 crores. Tn 1921, when the new report of the Currency
Committee was adopted, the balame swung back with a debit of 79 crores.
Our trade witheEngland is enormous. Tn 1920 1mp0rts were 140 trores
and exports 65 crores. The fi gmes are sometimes in gold and sometimes
in silver, and as the standard of value vari#s, in different periods,
it is very difficult: $o reach any definite. conclusmns As T just now
pointed out, the qudtation to-dpy is Rs. 10 to the pound, while .
the current price is practically Rs. 15 to the pound’. The idea that
pound sterling should he made legal tender in India is not mine.
It originated with Sir Leslie Protwvn. He propgsed that thére shogld he
& gold standard without gold currency. Mr, Lindsay advocated again
a gold stafdard with® rupees and paper for internal currency. Professor,
Blater, in 1918, put forth the idea i S the papers and T rgcently sdw vely,

a
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careful axticles in su‘pport of the ‘proposition in the ** Financial Review,”’
waking practically the sum® recommendagions. ' So 1 may say that though
I dm not connected with trade or anything of that kind, I am uot speaking
without authority and high authority at that. The main question is, as
D’lf. Marshall pointed out, whether we are going to be isolated from the
main currents of trade®and bring our gauge in line with the standard
g’éuge of the world. I do not know what objection the Financial Depart-
ment may have. Personally 1 hope that the Financial Secretary is going
to accept the Resolution, because I am merely proposing the introduction
of a stable standard which the Government of India have been wishing to
introdyce all these years. We have ample resources in our gold standard
m England, i our bullion and gold coinage in India to support this issue.
‘I would cancel the Rs. 10 note, as we have cancelled the 15 rupee note and
issue a pound note with«Rs. 15 marked in one corner, so that we may get
stability of value. We can certainly wait for a little while till the pound
sterling has made its way, for the final coming of the gold curreney, which
is inevitable. I get a good deal of strength from the idea which has found
support on the need of an Fmpire eurreney. What L propose before this
Ilouse, is that India should take the Jead in this matter and start an Empire
carrency by introducing pound sterling in Tndia. Tt will help all parts of
«the Empire to have a upiform current coin. 1 suppose that nearly 100
yeais of experience and experimenting is enough to convinee our Fintuncial
Department, if not, nothing can. In that case the Govefnment influenced
by the Vedanta takes time as an illusion and will not act. 1 do hope this
Council will support this Resolution.

The HoNouraBLE SiR EDGAR HOLBERTON : (Burma Chamber of
Commeree) : Sir, I do not intend to enter upon an argument with my
Honourable friend as to the rights and wrongs of his Resolution, nor to
enter with him into a discussion as to whether the causes of the differ-
ences in balances of trade which he has given have been due to exchange
or to other reasons. On general principles, like most people in India
at the present moment, I shall be very much opposed to anything in the
way of a commission which did anything towards fixinz exchange. The
only thing in the minds of most of us that exchange requires at the pre-
sent moment is that it should ‘be left alone. The trade of thes country is
gradually adjusting itself. Many have been the failures, many the
collapses. Those that are living through are gradually managing to
adjust themselves to the conditions of the present day and exchange is
gradually following along the road of trade. It would .in the opinion
of myself, which I know is not entirely unsupported, be the greatest of
errors at this juncture te enter into any attempt to alter the fixation of
exchange ; but there is one point, Sir, on which I should like to have

..some information from the Finance Secretary, if ©ie will be good enough
to‘give it to me. I foresee‘a danget in leaving the exchange standing
in the books of the Government at its present figure. When the question
of competitive tenders.arises between goods from England and goods
that cun ke plirchased arel sold in India, I have been told on good authoris
ty that it is the custom of certain government orsemi-goveriment in-

Mtifutions to adopt the figure of 2s, exchange in their calculations, while
others talse lthe figure, I am told, ‘¢ (IB; That is to §ay, any cgleulge

. < t
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tions entered upon by thbse particular bradches or semi-branches of
Government with Yeference to the merits of a tender received in this
couniry and a tender received from England ape entirely obscured b_y
the extraordinary start which they make in fixing the exchange some 3d.
or 4d. or even 8d. or 9d. above the actual exchange of the day. If th_gre
is any danger. Sir, in my mind of the Government of India contthuing
to trade on a 2s. or 1-8 basis instead of following the exchange of the day
in all their trade transactions, I should be inclined to agree with my
Honourable friend that some step would have to be taken to tamper with
or alter the present fixation of exchange. If T can get, as I hope, a satis-
factory answer from my friend the Finance Secretary, T shall be able with
a perfectly free heart to vote, as T desire to do, against this Resolution. .

The HoNOURABLE MR. A. C. McWATTER®: (Finance Secretary) :
Sir, T think it will be for the convenience of the House if T get up at this
stage to replv on this Resolution. T do not propose to follow the Honour-
able Mover back to the days of Abul Fazl ; T want to deal with the matter
as a practical problem of! the present day. When I first saw the Resolu-
tion T admit it seemed to me somewhat confusing, as it perhaps did to
other people ; but the Honourable Mover has made quite clear what he
means. Tt is what T call a portmanteau Resolution : it aims at doing
two %hings ; first of all, iti proposes to link the rupee to the pound ster-
ling ; in other %Words to the British paper pound instead of to gold. In
the second place, it proposes to link it at the old rate of 1s. 4d. ; in other
words, to fix the value of the rupee as against sterling. T may point out
incidentally to the ITonourable Mover that the substantive seection which
will require to be amended is not in the Paper Currency Aect at all : it
is in the Tndian Coinage Act. Seetion 11 of the Indian Coinage Act makes
eold ¢oin legal tender at present at Rs. 10 to the sovereign. The sections
in the Paper Currency Act—seetions 13 and 18 (8) (a)—relate to the
rate at which currency notes may be issued from the currency offices
and treasuries in exehange for 2old coin other than legal tender coin,
and for bullion, and the rate at which gold coin shall be held in the
Paper Currency Reserve. But the substantive section is, T say, section
11 of the Indian Coinage Act, and that section at present fixes the sover-
eign as legal tender at Rs. 10. Now, I ask the Honourable Mover if his
Resolution is given effect to and the pound sterling is made legal tender
at Rs. 10, at what rate does he propose the sovereign is to be legal tender,
or does hg proposc that the sovereign should remain lezal tender in India
at all 7 It i8 not an ‘academic question at the present moment ; it goedN
to the root of the whole problem. The pound sterling am the sovereign
are not at present synonymous, and that is thé reason why T must oppose
both parts of thk Regolution as premature. 4

T quite admit the importancé of intet-Imperial trade and we ‘want
to foster trade with sterling-using countries. Very many ingenious
solutions, in gddition to the one put forward I.lv the ITonpurable Mover,
have been mpde for an jnter-Imperial currenc ; but T nfhist say>that the
time ismot yet rige for it ; and the time will not be vipe for it Wntil the
pound sferling and gold are together again. There was ong.poipt’at
any rate on whjch the majority peport of the Ba‘bington-Smith Committee
on Indian Curreéncy and the mindrity Report were in agrexrdat, and that
1s the importance of bpsing Indian curkency on gold. When the pound
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sterling and gold come together again that partlcular dlﬁiculty will dis-
appear ; hut at the moment it is a very real difficulty. I will not trouble
the House with the various practical difficulties which would arise
in giving effect to an empire currency. They are possibly not insuper-
able, but they are very great. If we had such a currency, with a note
for Rs. 15 eqmva]ent to a pound note, circulating in India as well as
outside India, our responsibilities for that currency outside our
borders would be enormous ; we should have to consider very carefully
the extent of the reserve we should have to keep against that extra
curreney ; we should have to consider very carefully, for example, what
would happen at the outbreak of war, supposing large quantities of
paper were returned te us. as would have happened in 1914, T merely -
mention these as some of the difficulties. The real answer to the present
Resolution is that it is premature. The Resolution contemplates fixing
now a new ratio and abandoning our waiting policv. The Honourable
Membher gave notice of this in Angust last. and since then the Honourable
the Finance Member in his budeget speech made, if I may say so, with
exceptional knowledge and authoritv. a very important pronouncement
in which he showed, conclusively, T think, to most people, that the time
was not ripe for making any experiments. He pointed out as follo®s :—

¢ (Man we say that the position to-day is such that an attempt to give the rupece
n fixed value, whether at ls. 4d. or any other rate. in terms of gold, or in terms of
gsome otlher currency,’’ (I call the attention of the Honourable Member to that remark
because it applies to the pound sterling) ‘¢ is much more likely to succeed than it
was in 1920 ¢* T think not. The French are in the Ruhr ; the whole of «Continental
FEurope in faced with the threat of impending chaes ;  throughout the world prices
are unstable : sterling has approached close to par with gold, but it is not yet at par ;
and even if it were at par, it is too soon to say whether political and monetary con-
ditions in the United States mayv not lead to a fresh cvele of rising pm-es in terms
of dollars which would almost neooqsqnh have to be followed by a rise in 'sterling
prices. For the moment, therefore, T repeat that the time has not vet come for a
new attempt to fix the rupee, whether at 1s. 4d., 1s. 6d., or any other figure.”’

I ask the House whether the position in July has gaterially altered
from the position in March last. The French are still in the Ruhr. The
German mark has taken an, even greater plunge. The reparations
question is probably in the acutest stage that it has reached. The
British Premier, as recently as the 12th of this month, is reported to have
said that British anticipations regarding the consequences of the Ruhr
occupation had largely been realised. Germany herself appeared to be
moving fast towards economic chaos and the recovery of the world was in
danger. F'vor. since March sterling has declined in terms of 2old and
English prices have been showine a tendency to rise. The English Bank
rate was raised ahout a fortnight aeo, and those who are in touch with

-~uch things, as many Members of this House are. know that it portends

a financial situation of some anxiety in the United States of America. T
ask the Hous> whether ﬂnq is an opportune moment for any experiwrent of

the kind sugotsted ? ',4

T'do not wish the Honse to think that Gov Prnmorﬁ is not alive to the
1ﬁmortanpe of stabilitv.in exchange as soon "as it can be refiched and
Mmaintained. Tt is” obvious that so 1011(‘ as uncertainty*in axchange re-
maing busindss mem must worl on larger mgreins and *rade must be
restrmted Government will aim at sfablhfv s soon as conditions per-

‘ .
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mit, The Homourable the Finande Member emphasised this hlso in his
Budget speech from which 1 have qubted. e s2id : ** If therefore the
iime has not yet come for an attempt fincdly to sta}nhze the currency,
of Indiu, stability is our goal, and we mean to achieve it at t}§e first oppor-
tunity ”’. Tt is purely a question of choosing.; the right time, and our’
contention is that action now will be premature. The question for dis-
cussion is not what would be a suitable rate. , This must eventually be
determined in the interests of India as a whole. The only questin now
before us is whether the present is an opportune moment for making an
experiment and trying to fix a rate. It is not even a question of wl_mt
the currency in India now is, which I admit is an extrqme]y interesting
question. I had the privilege of discussing this question of exchange
when I was Coatroller of the Currency with many business men, and I
may say that, while welcoming stability in exchange, they were all agreed
that Govermment should not take any action unless they were absojutety
certain that such action would be a final sestlement of this exchange
question and could be made effective.

With regard to the very pertinent question which the Ilonourable
Sir Edgar 1lolberton put to me, T must ask him to put the question to
me outside this House when I will certainly inquire into it. If what he
says is true it secems to demand inquiry.

» I think, Sir, that as Government’s attitude has been go recently and
s0 clearly defined at the time of the Budget, I need do little more. than
emphasise this, that it is dangerous to legislate in currency matters,
especially in matters of such importance as the legal standard for money
payments at a time when intefnational relations, exchanges, price levels
and world conditions generally are so unsettled. There is nothing to be-
lost by waiting, but there is a great deal tol be risked by premature
action. The time will certainly come for the conmsideration of snch
questions as an Inter-Imperial Currency, such as the Honourable Member
Las 'put forward, and other similar measures for improving inter-
Imperial and International trade. That time will certainly come but
not until the pound sterling has again reached parity with gold. In
view of these ¢bnsiderations, I hope that the House will agree that this
Resolution is premature and T would ask the Honourable Mover to with-
draw it. '

The HonouraBLE SarpAr JOGENDRA SINGH : There are just a
few points to which I should like to refer, and with your permission later
on and in view of what the Honourable the Finance Secretary has said
that the predent is an unsuitable time, I shall have to ask yqur'I‘»ermismiqq\6
to withdraw my Resolution. .,

The HoxoumapLe THE PRESIDENT : Permission to withdraw the
Resolution is a matter for the Concil and,not for me. If the Honoyraple
Member makes a speech he exposes himself to the risk of being refused
leave of the Council to withdraw his Resolution, in which case I will have

to put the Refolution to the Clouncil. ¢ .
[

[} . )

The HoNoURABLE Sarpar JOGENDKA SINGH : T have not quite —

LI

followed*you, Sir. Will You put thy Resolution to the vote. » | '~
[} ' { »
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' The ho\bmz\mm‘ THE PRES{DEN’P ‘The position as to the with-
drawal.of ;& Resolution is sthis. "The Honourable Member must obtain
the unammoub permission of the Council o withdraw his Resolutlon.
. he mukes u speech he will lay himself open to the danger of arousing
opposition ul least in the mind of one Member of the Council. If hg
arouses that ovpposition and his applicgtion to withdraw is objected to, it
will L.,tm\ uuiy Lo put the Resotution 1o the vote of the Lounul 1t is
now fof tise Honourable Member to consider his position.

1he tlonoUrABLE SARDAR JOUENDRA SINGL : 1 shall take the risk

and make a 1cw remarks. 1n the first place, the Honourable the #inance
Member has luid great stress on the point that this is a very unripe time
for trying to stabilise the eurrency. I am sure the Members of this
Council will agree that it would strengthen stability if there was a stable
éurrency in india and England, and the united currency-of these two
countries will ‘certainly 4nfluence the stability of other countries with
which we are in trade. Then again, as the Hgnourable Sir Edgar
Holberton pointed out, the retention of the Rs. 10 in the Coinage Act
as legal tender is full of tremendous confusion in India and outside,
I submit that Government should consider this matter scriously and take
carly steps to remove it. )
The Honourable the Finance Member pointed out that there is no
parity at present between the gold sovereign and the paper pound, and
until that is attained, it would not be wise to attempt tq introduce any
paper pound in India. I would like to point out, Sir, that these conditious
only came into being after the War, and I would ask what prevented
the Government of India before the war f®m introducing a stable currency
. in India ¢ The Indian merchants too, as I pointed out before, are con-
cerned with their immediate gains and would not approve of any change
which would alter the present conditioms, but I think taking a lorg view
of things, the Finance Department might consider and take the first
opportumty in giving us a stable currency, and ta my mind, it w could not
be difficult if paper pound was imroduced in India. The distrust that
arises in the minds of most people, is based on the fact, that it is nearly
a hundred years since we have been tinkering with ouY currency, and
there never has been a time which could be called ripe for putting the
currency on a stable basis. I uope the Honourable Finmice Sceretary
in his time, will find an opportunity to give India a stable currency. With
the assurance which the Honourable the Finance Secretary has given us,

and with your leave, Sir, I would ask the Council to per nnt me to with-
draw the ilesolutlon .

.7 The HonoyrapLe TuE PRESIDENT : Has the Ilonourable Mr.
McWatters got anything towsay ]
Theé HoNouranLi Mr. A. C. McWATTERS : I do .ot object.

_ The HonourasLE THE PRESIDENT : T did not a<k whether the
== flondurable Member has any obJectmn I wish to know whether he wants
to make a reply as the Mover had made a speech. .

The HoNOTRABLE Mg+ A. C. McCWATTERS : No, Sir.©

"The' Retolution was, by leave of the Council; withdrawn.

The HonouvrasLeE THE PRESIDENT : Tt is now late, but I will allow.
the Honourable Member «(Sir Ahmegdthamby Mancan'), if he so wishes,
formally to “x;nowe his Resolution, s that ¢ may secure hif prlonty

5
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The HoNOURABLE SIB _AHMEDTHAMBY MARICAIR (Madras :
Muhammadan) : Sir, I beg to move the Resolution standing in my name,
which reads thus :

¢¢ This Council reeommends to the Governor General m Council that an'a.ng:melta
be mude with the Madras Gevernment to open the port of Madras for pilgrim traffic
to Mecen und other holy places, as per my Resolution moved and adopted by Govern-
ment in the meeting of the Council held on the 13th February, 1922, by praviding
required funds for the upkeep of sanitary arrangements, ete.’’

The HonourasrLE THE PRESIDENT : I think it would be convenient
if the diseussion of this Resolution were postponed as the Honourable
Member bas now secured his priority. I therefore adjourn the Couneil -

till to-morrow at 11 a.m. o .

The Council adjourned till Eleven of the Clock on Tuesday, the 17th
July 1923.





